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LOK SABHA

Friday, August 10, 1973/Sravana 19,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Recommendations of Balachandrs
Committee on Import Licences

+

**281, SHRI M. S. SANJEEVI
RAO:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Mimmster of COMMERCE
be pleased to state:

(a) whether Government have
considered the recommendations of
the Balachandran Commuittee on im-
port lecences; and

(b) if so, the main recommenda-
tions that Government have accepted
and by what time they will be im-
plemented?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
(a) Yes, Sir,

(b) Insofar as priority small scale
industries are concernmed the recom-
mendations of the Balachandran
Committee have been gemerally given
effect to, by allowing licensing of

them, as for instance, Iincrease in
entitlement for mild stee! and non-
feirous metals by 25 per cent, across
the board, liberalisation of the basis
of calculation of import entitlements,
increase in the maximum value of
licences permissible to any party,
allowing a growth factor for industries
reserved for the asmall scale sector,
and industizes set up in backward
areas.

SHRI M. S. SANJEEVI RAO: May
I know whether it is a fact that the
recommendations of the Balachan-
dran Committee on import licences
has not been fully and widely pub-
licised and as a result thereof the
industries, particularly those in the
small-scale sector, could not take ad-
vantage of those benefits, and, if so,
what effective steps do the Govern-
ment propose to take to remedy this?

PROF. D, P. CHATTOPADHYAYA:
These recommendations were gene-
rally accepted. Only in some cases
they could not be accepted. These
advantages and concessions referred
to in the report of the Committee are
being taken advantage of by the par-
ties concerned, That ghows that they
are known to them.

our
perience and the records of the
aware of them.

STC or the Director of Industries of
the various States to feed the amall-
scale industrlalists. But the fact is
that the small-scale industries and
the industries located in the back-
ward areas do not get to know about
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them and these benefits are taken ad-
vantage of by the big industrialists.
The net result is that the big indus-
tries become bigger and the small in-
dustries continue to have difficulties
in procuring raw materials. So, do
the Government intend publiciging
the items more prominently in the
newspapers for the benefit of the
genuine small-scale industrialists?

PROF, D. P. CHATTOPADHYAYA:
Those suggestions will be considered.

SHRI PURUSHOTTAM KAKOD-
KAR: It has been our policy to res-
trict imports and to encourage ex-
ports, as far as possible. But it has
been seen lately that the place of
restrictions has been taken by libe-
ralisation. Very i1ecently, in the 3rd
week of June, Government announc-
ed liberalisation of procedure fo: fin-
ancing import Jicences. The recom-
mendations of this Committee are
alsp towards some gort of liberalisa-
tion, Without going into the merits
of the liberalisation in place of rTes-
trictions, T 'want to know whether
there is any systématic change in ow
policy, and if so, what are the rea-
sons and to whal extent this change

in policy is applied?

PROF. D, P. CHATTOPADHYAYA:
It is a fact that we have liberalised
the licensing policies in some res-
pects The reasons are, among other
things, firstly, to encourage produc-
tion in the small-scale sector and, se-
condly, to enable some of the units,
particularly 1n the priority sector and.
to some cxtent, also in the non-prio-
rity sector to produce goods and,
thirdly, fo enable our productive
units to produce more so that a part
of ft could be exported to enable the
country to earn more ih terms of
foreign exchange.

8yt v g g ey 3
wlt Fedie & o avga fear § fe
Tl gaTe A% o it srede Fory
P fair wF § 9 T agy ¥ O qaaT
g T A HO qEL gy wY
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T AT R WY ? T AT g AT
saud fe fead @ g d =i
ooy fer g & Wik fras v w3
LA%T IO AN HT W AT FA
o A Ay fmgar £ 7

WeRA WEQR : TN FHET HH
% | wrgdq wex frqIE & ar we T
ATH H1 HHT WA 569! WO 777 f231)
I T A & aAT & |
I am sorry it is not relevant,

SHRI R. 8. PANDEY: The small-
scale industries have beep cstablish-
ed and given impetus in order to de-
centralise industry and, secondly. to
produce mdigenous raw 1aateria] as
against the imporied ones. What 18
being done by the Government to
help all those industries which are
depending on imported raw materi-
als?

PROF. D. P CHA1TOI’'ADIIYAYA:
There are some recommendations in
the report in respect of both indige-
nous and imported raw material, In
the matter of allo~ation of raw mate-
1al< {ur the prionty sectm we spe-
cially look to thewr capacity. Ip res-
pect of small-scale sector. we have
decideq to give them 20 per cent more
raw materials than what they were
given last year. Also, in the non-
priority sector, the allocation of raw
materizls hes been raised from 30
to 40 per cent in relation to the value
of 1'% machinery In 1cgurd to
non-ferrous metals, the rise in the
allocation recommended has been
upto 25 per cent and in respect of
Mild steel, the allocation has been 25
per cent more thun the last year,

‘The¥e are pome of the concessions
Bhd advantages offered to small-scale
industrigs. 'Both in respect of indi-
genoug ' units and also those unite
witieh are intedested in ex-
ports we we to help them in
terms. of the recommendations of the
Committee.
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SHRI DHAMANKAR May I know
whether the Government 15 aware of
the tact that the hiberalisation of h-
cences has affected small-scale 1ndus-
tries? Berause the small-scale in-
dustrits woitk as ancilaries to large-
scale industries the lLberalisiticn ot
heencc  has aifected the small-scale
industries  In view of that I would
lixe to h ww whcther the Government
will adopt the policy to see that by
Iiberahisation of licenres the small-
scale umt, are not 1n any way
affected»

PROF D P CHATTOPADHYAYA
If any abuce of liberalisation policy
1s brought to our notice, we will cer-
tainly look into 1t Otheiwise, 1n a
gemera] way, we cannot say anything

ey g 1§ a7 A
fr war g alyf Y@ v Fratve @
g fr oy wmat ¥ Ay Frar
wig s w =qfa 78 & fs wam anm-
HY AF T T g R £

O QAW ITATCEH T q
e grrga® & | W ogriA T AT
Feqedmi |

. PROF D. P CHATTOPADHYAYA
There 15 no such recommendation
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Shortage of Boeing Trained Pilots in
Indian Airiines

*.83 SHRI D D DESAI Will the
Miuster1 of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether there 1s an acute shor-
tage of Boeing trained pilots n the
Indi n Aulines

(b) 1f so the reasons therefor, and

(¢) the remedial steps taken in the
matter?

1THE MINISTER OF TOQURISM
AND CIVIL AVIATION (DR KA-
RAN BINGH) (a) to (¢) While
Indian Airhnes effective strength of
Boeing pilots 1s enough to meet ope-
ralional requirements, the whole
question of optimum utihization of
these pilots 1s under carefu]l exami-
nation

SHRI D D DESAI 1Is it not a fact
that during the last 18 months we
have had eight mishaps m the Indian
Airlines, that the Boeing pilots are
requized to fly 26 davs in a month
which 13 much moie than the inter-
na‘ional .tandard relating to their
se1vices and that the Umiversity of
Air al Hyderabad, the Central Train-
mg School at Hyderabad 1s 1n a me-ss
aid 1s not turning out adequate num-
ber ot pilots required by the Indian
A1 lineg?

DR KARAN SINGH The Univer-
sitv of Air so-calleq 13 the Central
Trainmg School at Hyderabad I
hope 1t doers develop into the Um-
versity of Air  As T understand 1t
1s not thewr job to turn out Boeing
pilots ag such They give a lot of
melimmary t{raiming The Boemng
pilots come up from the other planes,
to start with HS 748, they go on to
Caravelle and go up It 1s a conver-
1on frgm one type of jet to the other
There 15 no problem as such immedi-
ately of shortage of Boemng pilots n
India

SHRT D D, DESAI Has he been
able to find the Chief Exetutlve for
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the Centra] training establishment at
Hyderabad, who is missing since the
last nine monthst

DR. KARAN SINGH: I do not have
the information now,

MR. SPEAKER: Your question was
a simple one: whether there is a
shortage or not. He says, ‘No’

T A TH Y WO I@Q AqA, A
YT ® GErQ G WK Tg qE_
FEY AT T QT |

SHRI DASARATHA DEB: Is it a
fact that quite a number of pilot li-
cence-holders have not been in ope-
ration for a long time but after exa-
mination they were found sub-stand-
ard and their licences have been can-
celled? If so, are any attempts be-
ing made to glve them further frain-
ing for improving their capability?

DR. KARAN SINGH: We have re-
cently instituted, as I had an occa-
sion to mention yesterday, an entire-
ly new system of checking. The
DGCA has gelected quite a few pilots
in each type of aircraft and the
commanders are being put through
the tests. As a result of these tests,
quite a large number of commanders
have not come up to the requisite
capacity. Their licences have not
been cancelled, but they have been
taken off the command. Obviously,
they will be given an opportunity to
improve their performance and we
hope they will come up again.

SHRI BHAGWAT JHA AZAD: 1Is
there any proposal under the comsi-
deration of the Government to give
training to such persons who want to
have pilot licence training without
any commitment on the part of the
Government to give them employ-
ment? Because, as and when the
top brass commereia] pilots who draw
very high salaries strike work and
hold the airlines to ransom, you turn
round and you do not get them. 8o,
is there any such proposaly

AUGUBT 10, 1873
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I would alsg like to know what ap-
proximately would be the cost of
training a Boeing pilot?

DR, KARAN SINGH: It is really the
flying clubs which give the limi-
nary training upto the first private
pilot's licence. After that, what we
have now done is to concentrate the
training at Hyderabad,

Regarding the point the hon. Mem-
ber raised, it is open to the flying
clubs to give the preliminary train-
ing. However, we have the opposite
problem of too many people holding
commercial pilot licences and we
have not been able to give them
jobs,

Regarding the question of actual
cost of training a Boeing pilot, I am
afraid I will have to work out the
figures and let the hon. Member
know.

SHRI MOHANRAJ KALINGARA-
YAR: According to the Minister's
statement there is no shortage of
Boeing pilots. But there has been
constant over-time flying by the
pilots. I would like to know why
some of these pilots have been un-
necessarily strained by flying over-
time.

Could the Minister also give us
some idea about the pilots flying over-
time? What ig the amount spent by
the Indian Airlines every month on
an average on this account?

DR. KARAN SINGH: I do not know
whether the pilots are strained. In
fact, overiime flying is welcome to
them because they get very generous
aliowances for that. But now we
want to rationalise the system. The
Sachar Committee has also recom-
mended that the Indian Airlines
should reconsider its present policy
of having two Commanders on &
flight. At present there are two
commanders. Justice Sachar has
made a very useful suggestion in the
report—to have one pilot ard one co-
pilot in emch flight. If that could be
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done, 1 think the whole system can
be rationalised. We are looking into
that at the very highest level,

MR. SPEAKER: Mr. Venkatasub-
haiah—not, here.

Mr. Banamali Patnaik,

Preparation of Package of Anti-In-
flationary Measures

*285. SHRI BANAMALI PATNAIK;
PROF. MADHU DANDAVATE

Will] the Minister of FINANCE be
pleased to state:

(a) whether a package of anti-in-
flationary measures hag been pre-
parcd by his Ministry; and

(b) if so, the salient features there-
of?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN):
{a) and (b). A statement is laid on
the Table of the House,

Statement

In order t> control inflationary
pressures in the economy, a series of
measures have already been taken by
the Government. The fiscal policy of
the Government has been oriented to-
wards raising resources for meeting
deveiopmental and non-developmen-
tal expenditures of the Government
by non-inflationary means such as in-
creased taxation effort in the 1973-T4
budget, larger market borrowing,
higher collection of tax arrears ete.
These measureg are expected to re-
duce the need for deficit financing.
To restrain excess demand generating
from expansion of bark credit the
Resurve Bunk has increased the Bank
rate from 6 per cent to 7 per cent,
the net liguidity ratio from 37 to 38
per cent, and in addition, the cash
recr-ves ratio of the scheduled com-
mercial banks has been stepped up
from 3 per cent to 5 per cent in an
effort to impound the cash base of
-the commercial banks. The Reserve
Bank of India has also prescribed a

SRAVANA 19, 1805 (SAKA)
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minimum lending rate of 10 per cent
to borrowers and hag withdiawn refin-
ancing facilities 1n certain cases,

Simultaneously steps are bemng
taken tu effect economues in Govern=
meni expenditure with a view to re-
Juce tue extent of deficit financing.
in addition to economy measures al-
1eady in torce, further economies are
now being introduced ip the non-Flan
expenditure of Government on con-
tingencies, enlertainment, travelling
allowances, construction of non-func-
tional buildings, maintenance of
buildings and roads, holding of con-
terences and seminars, creation and
filhng up the new and wvacant posty
etc. Public Sector Undertakings are
being instructed to step up their in-
fernal resources mobilisation and tu
minimise their cash losses. State
Governments and Public secltor enter-
prises will also be advised to intro-
duce similar economy measures in
their non-Plan expenditure. In ad-
dition, it has been tound necessary to
eflect economies in Plan expenditure
as well. This will be done in such a
manner that the progress of key pro-
jects and programmes which are es-
sential and are in an advanced stage
of completion is not affected while
projects and schemes which are not
esscntial and will require relatively
long period to mature will be slowed
down. A saving of Rs. 10D crores is
ulso contemplated in the State Plans
by economies in non-essential items.
As a result of these steps, it is ex-
pected that there would be an aggre-
gale reduction of about Rs. 400 cro-
res in the expenditures of Central

and State Governments taken toge-
ther.

Public distribution gystem has been
g.catly strengthened to provide food-
grains at controlleq prices and imports
of foodgrsins and edible oils have
been arranged to overcome shortages
in these essential commodities. Certain
varieties of cotton cloth generally
purchased by poOrer sections of the
community are made available at
controlled prices. The petai] prices of
other varieties of cloth have been peg-
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ged at November, 1972 level. Vanaspati
Kerosene and sugar are sold at con-
trolled prices. Forward trading in
commodities which are in short sup-
ply has been banned.

These above mentioneq measures
are expected to contain inflationary
pressures in the economy. However,
Government is keeping a constant
vigil on the price situation and if
need be further measures, more dras-
tic in nature, will be taken.

SHRI BANAMALI PATNAIK: In
view of the statement of the hon. Mi-
nister, may I know as to what is the
total amount of lax arrears so that
there is higher and progressive colec-
tion of the arrears and whether when
the Reserve Bank has  increased the
bank rate, they have increased the
rate for deposils also so that savings
may be mopped up and what are the
refinance facilities that have been
withdrawn?

SHRI YESHWANTRAO CHAVAN
I think the Stutemeni has made cer
tain points clear. He mentioned aboui
the tax arrears. The elforts made ‘o
reduce the tax arrears huve b.on cx-
plained many times on the fluor of
the House by my colleague. The bank
rate has been increased. He talked
absut taking steps to increase the :ale
ni deposit and other things. It  wnll
cume to tho same thing I thin!
these are the questions whicn he a k-
ed

PROF. MADHU DANDAVATE: s
statement  states about the efforis
taken to reorient fiseal policies and
mobilise resources for non-develop-
ment and development expenditure.
It speaks about reducing deficit tin-
ancing by effecting economy in Gov-
ernment. Is it not true that such
types of statements were made dur-
ing the last four five-year plans? De-
ficit financing has jumped up from
333, 054, 1133 %o 1500, in crores of
rupees. Should not implementation of
the pohicy epuncdated be such that if
should reduce deficit fAnancing?

AUGUST 10, 1873
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SHRI YESHWANTRAQO CHAVAN: I
don’t know wherefrom he got the
figure of Rs. 1500 crores. That seems
to be a price of imagination as far as
the hon. Member 18 concerned. I spe-
Cifically mentioned about efforts taken
tc effect economy. This has only re-
cently been decideq upon, and this
is the first time I am tallung about
it Decision was taken only a couple
of days ago,

PROF. MADHU DANDAVATE: I
quoted your own statistics. These
have appeared in th: papers They
have not been contradicted.

SHRI YESHWANTRAO CHAVAN
1 cannot go on contradicting any kind
of statement that is made in the press.
These are some assessments made by
some people, those who are under th«
pressurc of i1nflation in ihe working
of their minds, and possibly they may
g lo that extent. Of course it we
don’{ i.ke immediate steps to restrict
it deficit financing may have some
sor! ol larger effecls. That i« there
But f; say that it i< Rs 1500 crores
is not correct. That is not the assess-
ment made by us

PROF MADHU  DANDAVATEF:
Serond guestion

MR. SPEAKLER: No second question
for {he second gentleman.

MADHU DANDAVATE
seek ~larification.

PROF
I want t-

MR SPEAKER: No please. ....

PROF. MADHU DANDAVATE:
I +hoghl two questions ca be put....
Actuslly, it is continuation of the
same question.

MR. SPEAKER: Leave it to some
future occasion. ....

PROF. MADHU DANDAVATE.
In continuation of the same gquestion,
I would lie tkko to ask.

MR. SPEAKR: I wil not treat it
ag a separate question.
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PROF, MADHU DANDAVATE:
In continuation of my question I would
ke to know about this. He sad
about public distribution system hav-
ing been greatly strengthened to pro-
vide foodgrains at controlled  prices
Is not incentive to farmers gne of the
esgential ingredients which sghould be
built up before a proper public distri-
bution system? While offering Rs. 76
per quintal to local indigenous far-
mers you offer Rs. 92 {o the American
trader.

SHRI YESWANTRAO CHAVAN.
It 15 a good suggestion for action

SHRI P. GANGADEB I would ke
to asx the hon. Mimister whether the
Go.ernment js aware of the fact that
Super Bazar. are charging exhorh-
taut prices from the consumers? I
so whether Governmeni 1s enfuring
that in future these Supe: Bagzars
makte available the essential commodi-
tiey at the rensonable prices?

MR SPEAKER Mr. Deb, you have
how pone to Super Bazar? This 15 a
suggestior The Minister can make a
oo of it How can he give you
an off-hand answer? I leave 1t to the
Mimuster

S.IR1 P. GANGADEB 8ir, this 1s
a jart of anti-inflationary measure

VIR SPLAKER, A very imporiant
suggestion 1t is which you have given.

SHRI P M SAYEED My first
question is this. As a result of the
new mecdsu~rs miated by Govern-
ment let me seek information from
the hon Minister by what time the
impact of this measure would be felt
on our economy?

SHRI YESHWANTRAO CHAVAN
The impact will be felt in the course
of a year,

SHRI H. M. PATEL: The statement
placed on the Table of the House by
the Mon. Minister refers to additional
taxation, financisd policy etc., ete. Is

Oral Answers 14

it not a fact that increased produc-
tion would also have a considerable
efiect in arresting the inflation? If so,
what steps the Finance Minister con-
template for stimulating the produc-
tion 1n all spheres?

SHRI YESHWANTRAO CHAVAN-
Passing references were made. What
you said just now 1s a very inportant
factor because, ultimately. by our
concentrated efforts on increased pro-
duction we will be able to arrest the
increase 1n prices. The preseni situa-
tion has arisen because of, if I may
use the pharse, too much money is
chasing too few goods. This hss to be
changed so that adequate money
chases .ufficient goods Really speak-
ing what we will have to do 1s to pro-
duce more. For that matter. many
steps have been taken by the Indu.
tries Department and Agriculiure De-
pattment We shall certainly try fo
see that this does not affect our econo-
my. For that purpose, if necessary,
more 1mmport has 1o be resorted to
keep the production process going. We
shall not hesitate to spend more
foreign exchange for the purpose So,
the productive aspect 15 gomng to be
continuously emphasicerd

SHRI BHOGENDRA JHA: Sir, I
would like to ask a supplementary on
this before I ask my next question

MR. SPEAKFR: One Opposition
Member has already gmot up I am
calling you for putting your next ques-
tion.

SHRI BHOGENDRA JHA: Sir, on
Question No 285 1itself, I want te ask
4 question,

MR SPEAKER If vou do not want
to get up kindly sit down.

SHRI B. V. NAIK: Sir, we are sl
on Question No. 285, I believe.

MR. SPEAKER. The position 1s that
I called the hon. Member to put his
question appearing in hus name. But,
he is asking a supplementary taking
advantage of it. I am so sorry that
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if he were to ask a supplementary,
then | am not bound to call him, Then,
1 will have to go by the system we
follow. Shri Nalk.

SHRI1 B. V. NAIK: With reference
to the note, may 1 know whether
black money or the parallel economy
exerts an inflationary or deflalionary
pressure on our economy?

SHRI YESHWANTRAO CHAVAN:
Obwviously, inflationary.

SHRI B. V.
deflationary.

NAIK: 1 think it is

SHRI YESHWANTRAO CHAVAN:
Then, we do differ.

SHRI SHYAMNANDAN MISHRA:
It 15 said in the stalement that there
would he an aggregate reduction of
the order of Rs. 400 crores in the ex-
penditure of the Central and State
Governments. Would the hon. Minis-
ter give a break up in terms of Plan
and non-Plan expenditure?

SHRI YESHWANTRAO CHAVAN:
The plan cuts on the basis of joint
discussion come to about Rs. 63 crores;
cuts in advance action (special) about
Rs. 52 crores, and 10 per cent cut in
the budgetary support of Centrally
sponsored schemes about Rs. 167
crores, and cut in case of State assis-
tance, which includes both Plan and
non-Plan comes to about Rs. 100
crores.

SHR1 VASANT SATHE: The hon.
Minister has in his statement laig on
the Table of the House mentioned
certain measures. One of them is that
the public distribution system has
been greatly strengthened to provide
foodgralng at controlled prices ang im-
ports of foodgrains and edible oils
have been arranged to overcome short-
tages in these essential commodities
The retall prices of other varietles
of cloth have been pegged at Novem-
ber, 1072 level. Forward trading in
commodities in short supply has been
banned.
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Will Government fix the prices of
essential commodities under the Es-
sential Commodities Act itselr at all
levels, at ex-factory level, at the level
of wholesale trade and retail trade,
and make 1t a non-bailable offence if
they sell them at higher prices? If
this is not done, how does he think
that his objective of fixing the prices
is gomng to Dbe achicved? What is
Government’s thinking about this?

SHRI YESHWANTRAO CHAVAN:
The hon. Member's suggestions are
good, but we have to see the adminis-
trative feasibility of many of the
matters that he has mentioned. For
example in the case of cloth, the hon.
Minister of Commerce was Cross-
examined here on the floor of the
House the other day, ahout the action
taken in this regard We have pegged
the prices at the November, 1972
level , .

SHRI VASANT SATHE: But the
cloth is not available in the shops.

SHRI YESHWANTRAO CITAVAN:
Therefore, it is a question of produc-
tion again.

SHRI VASANT SATHE: The pro-
duction is there, bul the distribution
is not there.

SHRI YESIIWANTRAO CHAVAN:
1 quite agree with him there.

SHRI BHOGENDRA JHA: Govern-
meni claim that in order to prevent
the intlationary trend, anti-inflationary
steps have already been taken. Keep-
ing that in mind. I would hke to know
whether the hon. Minister is going to
assure this House and the country
that hereafter at least, during this
financial year, no mnew  currency
notes will be printed? Then, Govern-
ment have stated that the distribution
of essential commodities has been
strengthened. But is it not a fact that
in the case of vanaspati, for instance,
Government themselves had incressed
the prices thrice during the last six
months? May I know whether that
also forms apuﬁotthncmm@"s
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policy and whether this policy is going
to be pursued against in the future
also?

SHRI YESHWANTRAO CHAVAN.
I cannot give an assurance that the
prices will not be raised because it
depends upon the cost of production
and other factors; the prices of raw
materials which go into production of
the particular commodity will also
have to be taken into account. I can-
not give an assurance thal Govern-
ment will not print more notes.

SHRI R. V. BADE: In the statement
it has been said that forward trading
in commodilies 1n  short supply has
been banned May I know the names
of those commodities, and whether in
the case of groundnut oil, for instance,
quotations of forward markets would
also be banned from being published
in the newspapers?

SIHRI YESHWANTRAO CHAVAN-
In regard to those commodities which,
really speaking, are very essential
commodities, forward market has been
banned.

Amount Advanced to Bjhar under the
Scheme of Preferential Rates of
Interest

»288 SHR1 BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 9180 on the
4th May, 1973 and state:

(a) whether the information with
regard to the total number of reci-
pients of loans under preferential rates
of interest, District-wise, has since
been collected; and

(b) what concessions, advantages or
preferenceg are given in this regard
to the residents of the District charac-
terised as backward and what have
been their effect in practice in the
concerned District of Bihar.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The district-wise information in
regard to lending under the Differen-

SRAVANA 19, 1886 (SAKA)

Oral Answers 18

t1al Interest Rate Scheme is still under
compilation by the Reserve Bank of
India The Basic Statistical Returns,
which the banks furnish to the Reserve
Bank as part of normal statistical 1e-
porting, provide for collection of this
inlormation also to district-wise and
State-wise.  These returng upto De-
cember 1972 have so far been collected
by the Reserve Bank of India and the
tabulation of these data is expected to
be completed in about a months time.

(b) The borrowers derive the
following benefits under the Scheme:

(i) The rate of interest on loans
1s fixed uniformly at 4 per
cent per annum.

(1iy The requirement of margin
money may he waived.

(1) Althvugh normally assests
acguired with a loan have to
be hvpothecated to the finane-
ing banks, in appropriate
cases of loan to homogeneous
group of borrowers, group
guarantee may be accepted.

(1v) Where insurance is considered
necessary, the cost ol the in-
surance of the asset charged

to the pank is to be bo-ne by
the banks.

(v) The guarantee fee pava'le for
converting the loans under the
Credit Guarantee Scheme
would met by the banks and
not charged to the borrowers.

In the absence of detailed informa-
tion regarding state-wise and district-
wise lending uider the Scheme, 1t ‘s
difficult to assess the effect ol these
concessions in the districts of B.har,
The number of centres identifiel for
lending under the Scheme in Bihar
has gone up from 51 as on 31st De-
cember, 1972, 1o 160 as on 31st March,
1973, as the scope of the schem< has
been widened and a larger rumber
from the weaker sections of the socie-
ty have now hecome eligible for loans
under the scheme. The assessment of
the working of the scheme in Bihar
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can be made only after collection of
the relevant data.

SHR1 BHOGENDRA JHA: I would
like to know which are the sections
of people eligible to the recipients of
this credit on differential raie of in-
terest scheme. According to the pre-
vious euestion on which the present
guestion is based, the districts cate-
gorised as backward in Bihar are
Bhagalpur, Darbhanga, Muzaffarpur,
Palamau, Saran, Saharsa and Santhal
Parganas and as SFDA/MFAL ave
Champaran, Purnea, Patna, Ranchi
and Shahabad. I would like to know
whether out of the 160 lending cenires,
he can give the break-up district-wise
and centre-wise.

SHR1 YESHWANTRAO CHAVAN:
Distirict-wise and centre-wise figures
are keing compiled. It will take some
months’ time to give those figures.

SHRI BEOGENDRA JHA: Which
are tne categories or sections cf people
who are eligible for receiving this
differential rate of interest?

SHRI YESHWANTRAO CHAVAN:
The details are not with me.

Amount of money granted by LF.C.
to Maharashtra for the Development
of Vidarbha and Marathwada Regions

#288. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased
to state:

(a) the amount of money granted
by the Industrial Finance Corpora-
tion to Maharashtra during the last
three years;

(b)) how much of this has been
utilised for industrial development of
backward Vidharbha and Marathwada
regions; and

(c) the steps proposed to ensure
that these backward regions get their
due share in industrial finance?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A Statement is laid on
the Table of the House.
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Statement

ta) and (b). During its last three
accounting years, namely, 1970-T1,
1971-72 and 1972-73 (July—June),
the Indusirial Finance Corporation
¢f India sanctioned and disbursed
total financial assistance aggregaiing
to Rs. 3400.57 lakhs and Rs. 2278.08
lakhs respectively to the industrial
concerns located in the State of
Maharashtra. Of this, the financial
assistance sanctioned and disbursed
to the industrial concerns located in
the Vidharbhs and Marsthwada regions
amounted to Rs. 400.00 lakhs and
Rs. 170.52 lakhs and Rs. 774.00 lakhs
and Rs. 319.40 lakhs respectively.

(c) The Corporation is committed
to ensure that no worthwhile project
suffers because of lack of institulional
finance. Within this genevai cbjec-
live, it takes particular care to be of
assistance to projects being sponsored
in bacitward regions. Jn faect it has
devised a scheme of concessional
financial assistance for development
of industries in specified backward
districts: the 12 districts of the whole
of Maharashtra, declared as indus-
trially less developed for the purposes
of concessional finance {rom the
institutions, include all the 5 districts
of the Marathwada region and 4 out
of & istricts of the Vidharbha region.

SHRI VASANT SATHE: In the
statement laid on the Table, the hon.

Minister has informed wus that in
1970-71 financial assistance to the
tuns of T35 240n.57 12k%hs —=waq civen by

IFC to Maharashtra and in 1971-72 and
1972-72 (July-June), it was Rs. 2278.06
lakhs out of which only Rs. 400
lakhs was disbursed for industrial
development in Vidharbha and Rs. 170
lakhs was disbursed in Marathwada.
Similar figures are there for next year
2lso. It has also been stated that
the Corporation is committed t> en-
suring that no worthwhile proj=cts
suffer becauss of lack of instituticnal
finance, Within this general objective,
it takes particular care to be of assist-
ance to the projects being established
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in the backward regions. When this is
a clear policy, why is it that industries
are not coming up in areas like Vidhar
bha and Marathwada? Is it because
the ndusiriabists and the industries
tend to gel concentrated because of
certain other facilitieg in the already
developed regions hike Bombay, or the
Bombay-Poona tract? What steps are
being taken to see that these indust-
ries do nol gel concentrated i ibese
region, or go into the other developed
regions? Woulg the hon. Minister re-
rall his own policy statement as far
back as 1n 1958 when he was the Chief
Minister of Bombay, thal 1ndustries
will not be allowed to concentrate in
Bomlbay and the policy would be one
of d.spersal of mmdustries which would
be pursued?

MR SPEAKER: That is an old story
when he way Chief Minister of Bom-
hay Now he 1s the Finance Min.ster
ol Intliy  Address him as the Fmaoce
M ster of India,

SHRI VASANT SATHE: And so he
ca now pursue that policy with great-
e strength as Finance Minister of
Iria

MR SPEAKER- He is every Siate's
Finauce Mimister now; not of Maha-
rashira alonc

SHRI 1ASANT SATHE- [rue. 1
am t=lklng only about the dispersal of
industries. @ What steps, theretore,
would the Government of India—the
Finance Ministry—take to see that the
industries get dispersed and the indus-
triali-ts take their industries to the
backward regions®

SHRI YESHWANTRAQ CHAVAN: I
think the hon. Member is right when
he says that there is a tendency to
concentrate in and around the metro-
politan cities. That is not true in the
case of Bombay alone. I think that
seéms 1o be the tendency all over Tndia.
Therefore, the Government of India is
glving to the backward regions certamn
incentives; certain concesslong have
been declared for the starting of n-
dustries in the backward regions. Even
in my last budget speech, I have
specified certain ircentiveg for this
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veiy purpose. This is all that I can
say in general terms, as to what steps
the Government of India are ‘aking.

About what 1 had said 10 or 20
Years ago, though 1t 15 not concerned
with the Finance Ministry ag such, I
can tcll him that after that a large
number of industries have gone out of
Bombay city, Poona, Nasik, Ahmedabad
and Nagpur slso . It msy not be satis-
factory according to his expectation or
my expectation, but there is a tendenc
of going outside. Certaip specific ste
will have to be taken: I have no +‘oubt
about 1t. But enirepreneurs also will
have to be prepared ior that matter
And for that matter, the efforts »f hon.
Men,hers also will be necessary.

S:IRI VASANT SATHE: One of the
reasons why entrepreneurs are not
coming turward 1s that apart from the
concessiong that you have given, which
are of a temporary nature, there jg the
infra-structure, the want of racilities.
Woulq the Government think m terms
of developing this infra-structure facili-
ties so that profitability becomes self-
suffictent 1n terms of competition?
Wi'l such steps be taken?

SHRI YESHWANTRAQ CHAVAN:
It 15 a very essential thing that you
have mentioned. One hag to see that
the industries go into the backward
areags and it should be the responai-
bility of the Stales or any other insti-
tution 1p sec that the necegsary infra-
structure arrangements are made, like
communication, electricity, -water-
supply and so on. But in the rase of
many areas, and at least in the case
of Maharashtra, I can assure the hon
Member that as far as availability of
electri ity is concerneq availability of
communication is concerned availabi-
lity of water is concerned most of
these facilities are available at least in
Vidharbha, where, In the case of elec-
tricity, I do not think there is any
dearth. These steps are being taken
and will have to be taken.

SHRI VASANT SATHE: The rate of
electricity differs and you will have to
give subsidy—(Interruption)
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SHRI YESHWANTRAOQ CHAVAN:
My hon, frieng will have to take it
Mp with the State Governments; 1
will algso help.

SHRI R. 8. PANDEY: I do agree
with Shri Sathe that there are certain
areas wWhere there is a lot of concen-
tration of industries as in Poona,
Bombay, Nasik, etc. May I know that
there is a neighbouring State, Madhya
Pradesh, where there ig no concentra-
tion at all?

Are you going to formulate
Scheme?

MR. SPEAKER: The neighbouring
State should put ite own gquestion.

SHRI YESHWANTRAQ CHAVAN:
Pande)i agrecg with Mr. Salhe and I
agre: with Mr. Pandey

SHRI VAYALAR RAVI: The Indus-
irial Finance Corporation has been
beneiitling the larger houses as some
of its accounts have shown. Instead
of financing larger monopoly houses,
will the Government ask the IFC to
give preference to small gector?

SHRI YESHWANTRAO CHAVAN.
You have to sce the rules of the IFC.
Financial corporations will have to
deal with licence holders and the pro-
posals have to come before them. They
connut initiate proposals. They are
servicing corporations. In this matter
decigion has to be taken at the original
level where licenceg and proiects em-
nate. But at the same time what you
say is right and financial corporations
will have to see that deserving small
projects in the backward areas should
not suffer. 1 agree with that.

Constitution of a Common Recruit-
ment Agency for Nationalised Banks
+

*289, SHRI SHRIKISHAN MODI:
SHRI R. K. SINHA:

Will the Minister of FINANCE be
plensed to state:

(a) Whether Government have de-
cided t> constitute a common recruit-
ment atgency for the 14 Nationalised
Banks;

any
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(b) if so, the salient features of the
working and powers ol ihe ugency;
and

(¢) whether it will have jurisdiction
over recruitments to the Reserve Bank
of India and the Stale Bank of India?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). A statement is laid on the
Table ¢f the House,

Statement

The Banking Commission in 1ts
report has recommended the
setting up of a statutory com-
mon recruitment agency, to be called
the National Banking Service Commis-
sion with membership, functiong etc.
on the lineg of the Union Public Service
Commission, for the recruitment of
stallf in the public sector banks both
at the clerical and junior officers’
level Government, after considering
this recommendation in all its aspeets,
have decided thai a common recruit-
ment agency should be set up hy legis-
lation and that the agency will be ini-
tially entrusted with the recruitment
of non-speclalist junior officers in the
nationalised banks with a provision to
extend its jurisdiction to the State
Bank of India also. The common
recruitment agency will not cover
recruitment of staff in the Reserve
Bank of India. The salient features
of the proposed legislation will be as
below .

(i) The National Banking Service
Commission will be a body
corporate, This is considered
necessary ag otherwise the
Commission, will be treated as
part of the Government for
all intents and purposes. For
instance the entire expendl-
ture Involved will have to be
borne by the Government
budget if the Commission were
to be treated ag a Govern-
ment institution,

(il) The Act will provide for a
Fund to be constituted into
which all contributions made
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by banks and other moneys
received ghall be deposited
and expenses of the Commis-
sion met out of it. This is a
consequential provision to the
Commussion being made a body
corporate.

(1) The contribution to be made

by different banks will be fix-
ed by the Central Govern-
ment as far as possible in
proportion to their working
funds,

(v) Tne Commission will have a

maximum number of 9 mem-
bers.

(v) One half of the memberg of

this Commission shall be per-
sons who on the dates of their
respective appointmentsg have
had at least 10 years' mini-
mum experiece of commercial
¢r central banking

(v1) The jumsdiction of the Com-

mission will be extended by a
notification in respect of each
bank. This will enable the
Government to bring the
State Bank of India within
the purview of the Commis-
sion at a subsequent date if it
is so desired.

tenure of office of the
members of the Commission
will be five years with the
age of retirement at 85 which-
ever is earlier as proposed by
the banking Commission.

op retirement will
not be eligible for re-employ-
ment in any Government or
commercial banks or Reserve
Bank of India or its asso-
ciates,

(ix) The Secretary of the Commis-

sion ig t0 be appointed by the
Central Government.

(x) The Commission, with the

of the Government
will have powers to create,
select and fil] posts of all

(x1)
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other staff required for its
efficient administration. The
staff, appointed in the Com-
mussion will, however, draw
pay and allowances as fixed
by the Central Government
for its service m the corres-
ponding posts, Where, how-
ever, there are no correspon-
ding posts in Government the
Commussion will fix the pay
and allowances for the posts
in consultation with the Cen-
tral Government.

Chairman, Members, Officers
and other employees of the
Commission shall be deemed
to be public gervants within
the meaning of Section 21 of
Indian Penal Code,

(x11) The Commission will prepare

and submit to the Govern-
ment in the prescribed form
their budget for each finan-
clal year showing the esti-
mated receipts and expendi-
ture during that year.

(x1m1) The Commission will furnish

to the Central Government
an annual report on the work
done by the Commissmion. In
addition 1t will submut to the
Government such reportg and
statements as may be pres-
cribed by the Central Gov-
ernment, The annua] report
of the Commission will be
laid before each House of
the Parliament.

(xiv) The Central Government will

have powers to make rules on
all matters necessary to give
effect to their scheme of the
legislation.

(xv) The Commussion will be con-

cerned with the recruitment
of non-specialist officers at
the junior level only.

(xvi) 25 per cent of direct recruit-

ment will be made obligatory
in the cadre of non-specialis-
ed officers of at the junior
level, ag advised bv the Re-



27 Oral Amewers AUGUST 10, 1073 Oral Answers 28

serve Bank of India, as
against 33-1/3rd per cent re-
commended by the Banking
Commussion., Reservation of
15 per cent of non-specialised
vacancies among junior offi-
cerzg in favour of Scheduled
Castes and additional 7-1/2

per ceni in favour of Sche-
duled Tribes wilk also have

to be observed.
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SHRI YESHWANTRAO CHAVAN:
I do not think it falls within the pur-
view of this question This is about
the National Banking Commission and
he is referring to a particular situation.

off TG wredY T AT @ 3T
¥R ol T AL a7 7 TR W
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DR. HENRY AUSIIN: It has been
alleged that the recruitment of some,
or mav be all, of the nationahsed
banks has not met the ends of justice
in so far as candidates who satisfy the
yualificalions have not heen taken.
Perhaps sbmé‘pf the Custodians or the
authoritles of the banks have been
taken from the private séctor and they
follow the'same fraditfon. In the con-
téxt of this critielsm, T was jusy won-
dering whether the hon Minister
would examine the recryuldment policy
and see that gapdidates who deserve
on merits apa pecruited instead of
allowing any scope to private manage-
ment oy clstoMan t& rédruit theirtown
piféple o people ¢comiing from the same
clam? .
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SHRI YESHWANTRAO CHAVAN
As a matter of fact, ag far as the cus
todians are comcerned, they are not
concerned with the recruitment of offi-
<ers  This recruitment bodies are dif-
ferent from that of the custodian
Practically all the custodians are
{iom the private s.ilor The banks
themselves were in the privale sec-
tor My point in having a National
Service Commis:ion for the banks 18
that there should be a commo9n pohcy
for all the banks for recruitment There
can be cetlain t.mmun objectives and
it 1s necessary to have some common
policy i this matter Therefore, the
idea 1s to have a National Service
Commussion.

DR HENRY AUSTIN Peading
ihat could you not

SHR! YESHWANTRAO CHAVAN
I wil take note of what you have sug-
gested

SHRI KRISHNA CHANDRA HAI -
DER May I know whether 1t the
1ccuitment policy of the 14 nationa-
lised banks they will have provision
for filing up the quota for Scheduled
Castes .nd Scheduled Tribes

SHRI YESHWANTRAO CHAVAN
I think that 1s an impoilant matter
I am puisuing that matier even before
the Natwonal Scrvice Comrmission
comes into bemg There w1l be sa-
feguards for Scheduled Casies and
Tribes

Shifting of coeriain Sections of British
Indastry to Indin:

*280 SHRI RAM PRAKASH Wil
the Minster of COMMERCE be
pleased to state

() whether a special delegation vi-
sited UX 4o persuade British indus-
try to shift to India its production of
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labour intensive items which have
become uneconormucal m that country,
and

(b) 1f so0, the extent of suecess achi-
eved n this mussion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMLCRCE (Si.RI
A C GEORGE) (a) No, Sir

(b) Does not arise

W[ <% WEIW : T GHIT 39 Tea+d
| ® *TE faota 3o 7o #o AWA ¥
@ A~re?

SHRI A C GEORGE I may mn-
form the hon Member that the gues-
tion 15 specifically referring to  the
spe 1al o« icgation I'here was no such
special delegation,

Leakage of Foreign Exchange

291 PROF NARAIN CHAND
PARASHAR Will the Mmster Of
FINANCE be pleased to state

(a) whether Governmen have as-
sessed the volume of leakage o
Foreign Exchange from the countiy
during the last three financial years
112,, during 1970-71, 1871-72 and 1972-
73,

(b) 1if so, the approximate figures
for the three years, and

(c) the steps taken or proposed to
be taken by Government for the pre-
rention of the leakage?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢) A statement 15 laid un
the Table of the House

Statement

By the very nature of the problem
it 15 very difficult to arrive at any
exact assessment of the leakage of
foreign exchange ansing out of 1lle-
However, on the ba-

gal
sis of statistical data relpting to
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imports, exports, detected cases of
smuggling ete. during the year 1060-
70 the Kaul Committee on leakage
of Foreign Exchange through Invoice
Manipulation had estimated the total
annual leakage of toraign exchange at
Rs. 240 crores.

2. Leakage of foreign exchange due
to varfous illegal transactions has
been causing concern to the Govern-
ment and several legislative, admi-
nistrative and other measures have
been adopted to deal with this prob-
lem efficiently. The most important of
these measures {s the Foreign Ex-
change Regulation Bill, 1972, which
was introduced in the Lok Sabha on
20-8-1972. The Bill was thereafter re-
ferred to a Joint Committee of the
Houses which has since presented its
report to the Lok Sabha on the 23rd
of April 1973. It is hoped that the
Bill will be considered and passed by
Parliament during this session.

3. The Bill includes specific provi-
sions designed to curb over-invoicing
of imports and under-invOicing of ex-
ports; the receipt of money from out-
side India otherwise, than through
authoriseqd dealers (what are common-
ly known as compensatory transac-
tions) and the leakage of foreign ex-
change arising out of tourism. The

i
|
|
8

fiscal offences.
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4. On the positive side, steps have
also been taken to liberslise invest-
ment opportunities for persons of
Indian origin staying abroad/intend-
ing to return to India. Operations On
non-resident accounts have been made
more liberal and a new category ol
accounts known as non-resident (Ex-
ternal) accounts has been  allowed.
These measures should help in reduc-
ing the outgo of foreign exchange
through illegal means to a very large
extent.

PROF. NARAIN CHAND PARA-
SHAR: In item 4 of the statement
there is an indication that some steps
have been taken tp liberalise the in-
vestment oppoOrtunities for persons of
Indian origin staying abroad and in-
tending to return to India. May I
know  whether there is positive res-
ponse and some people have opted for
it?

SHRI YESHWANTRAQO CHAVAN:
There is not much response. The other
countries also are changing their po-
licy in this matter. During my recent
visit abroad I learnt that UK has put
some sort of restrictions on repatria-
tion of money to other countries 1n-
cluding India.
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SBHRI YESHWANTRAO CHAVAN:
Yes, Sir,

SHRI §. M. BANERJEE: Some big
business houses and some individuals
have earned a large amount of
foreign exchange by under invoicing
and over 1nvoicing and some other
illegal means and conserved that
foreign exchange in Swiss banks, An
assurance was given in this House
some time back that an effort will
be made to see that this is checked.
Hag any effort been made in this
:l:l'ect:on and, if so, what is the re-

t?

SHRI YESHWANTRAO CHAVAN:
The policy of the Swiss Government
in this particular matter {s that it
does not give any information. But
we propose to make certain other
enquiries.

SHRI K. S. CHAVDA' About 151
false permits have been issued to
students for training abroad, What
action have the Government taken
against the firm or firms responsible
for the issue of false permits, because
by the 1ssue of false permits valuable

foreign exchange has been lost to the
country?

MR SPEAKER: I3 it leakage of
foreign country?

SHRI K. 8, CHAVDA: Is it not a
lgakage of Foreign Exchange?

MR. SPEAKER: I do not know.

“olf pwd Wt wouw : frdwr &
W T W Ay g qoeTd
1414 LS—2
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arwfaa ¥ g, Wi g & ), wqar
MR W ER W g, Iy el
gy aw & wiwwR § g 5@
w0 ¢, Wy g ag vl fod waw
foard w dar Worx § | Qe feafar &
w1 wrere fadolt wqET F wAr Awyw
a1 @ §, Forw ¥ ag wfuw qarem o,
sagaaa s v afare
i ¥ A R A A ¥ gy @
Arar ¥ Faguit qar AT Fe A § WK
fagY faw &7 § fv dowr ar a
farmamw ! wHOwa & fag s
s e sAf s T @ ?

SHRI YESHWANTRAO CHAVAN:
It 18 a very limited question. If you
make any specific suggestion, we
will consider that.

Export of Tea during 1971-72 and
1972-13

W

*293, SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity of tea ex-
ported during the years 1971-72 and
1972-73; and

(b) the names of the countries to
whom exporteq and the foreign
exchange eariied thereby, separstely?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A'C. GRORGE): (a) and (). A
countrywise stateraent giving quan-
tity wnd value of fea exported during
the years 10718 and ¥972-78 is laid
on the Table of the House.
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Bratemeiss
in th, i
e ) Quantity kgs. Value in th. Rs
1972-73*  rI-73* Wit 1971-72*
UK . . . . . 53,033 73.3%7  40:94413 553849
Irish Republic <. 5,672 5402 4,356 4,26,86
W. Germany . - . 5.042 4,562 501,56 3,83,24
Nethetlands . . . . . 13,358 2,528 9,18:39 2,08,03
USSR . . . . . 40,703 42874 340783 341187
E. Buropean countries . . . 8,643 9,223 6,53.97 6,78,88
Afghanistan . . . . . 12,794 12,618 8,76,26 8,40,53
Baherin Islands . . . . 765 806 63,65 66,01
Irq . n s s 5:409 6,515 3.71.44 4,71,26
Iran : s @ ) . 3,809 3,509 3,93,21 4,25:40
Kuwait e e e 852 338 7092 28,64
Qtr. Trcl. Oman . i . i 3,600 2,500 3,06,27 2,01,09
jordln . . R N . 1,986 3023 1,30,93 1,90,77
U.AAR. . . . , . 13,435 11,405 8,54,12 736,26
Sudan -e e 12,870 19,219 852,19 12,22,20
Tunsia ; . . , ‘ 2,767 3,229 1,60,67 1,70,%9
Mpetocco . B R N B Sial 192 . 12,49
Canada ’ : . . . 2,595 3,717 1,86,65 2,72,36
U.S.A. . . B . . 7,064 8,720 5,35.80 6,62,38
Australia " R - . 3,173 2,803 2,13,78 1,92,97
New Zealand . . . . 205 678 21,53 47,13
Saudi Arabia . . . - v 482 102 43,08 11,12
Japan . 1,216 1,100 1,17:64 93,%
Muscat. . . 183 128 15,00 10,38
Otlaer countsies . 1,595 1,983 1,22,12 1,40,28
AL . . . . . 201,347 219,501  188,08,70 I X
Tor 34 . o g

SENd VEKARIA: What is the SHRI VEKARIA: I want to know
mamﬁm&hg ﬁ:tuﬁlnmbqotahuuhﬂdhr
toty] tea exports and what are foreign companies,

names of foreign ecinpeniest

SHRT A. C. GEORGE: About the SHRI A. C. GEORGE: I will be
names of forelgn eompanies, it may happy to supply the information if
be o long Mat. If he puls & separate  the hon. Member givee 3 sepyrate
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ANSWERS TO
QUESTIONS

Rise in prices of Essentia]l Commodi-
ties in Andhra Pradesh

*282. SHRI Y. ISWARA REDDY:
Will the Minister of FINANCE be

pleased to state:

(a) whether a UNI Survey has
revealed that yrices of sll essentisl
commodities in Andhra Pradesh have
registered 50 to 100 per cent rise
during the last six months;

(b) if so, the reasons for such a
steep rise in prices; and

(c) what steps have been taken to
bring down the prices to a reasonable
level?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The Government has no
mformation regarding the UNI sur-
vey referred to. However, there
has been a rise in prices in Andhra
Pradesh during the last six months
The Consumer Price Index (1960-100)
has risen from

E
!

in-
i

(ii) meking available foodgrains
to larger numbers of people,
particularly the vulnerable
sections of the soclety,

through opening fair price
shops in rural areas and in-
accessible places, and in-
creased releaseg of major
foodgrains at subsidised pri-
ces.

(iii) equiteble distribution of
essential consumer goods at
reasonable prices through
operation of price and distri-
bution controls;

(1v) securing economues in Gov-
ernment expenditure, partiiu-
larly non-developmental ex-
penditure, 80 as to reduce
the necessity for deflcit
financing ag also to mop up
excess liquidity in  the
economy;

(v) raising the cost of bank cre-
dit by way of mncreasing the
Bank Rate from 6 to 7 per
cent from May 30, 1973, and

higher interest on bank
advances to industry and
trade;

(vi) strengthening of the regula-
tory measures for curtailing
availability of bank advan-
ces, eg through raising the
reserve ratio and the net
liquidity ratio, and limiting
the wuse of eredit to genuine
production requirements.

Decisions taken at 22nd Annual Con-
ferance of Pacific Area Travel
Association

*284. SHRI P. VENKATASUB-
BAIAH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether India was represent-
ed at the 2dnd Annual Conference of
the Pagific Area Travel Association;

:s}ﬂl_o,t::d@dﬁmukmﬂtm
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(¢) how far India is goipg to bene-
fit fram the same?

THE MINISTER OF
AND CIVIL AVIATION
KARAN SINGH): (a) Yes, Sir,

(b) 23 Resolutions were passed,
including Resolutions on the market-
ing strategy, the importance of en-
vironmenta] factors in tourism and
the organisational structure of
PATA,

TOURISM
(DR.

(c) PATA is a major international
organisation of which 35 countries,
many airlines and several thousand
travel agencies and hotels are mem-
bers. Its aim is to promote, develop
and facilitate travel to and among
the many Pacific ar.d contiguous area
destinations. Its marketing efforts
are also directed towards securing
tourist traffic to India. Our partici-
pation 1s therefore, wvaluable in the
context of our broad promotional
strategy,

Pilot of Bombay-Delhi Viscount
Flight taken off on Suspicion of
having consumed Alcohol on 24th
June, 1973

*287. SHRI JHARKHANDE RAI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the pilot of Bombay-
Delhi Indian Airlineg Viscount flight
was taken off on the 20th June, 1973
on suspicion that he had consumed
alcobol;

(b) 1 go, the facts of the case; and

(c) the oction taken against the
pllot?

THE MINISTER OF
AND CIVIL AVIATION (DR
KARAN SINGH): (a) to (c). The

Commander of Viscount service
IC-128 -fiomy Bonibay to Delhi on
the 10th June, 1078, was suspected
to have consumed alcohol in contra-

ventlion of rule ﬂﬁtmw

AYGUST 10, 47 _ .

Wfiﬂn.&m 4

Rulem H. ﬂi.ght
which oonnmhathat h-hndin;act
consumed alcohol. He has been
suspended and charge-sheeted, and
disciplinary proceedings are in pro-
gress,

Amount of Loan advanceg by LIC

to Nationalised Banks, House Build-

ing Societies and other big and small
Entreprencurs

*203, SHR1I SHASHI BHUSHAN:
Wil] the Minister of FINANCE be
p easeq to state:

(a) the amount of loan advanced
by the Lfe Insurance Corporation to
the various nationalised banks during
the last three years, year-wise, and
the amount of commission given on
this amount of loan;

(b) the amount of Inan advanced
by the Life Insurance Corporation to
during the last three years to house
building societies ang to other big
and small entrepreneurs and the
amount of commission given on these
advances; and

(¢) whether the persons to whom
this commissio, was paid by Life
Insurance Corporation are registered
brokers and who appointg these per-
sons in this capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No loans have been advanced by the
LIC. to the Nationalised Banks
during the last three yeare ending
81st March, 1973, The question of
payment of any commission, there-
fore, does not arise

(b) Loans for construction of
houses are advanced by the L.IC. to

1) Apex Co-opu-at!w Houiing
Finance Socleties for' release to Co-
operative Heysing Socleties;

(ii), Directly, to Primary Ceoperative

Fousing Sogletina and (ill) to public
Limitad a ples for their Staft
quarters., of f,m.meﬁou—
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ed during the last thres years are
given below:—

() Apex Co-operative Heaing Pinance So-
autiest

(in lakhs of Rupees)
Sanctioned Dis-
bursed

:9.7&-71 . 2290°00 1657°00
1971-72 . 3300'00 2840-00
3375-00

1972-73 2425-00

(il) Primary Cooperative Howsing Socisties.
(in lakhs of Rupees)

1970-71 . 6545
1971-72 44°05
1972-73 . 187- 58

(in) Public Limited Compames :fa-r their siaff
quarters.

(in lakhs of Rupees)

1970-71 55-00
1971-72 . 2600
1972-73 15-00

(As the servicing of these loans
has been decentralised to the various
offices of the Corporation the amounts
actually disbursed are not readily
available.)

Following amounts of loans were
sanctioned to Public limited Com-
panies for industria] purposes:—

(in lakhs of Rupees)

— -

1970-71 . 200 00
1971-72 . 412°00
197373 . 120000

——

No losng for housing or industrial

purposes are advahceq to Private

ginnhd Companies, firmg and indivi-
uals,

‘No. capintission hog been paid hy
the LIC. on these loans,
|

(e) Dées’ not axige.

Oollections undsr Small Savings

*204 SHRI PRABODH CHANDRA!:
Will the Minister of FINANCE be
pleased to state:

(a) whether good progress has
been reported in the smal] savings
target during 1872-73; and

(b) the total amount of small sav-
ings during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Against the original target of Rs. 230
crores and the revised target of
Rs 300 crores for the year 1872-73,
the actual collections amounted to
Rs. 35158 crores, which are the
highest for any financial year so far.

(b) 1970-71 Rs. 188 36 crores.
1971-72  Rs. 22736 crores
1972-73 Rs 35138 crores,

Banking operations in Bank of Barod
Ahmedamad, coming t, a standstill
due lo inter-union rivalry

*295. SHRI P. G. MAVALANKAR:
Wil] the Mimsier of FINANCE be
pleased to state:

(a) whether inter-Union rivalry
in the nationalised Bank of Baroda
had brought banking operations to a
standstill 1n Ahmedamad during
June and July, 1973;

(b) whether such g situation also

resulted into the stoppage of work
at the Clearing House; and

(c) what steps Government pro-
pose to take to remove the great
hardships thus caused to the general
bank users and merchants?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c), Due to inter-union
rivalry 4n Batk of Barodg sormal
banking operatipns were effouied in
Ahmedabad following the suspension
of dlearing house orf certain days in
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Junp wisd July, 1078. With & view to
enable the clearing house to function,
:eimkqt Mhum“tm
thdrawn grom participating
clearing house tempararily.

Prosecuting Cable Companies for
Violatien of Import Regulations

*208. SHRI JYOTTRMOY BOSU:
will the Minister of COMMERCE be
pleased to refer to the given to
Unstarred Question No. 8455 on the

27th April, 1073 regarding ‘“Prose-
cuting cable com for violation
of import regulations” and state;

(g) the names ang particulars of
the Companies against whom prose-
cutions have been sanctioned; and

(b) the charges against each of
these Companies?

THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-538/73]

W, MY W wawqT wesy ¥
faeare ¥ dtward

*297. st TR ¥ 4T : W7 q@TA Wi
apie Fraraw 7t 77 Far WY osar
it

(F) #ar M-, WE =X
YagL gt w§ ¥ faeAre wy Qg
T g & fa dT §

(@) afre, av @ gra ¥ w7 aw
fofr fiwqr o 9T faenre s
FW IF WTOW AT ; "R

(1) € w ¥ PO ET Pt ww-
ofw & angft ?
swibzw sfre v fwmer sl (wvo

iy (%) & (7). Warer ¥ .05
wi & wpnfe ae ¥ o fionr

AVGUST 10, 1973,

Written Angwers,  4g

wary R et oo waage Aoy
TCTT WY 17. 30 e w3 O st
ama AN T WA wred gafrac

wive fewmds o< o Wi s -
&% B WUET FIA OF TF A awirer
e & £ ror Fr, awr TR famm A
R 0F 74 fqmer qqw & fawior &
gy famro 1 & )

wfrrr queanw Wi que gfwn &
et famt & wek o safedat
& weafouat W @ w§ gfean

*298, =it wew fag @ avaqut : sar
gz Wit ayre foqrae 747 a8 qam Y
Fa1 &4 iR gf a7 mo7 @rg T 7T uEe
gfvear & gherar fel & A @
afeal & aafaa a1 gl
Tmd?

qiza WX A faAwa @l
(vto wot Tag) T |
form g¥eamt ¥ W A

smffadt & fade @ gafay o fe
€ oaT g% ¥ mant far Wk aw
i & werar oY it N g T
FrA A ERAFT FUT FAT &

Loans and subsidies given by India to
Foreign couniries

*200, SHRI SHANKERRAO BSA-
VANT: Will the Minister of FIN-
ANCE be pleased to state:

(a) what amount of loang and sub-
gidies were granted by India to
foreign countries duxing 1970-T1,
1971-72 and 1972-78;

(b) what was the intention of pay-
mient 'of the shbeldies sud lowns; and

(c) how much amount of these
loang has been repuid yu foet
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THE MINISTER OF
{SHRI YRBEWANTRAO CHAVAN):

») The of loans and grante
disbursed or committed by they Gov-

FINANCE ernment of Indwa to foreign countries
mmummu‘ as

(Rs. crores)
1970-71 1971-72 1972-73 Totid

I
Losss - 378 13°96 26+32 43 06
Gran 1406 3820 13218 184- 4~
ToTAL 17 84 51 16 158 50 217 50

(b) The loans and grants were
provided for development schemes
in various flelds, for economic re-
habilitation and for the procurement
of industrial goods from India The
amm was to promote friendly rela-
tions between India and the recip-
1ent countries concerned

(¢) Rs 998 crores

WS JUNT T T AETT SR wY
"t

*300, st TwTAWTT Wt @Er
wiorv @AY ag FA0 FF 0 F R

(%) = fufréig  (faerr) forr
* THE A A WS IA & aed1a-
FOT F wudt wnr F augT ¥ g
& 1o mw fam B affas gemr A
4, W

(w) afeghav@s afd g@™
® w7 wfafer & 7

ﬂmm‘aﬁﬂ(ﬁmﬁﬂe
w) : (%) o 7@
(w) swr it 3maT )
wvar ¥ ww ¥ w3 weon

2801 # WH T WEANLONT :
few 3t T wry Y pur R iR

(¥) woeT Ay fraffre fafa &
w(< fred 2 aul & o 7 ward
w€ W R fipeedt T dtfe @ ok
oY a7 I9€ Beqar s g Fear mar
s o fiear agw fean o §, WK

(@) e mfedt & 7 a1
o & ofw e uTe Wy ¥ wiew
Hgifgg T & 7

fFarey stwrrever ¥ ooy sl (ot &0 W7o
witw) : (¥) W (@), T owlE
# ar @ § WX garewy Wiy w14
Y F T = A WA |
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(ﬂnmhmmwpé
posed to be taken by the Cenirel
Government in this regard; and

(¢) the progress made during the
last two years.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c). The need for opening a large
number of banks offices in rural
areas, particularly in the backward

pansion policy pursued by the pub-
lic sector banks lays great emphasis
on extension of branch network in
rural and unbanked areas, particu-
larly in the backward districts, Dur-
ing 1971 and 1972 the sector
banks had opened 67 offices and 66
offices respectively in the districts of
Madhya Pradesh, identified by the
Planning Commission as industrially
backward. Of these, rural offices
numbered 44 in 1971 and 48 in 1972.

(a) whether instryctions have
been issued by the Central Govern-

(o) # the sieps Wil Govern-
st phoposd

0 tako ‘Nghtaet the de-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No. However,
in October, 1972, all composite cotton
textile mills, whose managements
have been taken over by the Central
Gommnt.undar the Industries

pment & Regulation) Act,

other composite mills to follow suit.

(b) No specific complaint s with-
in the knowledge of Government.

(c) Does not arise.

waTer # sz dw one {fear ¥t g
e

2804, »f gwA a worm : 1 faey
7l A% Fae N pT A

(%) =av #=mer ¥ @ @ WA
ife®Y ¥ surr Wl ¥ 9w, 1973 W
I FAreT & AR & AW WA A
gz dw wefewr & wEr A &
fo v fear a1, AR

(@) afz e, & a@EA T AW
R w1 wray w7

farer sioft (oft oraverere wagret ) :
(%) weramat w1 feed g7 T Iy
et ® g & fm A fr
"W WaAT' A% TF WA Fegpfas
#2 ¥ e wTow et frer ar
forgdr wry qrent & @Y AT AT A
wrefi BT &% 6 06 e @y
w1 oY W foear T a7 o

() witda @ twrwr streha
Peard & W et ¥ qu cqde W
sAa¥fagegmr g
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.Asslidendé given do Btate
N0 EANE for Soveltpuwnt ¢f Cashow
Endwstry

2866. SHRI VAYALAR RAVI: Wil
the Minister of COMMERCE be
pieased to state:

(a) the total amount of financial
assistance given to the State of
Kerala for the development of
<ashew industry by the Central Gov-
ernment and other public sector
agencies;

(b) whether there hag been any
further demand from that State for
additional financial assistance for
that purpose; and

(c) if so, the broad outlines there-
of and Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) A loan of
Rs. 20 lakhs has been given by Cen-
tral Government to Government of
Kerala to enable Kerala State Ca-
shew Develoment Corporation to take
over closed cashew factories, A
ninety day loan of similar amount
was offered by Cashew Corporation
of India in April, 1972, to XKerala
State Cashew Development Corpor-
tion but is not yet utilised by them.

(b) Ne. Sir.

(¢) Does not arise,

SHRI A. K. GOPALAN:

ﬂﬂliﬁl ‘fasistaice for the cultiva-
tion of #dbber by the Plantation
Corporation of Kerala and state:

(a) whether Government have
taken a decision regarding the allo-
cation of additidnal financial assist-
ance tp the State Government for
that purpose; and

(b) if so, the broad outlines there-
of and if not, the reasons for the
delay in taking a final decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (g) and (b). In
view of the paucity of Funds it was
found difficult to provide any addi-
tiona] funds to the Kerala Govern-
ment for the cultivation of Rubber
by the Plantation Corporation of

Kerala during the Fourth Five Year
Plan,

Pmpunlhmtcwm in
New Delhi for Tourists of lower
income groump

2807. SHRI VAYALAR RAVI: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 1616 on the 2nd March,
1973 regarding the p 1 to start
cheap hotels in New Delhi for tour-
ists of lower income group and state
what progress has been made in this
respect?

proposed for hotel construc-
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e oY oot & D™
Accomnts, Patng

NEHB%RIBAHAVATAR SHAS-
SHRI BHOLA MANJHI:

Will the Minister of FINANCE be
pleased {, state:

(a) the Btate-wise data of clerical
and staff working in the
office of the Controller of Defence
Accounts, Patna and in its each units
located in other States and Border
Boads;

(b) whether their posting is in pro=-
portion to the strength of staff be-
longing to each State; and

() whether Government have de-
cided to post the staff working under
C.D.A, Patna region-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(c). The requsite information is be-
ing collected and wil] be laid on the
Table of the House as soon as possi-
ble.

2809, SHRI BHOLA MANJHI: Will
the Minister of FINANCE be pleased

to state:

(a) whether over one lakh people
in sbout 20 Grampeanchayats of
marhi Distditt in Bihar huve been

affected by floods;

b) whether the State Govem-
meftt)mummmmm

and aid for

'le”u M

« Virioham alngtthry L+

um ““’ m‘u
R +OF FIAROR
(SHRI K. R. GANMSED: (a) Yes, Sir.

(b) Theme has Gwen no reguist so
{ar from the Government of Biaar
‘f:rrdﬂnmhlluhhmhthh -

(c)Doesmtari.u.

Report of Commiitee on Leather
Industry

2810. SHRI JAGANNATH
MISHRA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Government have
taken any decision on the recom-
mendations made by the Seethara-
miah Committee regarding setting up
of a unified authority for the deve-
lopment of Leather Industry; and

(b) 1if so, the outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The
Seetharamiah Committee has not re-
commendeq the establishment of any
authority for the development of the
leather indusiry, However, a propo-
sal for establishment of Leather Ex-
port Development Corporation is
under Government’s consideration,
and details are being worked out,

Instrument Landing System and Sur-
vellance Radar at Palam Abrport

2811, SHRI ISHWAR CHAUDHRY:
SHRT D, D. DRSAL;

) b
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
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a‘b) w s el

2 Airport
worked at night also, if necessary, by
getting the Indian Air Force men;
and

(c) if #o, the reasons for not getting
the damaged instruments in order
immediately and the steps taken on
the airlines pilots’ demand?

THE MINISTER OF TOURISM
ANy CIVI, AVIATION (DR
KARAN SINGH): (a) to (c¢). The
antenna system of the ‘localiser’
component of the Instrumert Land-
ing System at Delhi airport was
damaged in a dust gstorm on the even-
ing of 20ith May, 1073, A replace-
ment was air-freighted from London
and the facility restored on 18th
June. The airport surveillance radar
has been withdrawn from service
twice; from 24th May to 4th June,
1973 for replacement of g control
cable and again from 14th June to
16th June when the drive motor of
the antenna was damaged due to
erratic power supply. There was no
avoidable delay in restoring the
Instiument Landing System and Air-
port Surveillance Radar to operation.

No representation was received in
the Civil Aviation ent from
the airline pilots on the 14th May,
1973 for operating the Airport Sur-
veillance Radar at night also.

Expenditure on World Trade Fair to
be held in Delhi in 1974

2812. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) in what respect the proposed
World Trade Fair to be held in 1974
from Asia '72

THE DEPUTY IN THE
MINISTRY m (SHRE
Aé.cnoﬁg%):mmvz was
hosted by India under the auspices
of the United Nations Economic Com-
mission for Asia and the Far East,
The India International Trade Fair
to be held in Delhi in 1874 is being
organised by the Gowvernment of
India entirely op its own.

(b) The expenditure on the Falr
is estimated at Rs, 2.28 crores and the
assets created at the time of ASIA™2
are expected to be utilised almost
entirely.

Decrease in production of Controlled
Cloth

2813. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the production of con-
trolled cloth has fallen; and

(b) if so, what steps are being taken
to boost its production?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). Short-
fall in production of controlled cloth
had occurred during the periods
July—December, 1972 and January—
March, 19878. Consequent upon mak-
ing the production of controlled cloth
compulsory by each mill, with effect
from 1st January, 1973, and levy of
a penalty of Be. 1 per sq. metre for
non-productioy of controlled eloth,
the Industry has made up shortfall
in production to the extent of 48
million gq. metwes by the end of
June, 1973,

Views of Epenomiste in regard to
high prices

2814. SHRI R. V. SWAMINATHAN:
Will the Minister gf FINANCE be
pleayd to stale:



, 1473 ynder the “Econo-
blame deflcit for
high prices”; and

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(w) and (b). Yes, Sir, It is no doubt
true that deficit financing has accen-
tuated the upward pressure on prices.
However, the rise in prices in the
last eighteen months or so is due
basically to shortfalls i produc-

in
w
Every effort is being made
reduce the magnitude of
aneing as well as to incre
plies.

Financial Assistance for Coffee culti-
vation in Tripura

2815 SHRI DASARATHA DEB*
Will the Minister of COMMERCE be
pleased to state

(a) whether any finencial assist-
ance has been provided in Tripura
for experimenting Coffee cultivation
in Tripura; and

(b) if not, whether Government
propose to to try Coffee cultivation
in Tripura?

2816, SHRI RAJDEO SINGH: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether scientists of Deccan
Sugar Technologists  Association
claimed to have successfully deploy-
ed a simple and economical technique
to make artificial rain without using
a plane as in the Government spon-
sored experiment; and

(b) if 0, whether this economical
technique is proposed to be applied
for artificial rain over a vast area to
prevent drought?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
RAN SINGH): (a) Information in
the matter is not available

(b) No Sir.
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Allotment of funds for Flood Rehief
in Faizabad Division of U.P.

2819, SHRI R K SINHA: Will
the Minister of FINANCE be pleas-
ed to state:

(a) the funds allotted to the Fai-
zabad Division of Uttar Pradesh Dis-
trict-wise, for flood relief 1in July-
August, 1971; and

(b) how much of these funds were
actually disbursed, District-wise, and
the reasong for not distributing the
sanctioned amount fully?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R. GANESH): (a) and (b).
Formulation and implementation of
the relief programmes is the respon-
sibility of the State Government, The
Central Government only provide
financial assistance towards the reli-
ef and rehabilitation measures under-
taken by the State Government to
the State as a whole and not with
1eference to any cular area in
the State During 1871-72, an
amount of Rs. 5 crores was released to
the Government of Uttar Praflesh
towards flood relief expenditure,

Dilution of Foreign Equity by foreign
firms

2820. SHRI K. S. CHAVDA: Wil
the Minister of FINANCE ke pleased
to state:

(a) whether #ome of the foreign
firmg have signified their willinghess
to dilute foreign equity;

(b) if #o, the names of these frms
atid an what terms and conditions
they are agreesbls to dilute’ forelgn
equity;
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(¢) when Governmen: peapose o
issue final orders on these caseg; and

(d) whether Government propose
to prevail on thess companies to
restrict repatriation of profits pend-
ing 1ssue of final orders in the
matter?

THE MINISTER OF FINANCE
(SHRI YESWANT RAO CHAVAN):
(a) Yes, Str.

(b) and (c). After the guidelines
for dilution of foreign shareholdings
1 foreign majority companies were
announced by Government on 19th
February, 1972 the Controller of
Capita] Issues nad approved propo-
sals under the Capital Issues Con-
trol Act, 1947 for issue of further
capital to Inaian mnationals by 9
foreign majority companies resulting
mn dilution of foreign holdmgs. Pro-
posals from 4 such compames are
under consideration of the Controller
of Capital Issues The details are
given in the statement laxd on the
Table of the House. [Placed n
Laibrary See No. LT-5382/73]1 The
names of other foreign companies
who have gignified thewr willingness
to diute foreign equity are being
collected and will be laid on the
Table of the House,

(@) No, Bir.

Government’s order for
supply of Railway Wagons

2821. SHRI CHINTAMANI PANI-
: Wil the Minster of COM-
be pleased to state:

() whether the Bangladesh Gov-
ernment has plaged any arder with
India for Railway wagons; and

THE DEPUFY MINISTER IN
THE MINISTRY OF COMMERDR
(SN A, 'C, GEORGE): (») and (D).
According to available informatien,
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ﬁ.q@) (w) o g1

GRELL &

Payment of overlime allowance in
Public Sector Undertakings

2825, SHRI RAM BHAGAT PAS-
WAN: Wil] the Minister of FIN-
ANCE be pleased to state:

(a) whether Government have re-
ceived suggestions to stop Overtime
Allowances in public sector industri-
es except critical ones; and

(b) if so, the decision of Govern-
ment ihereon?

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE
(SBHRI K. R. GANESH): (a) No,
Bir.

(b) Dees not arise.

Report of Buream of Cests and
Muumam

2826. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
‘COMMERCE be pleased to state:

{a) whether Bureau of Costs and
Prices have submitted its final re-
port on the textlle industry; and

d;li).i:n,thebmdoutumthm-

fHE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
ému@q GEORGE): (a) Yes,

(b) The Bureau has carried out a
cont: price sgudy on cotton textiles
sl has made & number of recom-
endations desling with rew:cibion,

the area of eontirol, the bassis for
. .renovation. acd salective
ernisation and technical and
managerial efficiency.

These recommendations, which are
of detailed nature, are under active
consideration of the Government.
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Transfer of running planis from
developed countries to India

2828 DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the proposal to formu-
late a set of guidelines for the trans-
fer of running plants from develop-
ed countries to India has been drop-
ped;

(b) if so, reasons for dropping the
proposal; and

(¢) how many proposals are Rnow
before Government for the transfer
of running plants to India?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) and
(b). The considerationg governing the
examination of casesg relating to tra-
nsfer of running plants from dev-
eloped countries to India would fall
broadly within those relevant to ap-
proval of export-oriented wventures,
and the import of second-hand egqiup-
ment.

{c) None at present,

mmmh Public
Sector TUndertakings

2829, SHRI P. GANGADEB: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Banthanam Com-
mitteg Report on ati-gorruption
work in Government is
being Tully bllc
Sector Undertakings: and

-AUGHST 10, 1078, . Weiktem Ao 64

(b) it a0, are the Tecent
steps taken to * about healthy
praetice in This regard |

(SHRI K. R, "GANESH): (a) The
Committee on Prevention of Corrup-
tion (Santhanam Committes) had
made some recommendations inter
alia on the introduction of suitable
purchase procedures, vigilance
machinery ete. in
tral Government enterprises. Gov-
ernment have issued instructions to
the enterprises for adoption of pre-
per procedures and systems, which
could prevent corrupt practices, The
public entarprises also come under
the purview of the Central Vigilance
Commission.

(b) Some of the recent measures
taken to plug loop-holes giving rise
to corruption and malpractices in
the pubuc enterprises include the
setting up of a fully-functioning
vigilance machinery, bringing under
the purview of the Commissioners of
Departmental Enquiries all  officers
drawmg a basic pay of Rs. 1000/-
and above, and verification of antece-
dents. Some of the other measures
unde: consideration are: g review of
the Conduect and Discipline Rules to
work out the major common ele-
ments of a Model Set of Conduct
gnd Discipgline Rules for public en-
terprises in such matters as accept-
ance of gifts and hospitality, punish-
able offences, possession of assets
cusproportionate to income etc,, ac-
tion ageinst delinquent officers after
retirement, and stafing of vigilance
urut: with trained personnel.

Upgradation of Municipality of
Bhatpara, EKamar Paslbenil and
Ashok Nagar

2830. SHRT MOHAMMAD 8-
MAIL: Will the Minister of FIN-
ANCE be pleased to state: -

{a)y svhethar Governmetipt ade. OeR»
sidering > the upgradaibiy of: e
Maicipility of ‘Bhsipase, Kmavhati,
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from  C class to Bl and
from

to ‘T’ Class on the bezis of
Census Report of 1071; and

(b) i mnet, the ressons, thersfor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
GANESH): (=) and (b).

figur-

R
F

July, 1973 under the heading “C.CIL
bungles cashew raw pnut imports
Sgain”; and

(b) the reaction of Government

«(BHRI A. C. GEORGE): (a) Yes
) Neesssary enquiry has  been
The allegaiions are Sased

Ministery’ and officials’ vidi te
‘Wesvow

2832 PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be piessad o state:

{a) the number of Cabinet, State
and Deputy Ministers and Officials
of the different Ministries who visit-
ed Moscow from January, 1878 to
July 15, 1978;

(b) the purpose of their visits;
and

(c) the estimated expenses?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(6HRI XK. R. GANESH): (a) to (c).
The information 1s being collected
and will be laig on the Table of the
House as soon as possible.

Shortage of essential commeodities In
Bethl and ether parts of the countzy
during the curreat year

2833. SHRI BANAMALI PATNA-
IK: Will the Minigter of COMMER-
CE be pleased to state:

{a) whether there has been an
acute shortage of essential commodi-
ties during the current year in Delhi
and other parts of the country and,
if so, the reasons therefor;

(b) the steps taken to see that

the shortage 1s unavoidable; and

€¢) whether Government have
drawn any long term plan' to avoid
such situations and to ensure con-
stant flow of mupplies of essential
commodities?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(BHRI A, C. GEORGE): (a) Yes,
Sir, Severs drought conditions
gave a set back to agricultural pro-
duction in 1972-7% which resulted in
the shorfage of esgentia] commoditi-
o in Belhi and qther perts of the
country.
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'(%) ?‘ﬂﬂ " g e ﬁ'ﬁ‘n’%
to strengthen and
distribution mtern. 'I'ho
mumber of falr price sh
increased frosa__ 1,28, 311!&,
1972 to 1,93858 at mmi. A new
scheme for distribution of controlled
varieties of clofh has also been in-
troduced with effect from 1-11-1972,

(c) Yes, Sir.

The Approach to the Fifth
Plar envisages an increase in the
production of foodgrains by 22 per
cent, sugar and gur by 28 per cent,
vegetable oils by 30 per cent, cotton
textiles by 80 per cent and kerosene
oll by 80 per cent It also envisag-
es the establishment of an adequate
procurement and distribution gystem
for assured supply of essential com-
modities at least to the poorer sec-
tions, at reasonably stable prices.

Delogations of Ministers and Mem-
bers of Parliament sent abroad dur-
ing last six months

2834. SHRI BIRENDER
RAO:

SHRI 8. N, MISRA-

Will the Minister of FINANCE be
pleased to gtate the number and
composition of delegations of Minis-
ters and Members of Parliament sent
abroad during the past six months
and the purpose achieved and the
expenditure incurred on each delega
tion?

SINGH

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R GANESH): The infor-
mation is being collected and will
be laid on the Table of the House
as soon as possible.

Handing ovey of UB, AID
to India by USA,

2835. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state:

"KOGUST 10,1077 Written' Aigwery '~ 6

hﬁ ?"f thy* ‘U,.S mg

(b)Hoo.lmwmueheommuﬂ
Indis will beugiving ‘to USBA in
thi-xer.ard,and

{e) whnhlr w fingl se¢ttlement
has been reached?

THE MINIBSTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The USAID building complex
i South Delhi consists of three por-
tions, an Administrative Block, &
Warehouse and Staff House/Apart-
ments. USAID handed over pos-
session to Government of the Admi-
nistrative Block in February 1078
and of the Warehouse in April 1873.
USAID hag intimated that the Staff
House/Apartments would be handed
over to Government on 30th Septem-
ber 1978.

(b) and (¢). The entire complex
was constructed out of rupees from
the grant portion of PL 480 funds
which were made available to US-
AID from time to time to be held in
trust and to be expended on meeting
certain local costs of the USAID
assistance programmes in India,d The
USAID buildings, therefore, belonged
to the Government of India and were
to revert to the Government of
India whenever they are no longer
required for use of VUSAID. There
is no question of any compensation
being payable to USAID.
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Number of Mills engaged fn the
manufacture of coarse cloth
at comtrolled price

2837. SHRI B. R. SHUKLA: Wil
the Mimster of COMMERCE  be
pleased to state:

(a) how many textiles mills in
the country are engaged in the
menufacture of coarse cloth at con-
trolled price;

(b) what is the average rate «of
production of such type of cloth; and

(c) to which categories of persons
such cloth is distributed?

THE DEPUTY MINISTER INTHE
MINTBYRY OF COMMERCE (SHRI
A. C. GEORGE): (a) With effect
from 1st Jenuary, 1978, the Indian

Cotton Mills' Federatior! have made
it compulsory for each mill * to pro-
dice ' Controlled Cloth witich includ-
€8 coarse and medium B, at” the rate

of 12 Pér terit bf #8 production @ar
ing 1071 or 8.44 s4. metres per loom
shift of 8 hours worked during 1971,
Transfer of this obligation by one
mill to another is allowed on pay~
ment of a penalty of Re, 1/- per
sq. metre of the obligation and ac-
cording to information available only
191 mills are engaged in the pro-
duction of Controlled Cloth at pres-
ent,

(b) Sihce 1st June, 1971, the in-
dustry has undertaken to produce
100 milhon sq, metres of controlled
cloth every quarter. However, the
production of Controlled Cloth since
June 19871 has been as follows:—

June/August 1971 101.20 million sq.mts.
Sept/Nov. 1971 103.30 »
Dec. 71/Peb. 1972 98.70 »
March May , 1972 9790 »
June/Dec. 1972 168.00 »
Jan.73 to March 1973 6400 2
April June, 1973 146.00

(c) The sale of Controlled Cloth is
not restricted to any particular
category or categories of persons.

Export restrictions imposed on high
grade Manganese Ore

2838. SHRI PRABHUDAS PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
versed the restrictions on export of
high grade manganese ore imposed
in December, 1972; and

'(b} if so, the reasons for removal
of these restrictions and why these
restrictions were imposed earliery

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
A. C. GEORGE): (a) No, Sir.

(b) Does not arisé.
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3030, SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be
pleased to state:

{a) the of
w.; quan% mwhn;

(b) whether more orders have
'becq received by Government, and
50, the terms of agreement
bdm Indig and Bangladesh in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 2,27,083. tonnes.

(b) Contract for a total quantity
of 66 lakh tonnes of non-coking coal
for supply during 1978-74 has been
concluded by MM.TC,
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(a) whether Hn;
up a high-power Wor to
ook it &;‘.’.L
and

(b) if s0, what are the terms of
referance of the Group and by what
time the Report will be submitted?

THE DEPUTY MINISTER IN THE
MINSTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir, A
Group to recommend a long term
export strategy for the Fifth Five
Year Plan and beyond has been gat-
up.

(b) The terms of reference of the
Group will include interalia the
following:—

(i) Steps required for creating an
adequate production  base
and surplus for exports;

(ii) Review of the Export Policy
Resoluttion and amendment
thereto;

(ili) Creation of an adequate
Inter-Ministeria] forum or
forumg for expeditious  dis-
posal of business in Gov-
ernmenf related to exporis.
This will also cover delega-
tion of adequate powers to
the Ministry of Commerce
and its agencies in regard to
Rupee Finance, Foreign Ex-
change and related matters.

The Group will submit its report

to the Government within three
monthy from the date of its consiitu-
tion

Agreement betweep India and
South Kerea for supply of
Textlle Machinery

2842, SHRI M. S, SANJEEVI RAO:
SHRI VIRBHADRA SINGH:

Wili the Minister of COMMERCE
be pleased to state:

.‘(.a)mh

contitoast has mm
gy of m&
mmu

(b) if s0, the salient Sestures
thereof?

THE DEPUTY MINIETER IN THE
MINISTRY OF COMMERCE (&HRI
A, C. GEORGE): (a) and (b). No
contract for the supply of textile
machinery and other equipments to
South Korea hag been signed at Gov-
ernment level. However, three con-
tracts of the approxumate total value
of $16.3 million have been signed by
Indian firms for the supply of textile
machinery to South Korea.

Biack market in Cotton Yarng of
80s and above

2843, SHRI D. D. DESAI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government have
seen the report in the ‘Economic
Times' dated the 1st June, 1873 un-
der the caption “Black market in
yarn" stating that there is a thriving
black maerket in Cotton yarn of €0s
and above; and

(b) if so, Government's reaction to
this report and the steps Govern-
ment have taken to prevent this
black marketing?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The powers of Textile Com-
missioner under Cotton Textiles
(Contrel) Order, 1848 to take suit-
able measures against yarn dealers
violating the provisions of the
Order have already been delegated to

all District Collectors and Depuly
Commissioners,
Risk to landing aircraft due to

hillocks near the beginming of runway
at Palam

2844, BHRI D. D DESAL: WU the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(i) whether the hillpcks
beginaing of the Iwowsy ot



ok Vasamt Vilags pose a risk to the
landing aircraft at the airport in
view of the two plane crashes near
the Dhillocks fp  the last twelve
months; &nd

(b) if so, the reason for not get-
ting the hills levelled?

THE MINISTER OF
AND CIVIL AVIATION
KARAN SINGH): (a) No, Sir,

(b) Does not arise.

Magnetle Disturbance io Landing
Aircraft due 0 high tension Trans-
mission Cables near Delhi Airport

2845, SHRI D. D. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it has come to Gov-
ernment’s notice that high tension
transmission cables at Vasant village
near the beginning of the Delhi
airport runway are likely tp cause
magnetic disturbance and affect the
sensitive instruments of landing air-
craft; and

(b) it so, the steps
medy the situation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir, The
Court of Inquiry which investigated
the accident to Indian Airlines Boe-
ing 737 near Delhi on 31-5-1873 has
held that there is mo magnetic field
generated by the high tension lines
which would affect the instruments
of a landing aircraft.

(b) Does not arise,

Demand for Cotton and Ofl Seods
Equalisstion Fung

2848, SHRI BANAMALJ PATNAIK:
Will the Minister of COMMERCE
be pleased to state:
(8) Whether deinands have been
madé for Cotion amd Olisgeds
Equalisstfon Fund;

TOURISM
(DR.

taken to re-
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(b) it w0, the  reaction of Gov-
erpmgnt, thereto; and

(&)’ the stepe takeln or proposed fo
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (
A. C. GEORGE): (a) No, Sir.

(b) and (c), Do not arise.

2847. BHRI BANAMALI PATNAIK:
Wil the Minister of COMMERCE be
pleased to state:

(a) whether the Bureau of Indus-
trial Costs and Prices had submitted
its report on the cost price relation-
ship in the cotton textile industry, with
particular reference to production and
pricing of controlled cloth,

(b) whether the report has been

examined; and

(c) if so, the recommendations ac-
cepted and the steps taken or proposed
to be taken to implement the same’

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes. Sir.

(b) It 18 under examination.

(¢) Does not arise.

Cases of heavy landing by planes of
Indian Airlines ang Alr India

2848, SHRI BANAMALI
PATNAIK:
SHRI M. RAM GOPAL
REDDY;
will the Minister of TOURISM AND
CIVIL AVIATION be pleased fo state:
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(b) whether cases of heavy landing
by planes of the Indian Airlines and
Air India have been on the increase
in the recent past; and

(¢) if so, the steps taken or proposed
10 be taken in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
BINGH): (a) and (c). Tyres of all 4
port wheels of Caravelle VT-DVI got
deflated on 11th July, 1973 when the
aircraft was parked on the apron at
Amritsar aerodrome,

The occurrence is under investiga-
tion. Appropriate action will be taken
in the light of the findings.

(b) Such incidents
time to time,

do occur from

Amount advanced to small-scale In-
dustries in Bihar by Nationalised
Banks

2849. SHRI BHOGENDRA JHA: Wil
the Minister of FINANCE be pleased
1o refer to the reply given to Unstarred
Question No. 9159 on the 4th May, 1973
and state:

(a) the up-to-date amount advanced
by each bank for the small-scale indus-
tries in each State of the country and
in each District of Bihar;

(b) whether in many Districts of
Bihar, Banks show a disinclination to
.advance credits to cooperative socie-
ties to set up small-scale industries;
and

(c) if not, the total number of co-
operatives, District-wise, having been
granted loan during the lgst three
years?

In regard to Bikar, fwo statements
are Jaid on the Table of the House.
{Placed wn Library. See No, LT-5383/
73]. The information given in State-
ment II relates to bank-wise details of
outstanding bank advances to small-
scale units in Bihar as at the end of
December 1972. The statement in
Annexure III gives district-wise de-
tails of outstanding advances to small-
scale industries in Bihar as at the end
of June, 1972,

(b) and (c). Banks make every
endeavour to provide credit to all
viable schemes in the field of small-
scale industries irrespective of the
quarters from which they might
emanate. Since organisation-wise
classification of advances to small scale
industries hag not been attempted dur-
ing the earlier years, the type of in-
formation asked for in part (c) of the
question is not available.

Fixing of time limit for disposal of
loan petitions by nationalised banks

2850, SHRI BHOGENDRA JHA:
Will the Minuster of FINANCE be
pleased to state:

(a) whether it is proposed to fix a
maximum time hmit of three months
for the disposal of loan petitions by
nationalised banks to avoid delay and
corruption; and

(b) if so, the broad outlines of the
proposal?

THE MINISTER OF TFINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The question of fixing
maximum time limit for the disposal
of loan applications by the nationalis-
ed banks was discussed in the meeting
with the Chairman of the nationalised
banks. It was felt that for the ad-
ministrative and practical reasons, it
will be difficult to fix any such time
limit but steps should be taken for
expenditious disposal of loan applica-
tions by greater decentralisation and
delegation of powers to different le-
vels, improving work procedures and



Facing of seriouy threat by Tea In-
dustry due to camua] attitade of
Shipping lnes

2851 SHRI BHOGENDRA JHA
Will the Minister of COMMERCE be
pleased to state

(a) whether the Indian tea industry
is at present facing a serious threat
of its traditional Irish market due to
the casual attitude of the shipping
lines under the poolng system to
Indian tea, and

(b) if so, what steps have been taken
to provide adequate and timely ship-
ping facihities for the export of Indian
tea to Ireland?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE) (a) No, Sir

(b) Does not arise

Extension of Scheme of Compulsory
Export to other Indusiries

2852 SHRI VASANT SATHE Wil
the Minister of COMMERCE be pleas-
od to state

(a) whether extension of the scheme
for compulsory export to other indus-
tries is under the consideration of
Government,

{b) it so, which other industiries
are being considered for bemng brought
under the scheme, and

(c) the progress of the scheme
achieved so far, Industry-wise®

A. C. GRORGE)* (8) No, Bir
(b) Does not arise,
() & staternent is emciosed.

Siatement
Name of the Industry  Number of m
3 gum
export  perfor-
mance,
1971= 1972~
72 73
(1) @ ()]
I. Bicycle and ther
components and accesso-
rics 14 17
2 Diesel engines station-
ety 1 z
3. Small toels including
cul tools, power
mtan:nd other work-
10g tools 15 14
4 Coated and bonded
wves Nil z
§ Storage batteries dry
batteries [ 3
6 Wire Ropes 9 8
7 Automobiles anecil-
10 16
8 Pipes and tubes 11 14
9§ Transmumsion towers I 2
10. Weighing machines Nil Nit
11 Drugsand Pharma-
ceuticals 23 18
12 Pants, Varnshes
and 5 T
ToTAL 94 102

Strategy reganding Export Prometion
during Fifth Plan

2853 SHRI VASANT SATHE Wil
the Minister of COMMERCE be pleas-
ed to state the strategy evolved for
export promotion in the Fifth Plan*
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Fropesal to set wp p Touzism Tralning
Institaio

2854. SHRI VASANT BATHE: Wil
the Minister of TOURISM AMD CIVIL
AVIATION be pleased to state:

(a) whether Government propesg to
set up a Tourism Tralning Institute to
provide training facilities to all types
of Touring personnel;

(b if so, the cost, location and other
features of the Institute; and

(c) at what stage of consideration/
implementation the proposal stands?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) and (c). A U.N. Expert visited
the country during June-July, 1973
under the United Nations Development
Programme with a view to drawing up
a project report for setting up an In-
stitute of Tourism. The final report
is awaited from U.N.D.P.

Withdrawal by Reserve Bank of
existing comcesslonary reflnance
entitiements at Bank rate

2855. SHRI SHRIKRISHAN MODI:
SHRI P. M. MEHTA:

Will the Minister of FINANCE be
pleased to state;

(a) whether the Reserve Bank has
withdrawn the existing cencessionary
refinance entitlements at bank rate;

(b) if so, the reasons therefor: and

(¢) whether Government have im-
posed further curbs on bank borrow-
ings, and if so, the nature thereof?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
(a) te (c). The Reserve Bank has
withdrawn effective July 13, 1073, con-

onn o2 (1) a Umited amount of re-
finaniing of export credit and (2)
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refinancing of amount lent by com-
mercial banks to primary credit socie-
ties and farmery service societies.

The above action was found to be
necessary in view of the highly Hquid
conditions of the economy and the need
for restraint on credit expansion. The
emphasis of the policy currently pur-
sued is on preventing commercial
banks from resorting excessively to
refinance from Reserve Bank.

Imcrease in Prices fine and superfine
varieties of Cotton

2856. SHRI SHRIKRISHAN MODI:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to impose maximum ex-mil] and
retail prices for fine and superfine
varieties of cotton, and if so, the date
from which these have been effect to;

(b) whether ex-mill price of cloth
will be subject to an upper limit cor-
responding to the prices obtaining in
November, 1972, and if so, the reasons
therefor; and

(¢) whethey Watchdog Committees
have been set up at important con-
sumer centres, and it so, their fune-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEOCRGE): (a) Presumably, the
Hon'ble Member is referring to prices
of cotton cloth and not cofton as
printed in the question. If s0, it may
be stated that Government have not
decided to impose maximum ex-mill
and retail pricegs for fine and super-
fine varieties of cotton cloth.

(b) Under the Voluntary Price
Restraint Scheme for wearable varie-
ties of millmade ootton clath of
medium and eearse, varieties (exelud-
ing those already subject to stafutory
price control) brought into force with
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effect from 20-7-1973, the ex-mill prices
2of cloth covered by the '‘Sehéing 'are
subject to an upper limit correspohd-
ing to the prices obtaining to Nevem-
ber, 1972 plus 10 per cent. The in-
crease in priceg over November, 1972
prices has been allowed to cover in-
<rease in the cost of inputs in the
period subsequent to November, 1972.

(¢) Watchdog Committees are
being set up at important distribu-
tion centres to look into the complaints
if any, of over-charging of prices and
bring them to the notice of the Apex
Bodfes of the mills/traders as well as
to the Office of the Textile Commis-
sioner.

Construction of multistoryed Bullding
of LLIO.

2857. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased
to state:

(a) whether differences between
LIC. architeets and NDM.C. have

held up the construction of multi-
storeyed building of L.IC. in New
Delhi; and

(b) if so, the remedial measures
proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). In December 1971, the L.LC. sub-
mitted to the ND.M.C. plans for the
construction a multi-storeyed building
{over 30 storeys) on its plot in Con-
naught Circus area, Consideration of
these plans has been held up pending
decision by the 'Government on the
recommendations made by the New
Delhi Redevelopment Advisory Com-
mittee.

Termination of U.S. Technieal
Assigiance Programme

2858. SHRT RAM PRAKASH: Wwill
the Minister of FIANCE be pleased
to state:

AUGUST 10, 1978 , ,
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{a) whet! American al
“aiihres: P A as
been termina month of June,
1978; and

(b) it so, the reanons for thisz deci~
sion.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) and (b). Based on a dialogue with
the USAID Mission in India, in the
context of our selective approach
iowards foreign assistance and col-
laboration, it has been mutually agreed
that, for the present, U.S. technical
assistance to India would be restricted
only to the Indian Farmers’ Fertilizer
Cooperative Project upto the end of
April 1974. U.S. technical assistance
for the remaining projects ended on
30-6-1973, on their comnpletion.

Observance of a Business Competition
in Delhi Division of LIC.

2859, SHRI SHASHI BHUSHAN:
Will the Mnister of FINANCE be
pleased to state:

(a) whether the Life Insurance Cor-
poration, Delhi Division, had observed
a business competition in February-
March, 1973 as ‘Fill Statlon Chalo
Competition’:

(b) whether the result of thig com-
petition has not so far been announc-
ed, and if so, the reasons for delay.

(c) when the result is likely to be
announced and when the proposed
tour of hill station is likely to mature;
and

(d) the specific steps being taken
by Government fo ensure announce-
ment of results of such competitions
within a period of three months?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): () Yes, 8ir.

(b) to (4). The vresults pf such
competitions are aapoupeed
within a petiod of three months. In
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the present case, however, there has

cotton, the Textile Commissioner has
decided to permit, cotton deals among
mills on certain conditions; and

(b) if so, the main outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The deals in imported cotton
among mills are permitted on certain
conditions, with a view to give financial
relief to the mills having stocks of
foreign cotton surplus to their require-
ments due either to power-cuts or
change in the production pattern,
This permission is subject to the fol-
lowing conditions:

(1) The selling mills and the buy-
ing mills should send their applica-
tions to the ICMF with copies of the
resolution of their Board of Directors/
Partners indicating the price at which
the transaction would be completed.
The Federation would recommend
genuine caseg to Textile Commission-
er after due acrutiny.

(2) A penalty of Rs. 100 per bale
should be pald to the ICMF to be cre-
dited to the Export Promotion Fund.

Number of Tea Estates owmed by
Badisns and Foreignirs

W1, SERT ARVIND PATEL:
SHRI VEKARIA:

Will the Minister of COMMERCE be
pleaséd fo itate: : 4

(a) the number of tea estates in
India; and

(b) how many are owned by Indians

and how many are owned by foreign-
ers?

THE DEFUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). As on
31-3-1072 there were 12,999 Tea Es-
tates registered with the Tea Board.
Of these 309 estates are owned by
foreigners and 12,600 by Indians

Assessment about Requirement of
Nylon Yarn during the current
Financial Year

2862. SHRI PRABODH CHANDRA:
Will the Mimister of COMMERCE be
pleased to state.

(a) whether any assessment about
the requirement of Nylon wyarn has
been made during the current finan-
cial year; and

(b) it so, the outcome thereof; and

(c) how the demand is proposed to
be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No de-
tailed assessment has been made.
Based on an estimate of requirements
by consuming units, there is a likeli-
hood of a shortfall in availabllity of
nylon yarn fo the tune of about 3,000
tonnes.

(c) There is a world-wide shortage
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Interim  Report Romamition
M.;rhn -

2863. SHRI PRABODH CHANDRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether amy interim report by
the Committee on Cloth Prices has
been received by Government;

(b) H so, the salient features of
the recommendations made; and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The Committee
on Cloth Prices submitted its #nal
report to Government in July, 1873.

(b) and (c). On the recommenda-
tions made to Government by the
Committee on Cloth Prices, a Volun-
tary Prices Restraint Scheme for
wearable non-controlled cloth of coarse,
lower and higher medium varieties
has been evolved and brought mnto
force with effect from 20th July,
1978 The salent features of the
scheme are:—

(1) Ex-mill prices of all wearable
varieties of coarse, lower medium and
higher medium cloth (exeluding those

|
'i'
:
3

be set up to lgok into reimil
of cloth and repart vialations of the
Scheme to the Government and As-
of the Industry and Trade
concerned, for remedial aection.

E

Payment of Taxes by National and
Grindlays Bank Limited

2865, SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
be pleased to refer the reply given
to Unstarred Question No 8310 ou
the 6th April, 1978 regarding the pay-
ment of taxes by National and Grind-
lays Bank Lid., and state,

(a) whether ‘prima-facie’ case has
been established against the National
and Grindlays Bank Limited for eva-
sion of Indian income tax: and

wise, upon this bank pending further
and fuller investigations?

THE MIISTER OF STATE IN THE
MINISTRY QF TFINANCE (SHRI
K R GANESH): (») The various
allegations levelled against the Na-

mh»uuu:ﬂu&hm

sion of ta, tbe mupstion of ta

action against the Bank would arise
-e-
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Artiche entiliod “Tmperig on Private
Ardount itve, Governnmmt Share
Doclines”

2886. SHRI JYOTIRMOY BOSD:
SHR; RAM BHAGAT
PASWAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether his attention has been
drawn to an article published by the
‘Economic Times’, Bombay, dated the
27th June, 1873, under the caption
“Imports on private account rise,
Government share declines”;

(b) if so, Government's
thereto; and

{c) the exact position with regard
to canalisation of imports?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Bur.

(b) Government's share in imports
does not depend entirely on canalis-

ed imports. The percentage share of
Government depends on the totality

reaction

to the gap between domestic produc-
tion and reguirements and other eco-
nomic considerations.

(e) Import of 202 items is canalis-
ed through public secior agenties
during 1978-74 as against 182 during
1072-T8.
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Confxel of Resetve Bamk over Corpo-
rate Non-Banking Opmpanies

2870. BHRI C. JANARDANAN;
2 SHRI INDRAJIT GUPTA:

'Will the Minister of FINANCE be
pleased to state:

{a) whether the proposal to extend
the control of the Reserve Bank to
the Corporate non-banking Compa-
nies which accept deposits frum the
public has been dropped; and if so,
the reasong therefor;

(b) the total amount of deposits

with such non-banking companies at
present; and

(¢) how Government propose to
emerci_:_;_e some sort of control over
such companies?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (c). In pursuance 2f powers
vested in the Reserve Bank under
Chapter III-B of the Reserve Bank
of India Act, 1834, the Bank has issu-
ed certain directions regulating ac-
ceptance of deposits by non-banking
financial and non-financial companies
The main features of the existing
directions are given in the enclosed
statement.  Certain recommendations
made by the Banking Commission
in regard to the regulation of non-
banking financial institutions are
under consideration of the Govern-
ment,

{b) The amount of deposits, as
reported by the Reserve Bank of
India, with non-banking Companies
was Rs. 3079 crores az on March
81, 1971, the latest date for which
figures are available with the Bank.

Statement

i

In pursuance of the powers
it under Chapter III B of
Rwirve Bank of India Act, 1034
Bwerve Bank imsued on 29th O¢

r
§EE

9%
ber, 1968 certain directions called the
Non-Banking financial

(Reserve Bank) Directions, 1868 and
Non-Banking Non-Financial Compa-
nies (Reserve Bank) Directions, 1966,
These directions (as amended from
time to time) which are applicable
only in respect of companies:—

(i) Prohibit the acceptanca of
short-term deposits for per:-
ods of less than @ months
(in case of non-Anancial
companies deposits for periods
not Jess than 3 months can
be accepted up to 10 per cent
of their paid up capital and
reserves within the overall
celling mentioned in (ii) be-
low);

(i) Restrict the acceptance of
deposits to a ceiling of 25 per
cent of the aggregate of paid-
up capital and free reserves
in the case of all compames
other than hire-purchase
and housing finance compa-
nies;

.. (iii) Restrict the amount outsand-
ing in respect of unsecured
Joans (except such loans
from its directors) guaranteed
by directors, managing agents
or secretaries and treasurers
to not exceeding 25 per cent
of the aggregate of the paid-
up capital and net free re-
serves of the companies. .
This ceiling is in addition to
the celling applicable in res-
pect of deposits mentioned in
(il) above. The companies
which have unsecured loans
as on 1st Jenuary, 1972 in
excess of the ceiling, have
Been allowed time up to 3lst
March, 1075 to adjust such
excess in a phased manner
(loans from directors of pub-
lic or private limited com-

|  panies or from shareholder
of a private limited company
will be exempted if a decla-
ration is givem by them in
writing that the money hes
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come oui of heirowing ee
deposits from other permens);
(iv) Exempt from their purview
mutual beneftt finangial com=
panles, accepting deposits only
from its members and which
are notifled under Sectinn

§
¢
E
I

«(v) Require a non-banking

«{vi) Provide for receiving deposits

(vii) Provide for the furnishing of
proper receipts for deposits
to the depositors and main-
taining of deposits registers
with prescribed minimum
particulars;

(vili) Provide for the inclusion, in
the annual report, of parti-
culars regarding the overdue
deposits which have been
continaing:

(ix) Provide for inclusion, in the

purchabe and hweming fhedes
ompinies;

(xi) Make provision for ensuring,
in the ecase of companies
transacting hire-purchase
business, that hire-purchawe
debts are collected within a
reasonable petiod;

(xii) Provide for the submission
of balancessheets and profit
und loss accounts and fur-
nishing of information im
sufficient detal by financial
companies regarding their
operationg and by non-finan-
ciaj companjes regarding
their deposits and hire-pur-
chase transactions; and

(xiii) Prescribe maximum rates of
interest that can be paid on
deposits re-paid prematurely,

Impact of Devaluation of Doliar on
India’s Econpmy and Trade

2871. SHRI SHANKERRAO SAV-
ANT: Wil the Minister of FINANCE
be pleased to state:

(a) what is the extent of official
pnd actual devaluation of dollar;
and

(b) what steps have been takem
or are proposed to be taken to
safeguard the interests of Indian eco-
nomy and trade?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The United States dollar was
officially devalued by ten per cent in
February, 1878. A statement ghow-
ing the effective depreciation of US
dollar with respect to twelve major
currencies of the world between the
end of January, 1073 and August 2,
1973 is annexed.



97 Wrilten Answers SRAVANA 19, 1006 (FAKA) Writien Answers o8

which was designated i» Deoember,
1871 after the Smithsonian agree-
ment. As the major currencieg of
the world have appreciated in rela-
tion to the U.S. dollar by a much
higher extent than the pound sterl-
ing and the Indian rupee, the apure-
clation of the rupee vis-a-vig the
U.S. dollar is not likelv to affect our
economy and trade interests gignifi-
cantly. However to protect our ex-
ports of jute goods which account for
almost 50 per cent of our total exports
to the U.S. market, the export duty

a of
India resumed forward purchases of
sterling for periods upto six months
with effect from 8th March, 1873.

Such forwarded purchases ware sus-
pended earlier on 13th February, 1973
due to the uncertain conditions in
the international forelgn exchange
markets following the devaluation of
U.8. dollar,

As the major currencies of the
world are floating, the situation in
the exchange markets is highly fluid
and uncertain. The government is
keeping the effect of international
currency movements under close
review and will take such sections is
necessary to protect the interests of
our foreign trade and economy. The
Government is also participsting in
the Ministeria] Committee of the
Twenty on international monetary
reform. It has been our endeavour
in this and other forums to secure
favourable arrangements for develop-
ing countries like India.

STATEMENT
Country Currency Culmydounur: per U.S. m
End of 2nd Aug. loufr Eniu?b
Jan. 1973 1973 :'m lm
Jan. 1973
Austria Shilling 22°87 17-337 24° 63
Belgiurn Franc 43-83 35:646 18- 67
Denmark Krone 6839 5519 19 30
France Franc 5:026 4091 18: €0
Germany, West Deutsche Mark 3158 2°340 25- 90
TItaly Lira 581-80 $77°932 o 66
Japan Yen 301-20 264218 12-28
Netheslands . Guildar 3180 2579 18-90
Norway Krone 6-54 §-320 18-6%
Sweden . Krona 4712 4048 1409
Switzerland Franc 3-623 2-854 2133
United Kingdom Pound Sterling 0 420 0-398 619
Source : 1. Internmtional Financial Statistics—IMF.
2. Pinancial Times, Londoa.

1414 L.8.—4.
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Amount of Foreign Loans

2875. SHR] SOMCHAND SOLANKI
Wil the Miiter of FINANCE be
pleased fo state:

i

(a) the tota] amount of loan re-
ceived from the foreign countries
uptil now;

(b) the total amount repaid by
Government go far;

{¢) hdw much interest has been
veid tp the foreign countries; ana

(d) how much amount remamns to
be paid?

v DR, FINANCF

(smk(‘ Ym-rwaumo CHAVAN)
ay on 80th June, 1973 the amoufit

of Modhsiréteived by the Gévern-
ment of Ingia (ie. value of the

m!

loan agreements gigned) is Rs, 11560
crores, out of which the amount ut’-
lised is Rs. 9839 crores.

(b) As on 30th June, 1973 the
amount of loans repaid is Rs. 1860
crores,

(c) As on 30th June, 1973 the
amount of interest paid 15 Rs, 1480
crores.

(d) As oh 30th June, 1973 the
amount of debt outstanding is Rs
7979 crores.

Appointment of Commitice to ensure
prompt implementation of recommen-
dations made by Cowrts and Com-
mittees of Inquiry on Air Crashes

2876. SHRI R. V SWAMINATHAN:
Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether his Ministry has ap-
pointed a Committee to ensure the
prompt implementation o! the re-
commendations made by Courts and
Commuttees of Inquiry on air craghes,

(b) if so, 1ts scope and functions;

(c) whether some experts will also
be included in this committee and
if not, the reason- therefor; and .

{d) whether the report of the com-
mittees will be submitted to Parlia-
ment?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). The Courts ant
Committees of Ingfuiry appointed in
recent years for investigation into
the circumstancds of major dccidents
have made a number of recomtnenda-
tions. A Group has been constituted
for expeditious implementation of the
recommendations. This is a standing

group, headed 'by a Deputy Director
General of Civil Aviation and in-
cludes senior officers from the Indis
Meteorological Depit, Indian Ajrlines,
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Alr Indla and the Pternational Air-
ports Authority '¢f India, The Direc-
tor of Air Safety functions as the
Member Becretary.

(d) This 1s an internal Commiitee
and it is not proposed to place its
proveedings before Parliament,

Position of Indig in the World in Air
Security

2878. SHRI R, V. SWAMINATHAN:
SHRI B. V. NAIK:

Willi the Minister of TOURISM
AND CIVIL AVIATION be pleased
to stede:

(a) whether India got the last posi-
tion in the World in air security
ranking according to a list publishad
by the magazine ‘Flight’;

(b) if so, the reasons therefor; and

¢c) what steps are being taken to
improve jts position?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). There 1s no
safety ranking of Airlines by offiial
agencies ke I.C.AQ. or LATA
However, based on a survey of the
10-year records (1968—T72) of 15
major air transport mations using
four maasures of air gafety, Flght
International reported in it issue of
17 May 1978 that India ranked 14th
amoeng the nations gonsidered. The
Survey, however, admits that the
computation of the ranking has no
mathematical wvalidity.

(¢) All investigaflon reporis are
examined carefully and appropriate
steps are taken tp obviate recurrence
of similar accidents.

Tralle Agreement with Afriean Coun-
fries on Annual Basis

2879. SHRI K. V. SWAMINATHAN:
SHRI V. MAYAVAN:
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Wi mmum
be pleased to state:

(a) whether three African ooune
tries have requested India to enter
into trade agreement with them on
annual basis;

(b) if so, whether Government
have agreed to their request; and

(c) the names of the countriey and
an outline of the arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir,

(b) and (c). Do not arise.
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Allegedly Erratie Working of Instru-
ment Landing System ag Delhi Airport
on 15th July, 1973

2884. SHR] P, M. MEHTA:
SHRI R. V, SWAMINATHAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether on 15th July, 1973
the Commander of a Sydney-bound
Quantas Boeing averted what could
have been a major air disaster When
he made g last minute visual landing
at Delhi Airport after the Air Traffic
Control had cleared the aircraft to
land with the aid of instrument land-
ing system which was not working;
s \

(D) if ve, the facts of the incident
and reaction of Government thereto?

AUGUST Y0, 1978
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THE MINISTER OF /TOURJISM
AND GIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). No, Sir. The
commander of the Qantas aircraft re-
ported after landing that the ghde
path was erratic; but a spokesman of
the airline clarified that tﬁe aircraft
wads never 1n danger.

The last phase of a landing even
under instrumert conditions is {nvari-
ably wvisual,

Seizure of Smuggled goods by Customs
Authorities at Bulsar in the last week

of April, 1973

2885 SHRI P, M. MEHTA: Wil
the Minister of FANANCE be pleased
to state:

(a) whether the Customs Authori-
ties posted at Bulsar have seized
smuggled goods worth about Rs. 5
crores and impounded two Arab motor
launches and a country craft mn a
10int operation conducted with the
help of officials ot Bombay Collecto-
rate during the last week of Apnl,
1978, and

(b) if so, the brmef facls ot the
raxd and the action taken aganst
those held responsible?

THE MIN.STER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, R. GANESH): (a) and (b)
Office1s of the Bombay Customs Pre-
ventive Collectorate and the staff of
Bulsar Customg organised two joint
patrol operations in the sea near Bom-
bay coast on the nights of 26th Apml,
1973 and 3rd May, 1973 In these
operations, two Arab mechaniced
vessels were mtercepted and seiked
alongwith contrabang goods of foreign
origin found in them. The value of
the goods and the vessels seized 1s
about Rs 41 lakhs. In addition, the
officers of the Bulsar Customy inde-
pendently seized pne. couniry craft
on the night of Ist May, 1973 and Te-
covered from it contraband goods
worth apout Rs. 9 lakhs, In all, 25
persons were arréstéd in thesé cases
and théir prosecution is in progress.
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Copsiption Pattorn and States’ Re-

s .y quirement of Yam

2886, 'SHRI, P. M. MEHTA: Wi
the Minister ‘of COMMERCE be
preuéd.to state:

‘(&) ‘whether quu!hrly allctment of
yarn for July to September has re-
flected the :consumption pattern and
requlrementl et the States;

(b) whether a mpl‘tini on the work-
ing of the yarn control scheme was
callad 111 June, 1973, and it so, whe-

ther _representatives "from 20 States

angd Ur_uon territories attended the
meeting; and

'(¢) what were the subjects discuss-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C., GEORGE): (a) The allotment
of cotton yarn during the quarter
July-September, 1973, has been made
in accordance with the consumption
paitern. furpished by the State Gov-
ernments to the Textile Commissio-
ner. The quantities allotted to States
are based upon the estimated avail-
ability of yarn in the country.

(b) Yes, Sir.

(c) The over-all working of the
Scheme wag reviewed at the meeting
and_'suggestioni§ considered for im-
proving its working.

Schemes of L1C. to employ fresh

2887. SHRI P. M, MEHTA: Will
the Minister of FINANCE be pleas-
ed_t6 state:..

(a) whether the Life Insurance
Corporation_has pared a scheme
to absorb at least 1200 fresh Gradu-
ates every year;

(8] if 'so; ‘the main leatures of the
LU m

ration Ha# -prépared & fresh scheme

110

for new Graduates peeking life insur-
ance agency as full time career; and

(d) if so, the salient features ef
the Scheme? : 0

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE . (SHRI-
MATI SUSHILA ROHATGI): (a) No
Sir, .

(b) Does not arise,

(c) Yes Sir. The scheme is beh'm“'
run on an experlmental basis.

(d) The salient features of the
scheme -are:-

(i) To build wp ' prolessional
salesmen who will take In-
surance AgenCy ag a career.

(ii) Graduates in the age group
of 22-30 are to be recruited
‘on the basis of specially
designed aptitude test and
interview.

(iii) Two years training is impart-
ed {0 the trainees to provide
them with technical and prac-
tical knowledge.

(iv) Each trainee is paid a stip-
end of Rs. 250|- per month
in the first and Rs. 200|- per
month in the second year.
This is in addition  to the
‘agency commission which
may be earned by them.

(v) The scheme was put in op-
eration in 1972 and by
31.3-73, 227 career agents
had been recrurted. If 18 °
proposed to recruit another”
400 during the current year.

Pruposal t0 Import Cooch Behar
Airport :

2889. SHRI R. N. BARMAN:
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
ta state:

(a) whether his Minbtry !a haﬂng
any propcml ‘for  lmproviom t\ll'
Coéch ‘Behar uL_rpwt



tcy the money allocated for the
purpose and the approximate date of
taking up the work in hand?

THE MINISTER OF TOURIEM
AND CIVIL AVIATION (DR KA-
RAN SINGH): (a) There is at pre-
sent no proposal to improve Cooch
Behar aerodrome.

(b) and (e). Do not arise

Credit advanceg by Natienalised
Banks and Financial Institutions to
Bastexn States as compared to
Westemm States

2800. SHRI R. N. BARMAN:
SHRI B, K. DASCHOW-
DHURY:

Wil} the Minister of FINANCE be
pleased to state:

{a) whether Eastern States in India

(b) the reasons therefor and the
steps teken by Government to re-
move the discrepancy;

¢c) i{ #0, whether Government pro-

pantogivedirecﬁontobnhmd
other financial institutions to offer
moze credit and advances to the East-
ern States for regeneration of indus-
trial activities and also to small sec-
tor industries, formers and weaker
sections; and

(d) it not, the reasons therefor?

THE MINISTER OF TFINANCE

and
gether with
the schemes & success. Committees
of State Governments’ officials and
bankers have also been get-up in
some of these underbanked Stxtes
with a view to securing co-ordination
of efforts of the different develop-
ment departments of the States Gov-
ernment and of the major banks ope-
rating in the States. The banks on
their part are laying emphasis on
stepping up advances to small bor
rowers in the priority sectors, parti-
cularly in these underbanked areas.

2801 SHRI RAJA KULKARNI:
Will he Minister of COMMERCE be
pleased to state:

likely to commence exparts of the
electronic goods;

@) how many applications for pro-
duction units kawe beem received in
the office of the Development Com-
missioner of this Zone;

(¢) whether all plots in this Zone
of 100 acres have been allotted; and

(@) what ig the export target fixed
for this Zone and when it iz likely
to be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (BHRI
A, C. GEORGE): (a) Exports from
the Zone are likely
to commence in the jatter half of
1974-78.
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2892, SHRI D, P, JADEJA:
SHRT JAGANNATH MISHRA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether any steps have been
taken to eonvert the Dabolin air
strip (Goa) into an international air-

(b) if po, the progress 30 far made;
and

(e) it not, what facilities are belng
provided to make the airport service-
uble for civil and jet aircraft?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Ne, Sir. Howewver,
plans for construction of a eivil en-
clave sultable for international air
traffic are under consideration.

@) Does not arise.

te) Indien Airlines have been ope-
rating Boeing 37T services to Dabo-
lim for somve thme.

Investment of LIC. in Private Secter

2883. SHRI V. MAYAVAN: Wil
the Minister of FINANCE be pleased
to state:

{a) the State-wise break-up of Life
Insurahce ‘s investment in
private sector as on 313t March, 1973;

154
¢b) the State-wise break-up of Life

Insurance Cevporation’s investment
in Cooperutive soetor as on 3lst
March, 1978; and

(c) the names of private sector in-
stitations which hawve reesived loans
from Life Insurance Cexporation dur-
ing the past two years?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a) to
(c). A statement is laid on the Table
of the House.

Statemer 1

State

of )

Private  Cooperstive

Sector Secwr
Andhra Pradesh o0 70 asad-9b
Asam . 80+ 70 348
Bihar 3031-85  290°03
Delhi 477-04 6-30
Gos 74'85 2700
Gujarat 2115°37 6:2';;
H‘mn. o; L
Himachal Pradesh 1 :; 14° 435
Jemmua & Kashmir - 31-os
ﬁum Pradesh 332'3’ "‘122
ﬁmghm 1318-03 sﬁg-as

ysore . 390° 10 i
Orissa 358:66  343°67
Pondicherry 324 78
Punjed 41-51 651494
Rajmgthen . 16787 Mr;g
Tamil Nadu . 2097°68 a311°
Uttar Pradesh . 1220087 124733
West Bengad . 681477 060

'Subimmnudit._

2, The figures given in respect of
Private Sector do not include loam®
te policy holders wunder ‘OYH'
Scheme .nd mortgage loans for



199 Written Answoers

wnthohgwe aeceived lowng ffom the
LEC. during the last tws years (end-
iNgi313.T8) are given belowi—
1 Plastic Resins and Chemicals
vy Rtd,
+ B Nagpat Ambads
* Refining Lid,
3 Swadeshi Polytex Iad
4. Bah@n Taparia Tools Ltd,
§. Straw Products Lid
¢ 6 Biporex India Ldd

Petno~chem

.-

Proposal to start diploma eourse in
Tourism in Universities

2804 SHRI DHARAMRAO
AFZALPURKAR

SHRI M S, PURTY.

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether there 13 any proposal
under the consideration of Govern-
ment to start Diploma Course mn
Tourism in the Universities,

(b) if so, the names of such Uni-
versities, and

(¢) whether Government  have
sought co-operation of foreign coun-
tries also 1n this regard and if go, the
nature thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KA-
RAN SINGH)' (a) and (b) The De-
pautment of Tourism has been en-
couraging Universites to introduce
Tourism as a subject at under-gradu-
ute and graduate level The Univer-
sities of Delhi and Marathwada have
already introduced courses in Tour-
15,

!(t') No, 8ir

v .

Decision by Government fo purchase
Egybtian Cotton

2895 SHRI DHARAMRAO AFZAL-
PURKAR: Wijl the Minister of COM-
MERCE be pleased to state:

AUGUST 10, 1973

- Wrgten Anguigrs, 116
R) w t have de-
cided mm  lakh bales Egyp-

tion Gdtm,

(b) if #b, the ¥emes of the coun~
tries through which dealings have al-
ready beep made in this regard, and

{c) the ;;noqn; foreign exchange
wavolved an these‘ gs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C GEORGE). (a) No, Sir The
Cottort fmplift for the
coming cotton-setson i3 yét to be fin-
alised

(b) and (c) Do not arise.

Seiting up of Income-tax Advisory
Boards by State Governments

2896 SHRI BIRENDER SINGH
RAO Will the Minister of FINANCE
be pleased to state:

(a) whether some Btate Govern-
ments have set up Ihcome-tax Advi-
so1y Bourds,

(b) 1f s0 the names of such States,
and

(¢) the terms of Adwvisory Boards
of Income-tax in each State?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH). (a) The Govern-
ment have no information regarding
the seting up of Income-tax Adwvi-
sory Boards by State Governments
Regiona] Direct Taxes Advisory Com-
mritees have, however, been constitu-
ted by the Gentral Government at the
headquarters of various Commission-
ers of Income-tax

(b)Y and (e¢). The ghestion does not

darise

. /
Trade Agreement between India and
Bangiadesh for Jute

2897, SHRI NAWAL KISHORE

SHARMA. Will the Minister of COM-
MERBCE be pleased o state:
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(a) whethgr a trade pgreement
about jute trade between India and
Bangladesh has recently been reach-
ed;

(b) if so, the quality and quantity
of jute to be imported from Bangla-
desh; -

(¢) whether Bangladesh Govern-
ment have asked for subsidy for the
same,

(d) if so, the cost of the jute to be
imported and the time by which the
entire guantity ¢f the same will ar-
rive in India; and

(e) the extent to which it will meet
the country’s demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) A Trade Agree-
ment between India and Bangladesh
bas recently been concluded where a
rovision for import of raw jute has
Euen incorporated

(b) The quantity is around 6 lakh
bales and the quality is subject to
negotiation,

(e¢) No, 8ir.

(d) The cost is estimated to be
aroand Rs. 20 crores and imports will
have to be completed by June, 1974

(e) Domestic crop estimated at 75
lakh bales plus proposed imports will
meet country's demand and help in
building up g buffer stock

\

Boosting Export of Handicraft,
during Fifth Plan

2898 SHRI NAWAL KISHORE
SHARMA:
SIIRI § A MURUGANAN-
THAM:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have fin-
alited the plans to boost export of
hindicrafts during the Fifth Plan
period;

13t

+ fbyiif so0, the estimited 'quantity ol
tiwe sendiersfts ¢ be' exported; and

(e) the 'estimated toreiin exchange
to be earned during the next iwo
years as a result thereof?

' 'THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Broad
outhines of the Plans for the develap-
ment and export promotion of handi-
crafls have been prepared for the
Fifth Plan period and a target of Ras.
100 crores has heen envisaged for the
?’ﬁh year of the Fifth Five Year
lan

(¢) Foreign exchange to the extent
of Rs. 6500 crores and Rs. 75.00 cro-
1es 1s eshmated to be earned by ex-
port of handiwcrafts {other than gem
and jewellery) during the years 1974~
75 and 1875-76 respectively,

Agreement between India and Ireland
for Export of Tea

2899, SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether an agreement has been
concluded between Governments of
India ang Ireland m the past for the
export of tea from India;

(b) if so, whether Shipping Corpo-
1a*ion have expressed its inability 1o
deploy 1ts ships for this job;

(c) if so, whether Government of
Ireland have also stated that if the
tea from India does not reach them
by the middle of August they would
impoit it from African countries; and

(d) if so, the loss likely to be sus-
tained by India thereby and the ac-
tion being' taken by Governmént to
avoid this loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SH#Ri
A C. GEORGE): (a) No, Sir.

(b) to (d). Do not arise,



terms of total aircraft capacity as
campared with the capacity at pre-
sent availahle, based on the May
. 1737 per
cent. On this basis, the loss in reve-
nue is expected to be of the order of
Rs. 80 lakhs per month,

fc) B hay been decided to reassess
the proficiency of all Commanders of
Indian Airlines. The programme of
assessment hus commenced on Oth
July, 1973,

Sanction has been accorded to two
sew posts of Examinery of Flying for
clwecking the proficiency and skill of
pHots of Indism Afrlines.

#w wrs st ¥ wikwnfedt o

il 3wl oo det & wil-
wiigro s germw won

2903 % feae ady : v few
Wy 3y it Wt g w8 e -

(w) war & srs ety & whwfai

o wgqie & wlme & adfy oy
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¥ il & 17 qurt, 1973
=} witfire g o off; oc

(w) af gt, oY dw wrw T ¥
bl o mr wid § o I
i W qw w@ ¥ frg e w-r
vanf s i {?

firer ot (oft worewrere wgw) :
(v) ¥ (w). 35 winfat ¥
W vfewr wrohw d wiwd oy
¥ gafan &% ors wer whrd
wrvy  afafe & sxew § ww WY §
i warawt WY oty et Afy
v T welt Ay wieer wredvr sraet
vz Sk 4w ¥ Ffrare ek wor
wifeg | war war § fe oww ww ¥
wmdw ¥, vl o g9 TR
&} & wtfedi ¥ 17 ook, 1973
%1 gThfoe gEaTer WY off | dw ww
wrigerd i e gfe i ds ¥
wfaw qrcfi # ws adter wiwrd
qY Y g &W@ & fao gea
afveor & @ A avwar & 2
ey &% Q¥ wfew wrefln vt
T IAW  ATIAATAT §W F W
)

fadn % wrofin wwdt o
wefxa

2003, W WX wWW RWWr: W
wrferwer w7y TN o7 w1 w34 fw

(%) war fazor & qrefia szl
ot sefra it o off §, W%

(w) afx g, oY 3X AT & AW
wr § W wrefw wzwd § Gl
T W W 8 ¥ feg wewe
A wrwdarfr W g 7



131 Written Answers SRAVANA 10, 1095 (SAKA)

wrferer siwrenr ¥ ool (st Qo o
wnk ) : (%) ofr gt i fardfr et &

o Wi weal ¥ frahr e
o § —
wf o (e we)
1970-71 20.05
1974—-72 26 07

1872-73 35.21

(7)) wrem sz # W
TE AW wa‘.’&.:ﬁiﬂ, FoWe
s, ofte, wrer. fYfama dw,
wonfar qidx, srenfn,  wemd
ot Fifay |

gy Frafaw & forg wrame Afe
¥ o ¥ frdir sy v ol
ww.ges aifedt wifs  whrer oo §
N wowQ & Frafot oY sy & fae
frgar @ ¥

e fwar ¥ qre wallf w2t o dear

2904. WR arEvg wave : W wder
ot wtre fawtow Sy ag aaTd #
o &30 % @ www que gfwar &
o fead W@ aed?

wdew wire arere ey wolt (w0
ok feg ) : Wit

fiekeht mgwewt wx fadan & b gfen
o e W e wew

¥ wgaw Wt wiw
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(w) ik gt, % fow gwx w
st wh war & P

e sioly (it o wape ) :
(w) fade agrar a3 findzar ¥
MR sy e ft gro Fw
W geitfeg o wreafor e,
Srfre waar o Saw w fawre
FA ¥ y@wT ¥ aar afgy =
fasfora 2wl gra sy wifas aga
w W a W g s A
fre aowr s femr § ofe
g o fade @ TR O
¥ wifer Wt 7 vt W T W™
Wy

FTATR, WIS AEVAAT A 1 SYIAr
¥, welx 1058 ¥ ¥ §T aPEW WY
¥ aEA I w ¥ wror ¥ wiers agam
W varam

(W) @ vpu & wper gw
vaes faatw, gera e, dRvamT
wifx &% srefawar g dar & 3

(b} thevemotnt of money banks
have given ag loans to rich peasants,
midifle

ty ahd small peagants
in 1OTA%2, 3OTE-T3?
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serve Bank of India have been urg-
ing the public seetor badks % step
up their advances $o the priority sec-
tors including agriculture. Finance
Minister himself has taken several
meetings with. Ghigl , Exacutivgs of
public bector banks on thig and de-
tailed guidines have been issued by
thié Reserve Bank of India. The pro-
gress of the lending of the public
sector banks in the agricultural sec-
tor {5 kept constantly untler review.

.
(b) Data, in the manner asked for,
are not maintained by the banks, Out-
stendings of direct agricultural ad-
vanges to farmers by public sector
banksg stood at Rs. 187.40 crores at the
end of June, 1871 and at Rs 231.50
crpres at the end of June, 1972,

Annual growth rate of Tourist Trade

2007. SHR! RAJDEO SINGH Will
the Minister of TOURISM AND Cl-
VIL AVIATION be pleased to state:

(a) whether 343 lakh foreign tour-
1sts visited India in 1872 registering
a paise of }4 per cent over the preced-
ing year there by earning foreign ex-
chihge through the tourist trade;

{b) if so, whether Government ex-

pect %o maintain this arimual growth
rate of 14 per cent in this trade; and

(c) whether this annual growth rate
ofidourist trade Is riking in
togthie: growing .expenses of trade to
provide accommodation and travel-
lipg fmpilities and if not, the reasons
therefer? '

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR, KA-
lﬁy‘ ): (4) to (). Yes, §ir.
Export Jt mm&m Bports Cycles

to Canada and ofher Countries

'w.aﬁmso SINGH: Wil
the of COMMERGE e pisas-
ed tp state:

- a0 whetihm'this Projeed and Rguip.’

raent Corpyvation: has' seciived a deat
wily the Canadum ;adminiktration ‘for

TAvcsT 10, 197
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&lﬂh

nrport.s cycles \mlm iﬂ g lqkh

(bi whether there m other coun-
tries also which import our light-
weight sperts cycles; and

(c) if so, which are those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Np, &ir,

(b) and (c). U.S.A, hag shown some
interest in Indian light-weight sports
cycles,

Position of Indilan Goods under the
relaxed Import Control Laws of
Kenya

2909 SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be
pleased to state;

(a) whether Kenya has relaxed
controls imposed last January and
brought in a large number of foreign
goods which can now be imported
under open general licence;

(b) whether the fresh Kenyan im-
poit laws in any way favour India;
and

(@), af so, whethe: Gavernment have
avatled of this oppoﬂunity jo the
fullest extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C, GEORGE): (a} and (b). No, Sir,

(c) Does not arise.

Reduction of duty on exports of Jute
and Coir Goods to E.E.C,
391, SHRI RAJDEO SINGH: Will
the Minister of OOMMERCTE beé pleas-
ed to state*

(a) whether Indian jute and coir
g wi u;y wpdpetion by 40
vl O A 1973 m
nuary, 1974 m th gwpeﬁ
mic Community and there would be

?;;ﬂwlyﬁmhwﬁmz on

(b)iflq.w]le ourtud‘huul«-
ising thedle facilities?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). No,
Sir, ' Following the hegotiations held
with the EEC in Brussels from 2lst
to 23rd May 1973 some understand-
ings in regard to tariff and other con-
cessions have been reached for the
import of Jute and Coir goods from
India by the EEC. The Agreements
incorporating these understandings
are yet to be finalised.

Decision of LLC. to cut funds for
Co-operative Housing

2911. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of FINANCE
be pleased to state:

{a) whether the Life Insurance
Corporation has decided to cut funds
for 'eco-operative housing; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No, Sir.

(®) Does not arise,

Impact of Bank Credit to Govern-
ment and Commereial * Séetor on
Prices

2013. PROF. MADHU DANDA-
VATE: Wil the Minister of
FINANCE be pleased to state:

(a) what sire the comparative
figures of rise in the net bank credit
to the Government and to the com-
margial sector between March, 1971
and March, 1978; and

(b) the cause for this rise?

THE ' MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) Net Bank Credit to Govern-
ment sector which is composed of (a)
Reserya Benk’s nes credit o Govern-
ment seclar (ie., net incrgase in the

Reserve Bank’s holdings of rupee coin
amd small odims, loans and advances
to State: Goveraments and boldings
of Government segurities . including
Treasury bills minus changes in
Central and State Government deposits
with the Reserve Bank) and (b)

commercial and  slate co-operplive
banks credit to government sector
(s.e., investments in Central and

State Government securities including
Treasury bills) has increased by
Rs 2438 crores between 31st March,
1971 and 30th March, 1973. This in~-
crease is, however, overstated to the
cxtent of Rs, 175 crores due to certain
accounting adjustments carried out
by the Reserve Bank for the year
1971-72.

Increase 1n net bank credit to com-
mercial sector for the same period
amounted to Rs. 112 crores, Of this
increase, Reserve Bank’s credit to
commercial sector accounts for
Rs. 133 crores, whereas the com-
mercial banks’ credit to commercial
sector shows a net decline of Rs. 21
crores

{b) The main factors leading to an
increase in net bank credit to Gew-
ernment during 1971-72 were the
relief expenditures on Bangladesh re«
fugees, increase in defence expendi-
ture following hostilities with Pakis-
tan and larger assistance to State
Governments to meet relief expemi~
ture 1n flood, cyclone and drought
affected areas. In 1972-73, however,
the increase i accounted for by lesge-
scale expenditure on drought relief,
emergency agricultural production
programme, step up of Plan ecutlay,
increase in subsidy on foodgrains and
interim relief to governméent em-
ployees following the recommendation
of the Third Pay Commission.

In the case of increase in net bank
aredit: 0 commexcial sector,, dhe pre~
dominant, facter has beam tbw increase
in loans, advances and investments in
fimahefl institutions by the Reseeve
Benk. -
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Ameunnt Fuld to Inllividuais for giving
infermution regarding Geods deing
Smuggied inte Imdia

294 PROF. MADHU DANDA-
WATE: Will the LAlinister of
FINANCE be pleased to state:

(a) whether those who give infor-
mation to the Customs department
wbout smuggled goods are given in-
come-tax free amount equivalent to
ten per cent of the walue of the
smuggled goods;

(b) if e0, how many persons have
arecgived such amounts Huring ‘the
last three years; and

{c) whether many among those
who have received such amounts are
smugglers?

THE MINISTER OF STATE IN THE
MINISTEY OF FINANCE (SHRI K.
R. GANESH): (a) Maximum reward
upto Rs. 30/_ per tola in gold bullin
seizure cases and upto 10 per cent of
the estimated realisationg of the seized
goods in other cases is pad to the
informers on the merits of the infor-
mation given. Such payments excead-
1000/. in

AUGUST 10, 1013 - Waiiten Ang\oery

Aw) wiether Abe Ra. J5-crores turn-
ower each way envimged im Indo-
Bengiadesh itrade under the Limited
Payment Agreament is met likely to
be Muifilled; and

(b) if so, the reasons for the short-
Tall?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI A. C. GEORGE): (a) antl (b).
During the veview of the current
Limited Payments Agreement, held
in Dacca in the first week of July,
1978, it was noted that appreximately
Rupees 18 corores worth of goods
may be exported from Bangladesh by
September 27, 1973 when the Arrange-
ment is due to expire, ag compared
to Rs 20 crores expected to be expor.
ted from India. Inadequate transport
facilities and institutional difficulties
have mainly been responsible for in-
hibiting the fiow of trade between the
two couniries. In order 1o take
effective and timely measures for
removing all transport bottlenecks, the
two Governments have decided to
form a Joint Transport Co-ordination
Commiltee,

Construciion of an Aeredrome at
Salem (Tassil Nadu)

2916. SHRI E. R. KRISHNAN:
DEIVEEKAN:

Wil] the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have taken
a decision regarding the ceonastruction
of an aerodrome at Salem in Tamil
Nadu;

(b) whether any stufly %eam thas
visited the poopossd aite recentiy:
and

(e) # so, the recommendations of
the siudy team and the reactien of
Government thereto?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. Ka-
RAN SINGH): (a) to (c). The pro-
posal for construction of an aerodrome
at SBalem hag been considered by
Government,. In view of the finan-
cial constraints and the adverse eco-
nomics for Indian Airlines, it has
been declded that for the present
the proposal should not be pursued.

High Power Steering Board to deal
with Problems of Kandia Free Trade
Zone

2917. SHRI S. N. MISRA: Wil
the Minister of COMMERCE be ple-
ased to state:

(a) whether Government have since
decjded to set up a high power
steering board to deal with the prob-
lems of the Kandla Free Trade Zone;

(b) the tota] board outlines of the
problems of the Kandla Free Trade
Zone; and

(c) the efforts, if any, made so far
by Government to solve the prob-
lems?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Government
since set up a high power Steering
Board for Kandla Free Trade Zone
under the Chairmanship of Deputy
Minister of Commerce.

(b) The main difficulties of the

Kandla Free Trade Zone Industriali-
sts related to (i) lack of adequate
direct overseas shipping facilitieg to
and fro.Kandla necessitating use of
Bombay port for import into and
export from KFTZ resulting in in-
creasing the cost of transport, and
(i) non-availability of comeessional
finence to the Zome Industries as
-available to industries in the back-
ward district of Kuteh.

(¢) The Kandla Free Trade Zone
Btesring Bosrd has cleared m prin-

M4 L85
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ciple grant of transport assistance to
KFTZ Industrialists and the details
thereof are being worked out. The
concessional finance scheme as aval-
able to industriegs in backward dis-
trict of Kutch have since been ex-
tended to the {ndustries of KFTZ.
Steps have also been taken to efi-'
minate procedural and administrative
bottlenecks on a priority basis.

Proposal to Amend Indian Alrcrafé

Rules Authorising Alirlines to Nomi-

nate persons for Certification of Air-
worthiness of an Aircraft

2918, SHRI S. N. MISRA: will

the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to amend the Indian Aircraft
Ruleg authorising airlines to nominate
persons for the purpose of certifica-
tion of airworthiness of an aurcraft
frrespective of their holding lcences
from D.G.C.A. or not in this regard;
and

(b) if so, what are the reasons for
switching over to the proposed ar-
rangements in place of the existing
system in respect of inspection and
certification of aircraft by licence
holders of D.G.C.A.?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Draft of certain amend-
ments to the existing rules relating
to airworthiness of aircraft were
notified in fhe official gazette for
inviting public opinion. Any objec-
tions/suggestions received from the
parties concerned will be taken into
consideration before the rules are
finalised.

(b) It s necessary to amend the
rulss from time to time in order fto
conform to the International standards

and practices.
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Meeting of Chief Ministers to discuse
allotment of Yarn to Weavers

2020 SHRI K. LAKKAPPA:

SHRI GIRIDHAR GOMAN-
GO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether he had convened a
meeting of Chief Minister’s at New
Delhi on the 18th June, 1873 to dis-
cuss allotment of yarn 10 weavers;
and

AUGUST 19, 1078
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(b) ¥ so0, whith of the clites were
represented at the meeting?

THE DEPUTY MINISTER IN THE
MIMISTRY OF COMMERCE (SHRI
A, C. GEQRGE): (a) Yes, Sir.

(b) The following 20 States and
Union Territory of Delhi, were re-
presented at the said meeting:

1. Andhra Pradesh
2. Assam
3. Bihar
4 Gujarat
5. Haryana
6 Himachal Pradesh
7 Jammu & Kashmir
8. Kerala
9 Madhya Pradesh
10 Maharashtra
11 Manipur
12 Mysore
13 Nagaland
14 Orissa
15 Punjab
16 Rajasthan
17 Taml Nadu
18 Tripura
19 Uttar Pradesh
20 West Bengal

Discussion with the Income-tax Com-

missioner Begarding Recovery of
Arrears of Taxes

2921 SHRI K LAKKAPPA: Will
the Minister of Finance be pleased
to state whetber he had any discus-
sions with the Income-tax Commis-
sioners about tax arreas and if so,
what decisions were arrived at?

THE MINISTER OF BTATE 1IN
THE MINISTRY OF FIRANCE (SHRI
K R. GANESH): In vegard to re-
covery of arrears of tax the Minjster
of State in the Ministry of Finance
had diswesions s far with the Com-
mistioners of Incomectsx in the
charge of Delhi, West Bengal, Madras,
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Kanpur and Lucknow and also with
Chairman and Members of Board of
Direct Taxes and Officers Federation
and Associations. As a result of these
discussions, the following steps are
being taken on priority basig:—

(1) Strengthening the cadre of
Income-tax Officers and Tax
Recovery Officers,

(2) Augmenting the number of
Assistant Commissioners of
Income-tax for speedy dispo-
sal and clearance of arrears
of appeals.

(3) Expediting adjustment of
taxes already paid.

(4) Speeding up the disposal of
pending applications for rec-
tification of assessments.

(5) Giving effect to appellate
orders expeditiously.

(6) Requesting the Appellate
Assistant COmmissioners/In-
come-tax Appellate Tribunals
to dispose of quick'v, anpeals
where large demands are
involved, on a priority basis.

(7) Approaching the High Courts
with requests to speedily dis-
pose of pending references.
For this purpose, the Com-
missioners of Income-tax
have been directed to estab-
lish personal tcomtacts with
Chief Justices of the various
High Courts.

(8) Enlisting of the co-operation
of Officers through their re-
spective  Associations and
Federation.

(9) Reviewing in details, cases
where the outstanding demand
exceeds Rs, 10 iakhs, so as to
ensure maximum collection
out of these arrears. A cell
in the Board has been set up
to exclusively devote aiten-
tion to these cases,
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(10) Siveamlining the machinery
for write off of irrccoverable
demands, including, the for-
mation of special sguads.
Formal orders to this effect
have recently been issued.

Conference of Tourism and Air India
Officers held in Geneva

2022. SHRI K. LAKKAPPA:
SHRI P, GANGADEB:

Will the Minisier of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether he attended a Caon-
ference of Tourism and Air India
officers held recently in Geneva,

(b) if so, the subjectis discussed at
the Conference; and

(c) whether India had made a
plea for getting the Headquarters of
World Tourism Organisation set up in
India and if so, the outcome thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) The progress of the joint
tourism promotion campaigns of Air
India and the Department of Tourism
overseas offices in Western Europe
and North America was reviewed. At
the same time the conference also
examined in detai] the requirements
of additional accommodation and air
and road transportation for foreign
tourists at the main centres of tourism
in India. The need for a larger
number of promotional air fares on
international routes, measures to
stream line tourist entry formalities
and the planning of new holiday
resorts were other topics discussed,
The publicity campaigns in overseas
markets were considered with a view
to ensuring that the most favourable
image of India is projected in these
markets.

(¢) Yes, Sir. The matter is yet to
be decided.
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Liberation of Impors Pelicy
2633. SHRI £ LAKKAPPA:
SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(d) whether import policy has beéen
liberalised; and ’

(b) if a0, the broad outlines of the
liberalisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes, Sir,

(b) Details of the import policy are
published in the import Trade Con-
trol Policy (Red Book). Amend-
ments to thig policy are also announc-
ed by Public Notices. A statement
indicating the broad outlines of the
liberalisation made in the import
policy for 1973-74 is given in the
statement enclosed.

Statement

Broad features of the liberalisation
done in the Import Policy for 1973-74

Small Scale units in the priority
sector (both new and existing) will
be granted licences for raw material
and components on the basis of
capacity as assessed by the technical
authorities.

2. For the first time, since 1966
eleven more industries have been
accorded priority treatment for meet-
ing their requirement of raw
materials, components and spares.

will be granted import licences during
1973-74 for a value 20 per cent higher
than that of the last year.

AUGUST 10, 107’
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The maximum walue Limit for issue!
of licenves has' besk 'raised froms
75,000 to Me.' 1.08 lakh for a year’

5. The allocation of non-ferrous
metals in favour of the small scale

8. The allocation of mild steel in
favour of the small scale units has

been increased by 25 per cent during
the current year.

7. Small Scale non-priority indus-
tria] units set up in a backward area
and by engineering graduates and ex-
service personnel which were getting
a maximum of Rs. 1.0 lakh till last
year will be granted licences upto
Rs. 1.50 lakh during the current year.

8. Facility has been provided for
conversion of G.C.A. and UK. Credit
licences into Rupee Area for an
enhanced wvalue.

9. In order to ensure that the enti-
tlement of the Small Scale units s
not progressively reduced due to non-
utilisation of the Rupee Area licences,
it has been provided that the un-
utilised value of the Rupee licences
shall also be taken into consideration
while calculating the entitlements of
the actual users.

10. Speciai facilities will be given
for Research and development pur-
poses to industria] firms, scientific and
research foundation units or indivi-
dual research instifutions, research
depariments of universities, technical
institutions whether in the public or
private sector. recognized by the
Deptt. of Science and Technology.

1L In respect of canalised itemns,

other than iron and steel, actual users
in the large scals sector may apply
for advance sliocetion to the licens-
ing authority upto 35 per cent
their annusl requirements

2
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13, A provisiop has been made to

ow higher value for import of
spares jn the interest of better main-
tenance of equipment and increased
production.

13. The value limit for import of
machinery has been raised from
Ra. 12,000/- to Rs 20,000/- on the
recommendation of the sponsoring
authonty without a reference to C.G.
Ad-hoc Committee.

14. In order tb provide greater
flexibility, actual wusers engaged in
priority industries have been per-
mitted to import against their actual
users licence any item of raw material
and components, even though the
items In question are not normally
permissible for import, upto 5 per
cent of the value of their licence for
raw material and components subject
1o certain specified conditians,

15, The import policy for registered
exporters has also been liberalised, in
severa] respects. The scheme for the
grant of facilities to eligible export
houses hag been enlarged to enable
small scale industries to strengthen
their export efforts. Such units will
be allowed to set up consortia of their
own in order to organise sales of their
products abroad. These consortia will
be recognmised as export houses and
will thus be given import facilities
subject to certain conditions. Par-
tnersip firms can also apply for re-
gisiration as eligible export houses
if they fulfil the prescribe® tonditions,
In the case of Export Development
Corporations of State Governments,
the condition of minimum exporf per.
formance of Rs. 25 lakhs for the pur-
pose of registrations as an eligible ex-
port house hag been waived.

16. The simplified procedure for
processing applications from Register-
ed, exporters introduced last  year,
has been further streamlined.

17. The procedure for the grant of
advance licenceg to registered expor-
ters has been simplified by delegat-
ing more powers to regional licensing
authorities,
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18, The procedure for import of
samples and labels by exporters
has been simplified. The value
limit upto which the licensing autho-
rities wil] allow the fmport of samples
against REP licences has been rajsed
1m n.- &m’- b R'o m".
Manufacturer-exporters will be allow-
ed to import samples upto Ras. 500/-
without import licences, Import of
labels and priced tickets will be
allowed without import licences,

International Conferences on Skyjac-
king Ete, to be held in Roms In
Aungust, 1973

2924. DR. H. P. SHARMA:
SHRI SARJOO PANDEY:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether two Internafional Con-
ferences are sheduled to be held in
August this year in Rome to discuss
the agreements on Skyjacking and
other unlawful interferences with in-
ternational civil aviation; and

(b) what effective proposals are to
be mooted by Indian delegation there-
at to prevent such aviation crimes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Yes, Sir. The
Council of the International Civil
Aviation Organisation has decided to
convene a Joint session of the ICAO
Asgembly and a diplomatic conference
to consider the implementation of the
States’ obligations concerning hijack-
ing and other unlawful interference
with international civil aviation at
Rome from August to September 21,
1973.

(b} Vsarious proposals on the sub-
ject of air security are under consi-
deration. The policy of the Govern-
ment of India is to co-operate with
international efforts to find a solution
o the problems posed by the growing
menace of hijacking and unlawtul
interference with civil aviatiom.
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Protest agalnst Drink Tost of Pllet’s
by Imdian Commercial Pllots
Assoclation

2025. SHRI YAMUNA PRASAD
MANDAL:: Wil the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(8) whether Indian Commercial
Pilot's Association has protested
against the steps taken by the Indian
Airlines regarding drink test of pilots;
and

(b) if so, the nature of protest and
the reaction of Government thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) No, Sir.

(b) Does not arise

Backing out of Commitments by East
European Countries to 8 y Feril-
Hzers and Nonferrous Metals to India

2926, SHRI YAMUNA PRASBAD
MANDAL:
PROF, MADHU DANDA-
VATE:

Will the Minister of COMMERCE
be pleased to state:
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{») whether most of the East Ruro-
pean opuntriss have backed out of
their commitment to supply fertilizers
and non-ferrous metals to our toun-
try in the current financial year; and

(b) ¥ so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir.

(b) Does not arise.

Number of Accidents involving Planes

of Indian Airlines during April, May

and June, 1973 due o bursting of
Tyres

2p27. SHRI KRISHNA CHANDRA
HALDAR- Wil] the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the number of
accidents to aeroplanes due to burst-
ing of tyres at the time of taxying on
various airports of the country dur-
ing April, May and June, 1973, date-
wise and airport-wise?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): The requisite in-
farmation is given below:—

Serial Dateof Name of Type of aircraft Aurport
No. incident Auline

1. 1 APR ‘73 T.WA Boeing 707 Bombsy

2. 3 APR ‘73 LA HS-748 Jammu

3. 10 APR *73 1A Boewng 737 Palam

4 2 MAY ‘13 1A, Caravelle Madras

5. 3 MAY ‘13 1A Fe27 Muzaffarpur
6. 4 MAY '73 LA. HS-748 Tirupati

7. 18 MAY ‘73 LA. HS-748 Vijnyawada
8. 21 MAY ‘13 Al Boeing 707 Pombay

9. 23 MAY ‘13 AL Bocing 707 . . Madras
10. 6 JUN ‘73 LA Boeing 737 Trivandrum
11. 30 JUN ‘73 B.0.A.C, VGC-10 . . . . + Palam
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Floaiation of Bapes in Centext of In-
tornationa]l Menstary Crisis

2978 SHRI H. M. PATEL: Wil
the Minister of FINANCE be pleased
to gtate:

(a) whether there is & fresh mone-
tary ceigig in the world;

(b) whether guggestions have been
made that India should float the rupee
in relation to other currencies; and

(c) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
{a) Yes, Sir. International monetary
crisig is continuing since August, 1871
when the United States suspended
the convertibility of dollar into gold.
The crisis has been accentuated after
the second devaluation of U.S. dollar
on 13th February, 1978, which led to
a floatation of all the major currencies
of the world.

(b) Yes, Sir.

(¢) Due to the prevalance of im-
port controls and exchange regula-
tions, it 15 the Government's view that
the fioating of the rupee  indepen-
dently would not reflect the in-
trinsific strength of the rupee and,
therefore, would not be adviseble.

Raising of Rates of Interest by LD.B.L

2929, SHRI G. Y. KRISHNAN:
Wil} the Minister of FINANCE be
pleased to state:

(a) whether the Industrial Deve-
lopment Bank of India has raised its
interest rates; and

(b) if so, an outline thereof”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. The Tadus-
trial Development Benk of India has
raised its interest rates by } to 1 per
cent eflective from June 16, 1973, the
outlines of which are given in the
Statement laid on the Table of the
House [Placed in Library. See No.
LT-5384/78.]
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Expert of tyres and tubes during
1978-713

2p30. SHRI G. Y. KRISHNAN:
SHRI C.K., JAFFER SHA-

Will the Minister of COMMERCE
be pleased to state:

(a) whether India is in a position
to export tyres and tubes to foreign
countries; and

(b) if so, the names of such coun-
tries and the amount of foreign ex-
;:ange earned by India during 1072-

?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) The major countries to whom
tyres and tubes were exported during
1872-78 are Yugoslavia, Czechoslova-
kia, USSR, Iragq, North Korea,
Kuwait, Sudan, Egypt, UK. and
Nepal. During the first nine months
of 1972-73 (April-December, 1872),
foreign exchange amounting to Rs.
572 crores was earned.

Bhortage of Yarn in Powerioom Fac-
tories in Bhiwandi

2981, SHRI R. R. SINGH DEO:
Will the Minister of COMMERCE be
pleased to state:

(a) whether there are a number of
powerloom factories in Bhiwandi
town near Bombay;

(b) whether most of these power-
looms are fying ifle due to acute
shortage of yarn;

(e) the extent to which powerloom
production hag been adversely affect-
ed consequently; and

(d) whether efforts are being made
to ensure adequate supply of yarn
for running of these powerlooms?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yse, Sir.
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(b) and (8); Govemnment do. mot
have specific infarmation.

(d) Allotments to Maharashtra
State have been made on the yard-
stick worked out on the national basis
ie 018 kg. per handloom and 2 kgs.
per powerloom per day. With the
{mprovement in production and avail-
ability of yarn of counts upto 40s, the
contro] over distribution of yam of
counts upto 40g has been relaxed.
Enhancement of quota of yarm of
counts above 40s can also be consi-
dered after the yarn production in
finer counts mains the normal level

Canalising Jute Supplies to Mills
through Jute Corporation of India

2032. SHRI M. S. PURTY: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Government had taken
a decision on canaliming jute supplies
to the mlls through the Juie Cor-
poration of India; and

(b) if 8o, the broad outhines of the'

decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No, Sir, but
imports of raw jute are canalised
through the Jute Corporation of India
and State Trading Corporation.

(b) Doeg not arise

Creating of Separate Circle Office for
State Bank of India, Orissa

2083 SHRI ARJUN BETHI. Will
the Minister of FINANCE be pleased

to state:

(a) whether there 15 a proposal
under consideration to create a sepa-
rate Circle Office for the State Bank
of India, Orissa State; and

(b) if not, the difficulties in the
way of creating the Circle office?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No. Bir.
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Offtos »st aﬂ.f&?&r-« Thdia at
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Bhubaneghwar, in cherge of a Chief
!!uinnl:t?h ,  with  adequate
fihanciaf administrative powers.
The number (109) of branches and
sub-officey of 4he Stats Bank in
Origsa State ape not yet adeguate to
justity, from the point of view of
viability and on admimistrative consi-
derations, the creation of a separate
gnmmammmm
tate.

Construction of Regional Office of
Reserve Bank of Indis a¢
Bhubaneswsar

2084. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have ear-
marked the site for the construction
of the Regional Office of the Reserve
Bank of India at Bhubaneswar; and

(b) if so, the difficulties in the way
of early construction?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Reserve Bank of India has
taken on lease from the Government
of Onssa a plot of land on Sachiva-
laya Marg for construction of 1its
office building at Bhubaneswar.

(%} The Bank has already inwvited
tenders for construction of its pro-
posed office building and the work
is expected to commence before long.

Opening of Branch of United Com-
mercial Bank at Bhandaripokhri,
Balasore, (Orissa)

2085, SHRI ARJUN SETHI: Wil2
the Minister of FINANCE be pleased
to state:

(a) whether the Unuted Commer-
cia) Bank of Indisa has decided to
open a Branch at Bhandaripokhri of
Balasore (Orissa); and

(b) if so, the difficulties in the way
of its early opening?



145 Written Answers SRAVANA 19, 1805 (SAKA) Wnitien Answers 146

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The United Commercial Bank has re-
cently received a sugpestion for open-
ing bank offices at four cenmtres, in-
cluding Bhandaripokhri, in Balasore
distriet. The bank is getting these
centrés surveyed with a view to
assessing the potentialities for open-
ing of bank offices.

(b) Does not arise.

Robbery in Nationgl and Grindlays
Bank at Kanpur

2036. SHRI AJIT KUMAR SAHA.
Will the Minister of FINANCE 'be
pleased top state:

(a) whether on the 25th June the
National and Grindlays Bank at
Kanpur Branch was robbed of Rs.
$1,000 m daylight;

(b) 1t so, what action Government
have taken against the culprits and
to recover the money;

(¢) whether any preventive mea-
sure has been taken; and

(d) 1f so, the nature thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) Two of the culprits were ap-
prchended on the spot and handed
over fo the police The police is
trying to arrest the third culprit who
1 reported to have escaped with the
cash.

(c) and (d) The bank has report-
ed that it 18 taking appropriate steps
to improve the security arrangements

in its branches in the northern
Tegion.

Inerease in Exports during 1972-13

2037, SHRI ISHAQUE SAMBHALIL:

SHRI 8. D. SOMASUNDA-
RAM:

Will the Ministgr of COMMERCE
be pleased to state.

(a) whether exports In 1972-73
have increased considerably; and

(b) if so, the extent of increase as
compared to 1071-T27

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) The provisional figure of India’s
exports (including re-exports) dur-
ing 1072-78 is Rs. 1062 crores which
is estimated to be 22 per cent above
1871-72 leve] of exports.

Cheating of Pumjab National Bank
by Indian Express Limited (Madurai)
and Andhrea Prabha (Pvt) Ltd.

2838. SHRI ISHAQUE SAMBHALI
Will the Minister of FINANCE  be
pleased to state:

(a) whether the Punjab National
Bank has been cheated to the tune of
over Rs. one crore by the Indian
Expresg Limited (Madurai) and,
Andhra Prabha (Private) Limited by
submitting a false statement of ac-
count and stock records of white
printing paper purported to have been
purchased from a fictitioug firm;

(b) if so, the facts of the case; and

(¢* the action being taken in the
matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢) The Punjab National
Bank has reported that the bank's
original documents, files and other
papers relating to Indian Express
group of Companieg are with the Cen-
tral Bureau of Investigation in con-
nection with a criminal case and that
its advances to these two aecounts are
adeqnately covered by securities. The
bank has added that it will examine
the accounts of the group on receipt
of a copy of the chargesheet from the
CBL
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The Central Bureau of Investiga-
tion has reported that it conducted

. In the light
of the evidence obtained during the
investigation, C.BI. has flled charge-
sheets on 21-5-1078 against six per-
sons undur Sections 120.B 1LP.C, resd
with Section 420 LP.C.,, Section 487
LPC. read |with Section 471 ILP.C.
and Section 477TA LP.C. and the casc
is now pending before the Chief
Presidency Magistrate, Madras,

Delhi-Lucknew-Gorakhpur-Varanasi
Patna-Calcutta Air Service

2040. SHR S. L. SAKSENA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the reason why Gorakhpur has
not been put on the aviation map of
India so far; and

(b) when the Dellu-Lucknow-
Gorakbpur -Varanasi- Patna-Calcutta
air service will be started?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR KARAN
SINGH): (a) Indian Airlines have
not been able to provide an air service
to Gorakhpur for want of aircraft

capacity.

(b) Gorakhpur will be airlinked as
soon as the fleet position improve
adequately.

Foreign Ald in 1973-74

2041, SHRI S. L. SAKSENA‘' Will
the Minister of FINANCE be pleased
1o state:

(a) for how much Aid to India,
firm commitments have been made in
1973-74 by forelgn countries, Cotntry-
wise so far;
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(b) the smount of aid reveived in
1979-7¢ fom wvarious ferelgn coun-
tries, Country-wise; snd

(c) bow much foreiga mid we have
asked for in 1973-T4 and how much
we hope to get?

THE MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN):
(a) For the Indian Fiscal Year 1973-T4,
Agreements have been signed with
France and Sweden for an amount of
236 milion French Frances (Rs, 33.56
crores) arg 103 million Swedish
Kroners (Rs, 16.31 crores) respective-
ly.

(b) A Statement showing the
amount of aid utilised during the
Indian Fiscal Year upto June, 1973
1s luid on the Table of the House,
| Placed n Library. See No. LT-5385/
73]

(c) It is expected that fresh com-
mitments of aid to the extent of about
$11 billion (about Rs 800 crores)
would be made for the year 1973-74.

Ircegularities in Canalised Exports.
of Castor Seeds and Oil

. 4
2942 SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have re-
cewved any communicationg about the
irregularities in the canalised export
of castor seeds/oil resulting in loss of
earnings of foreign exchange conceal-
ment of income etc.;

(b) if so, the contents thereof;
(¢) whether any inquiry has been

ordered into the high prices paid to
ghippers/oil mills etc.; and

(d) if not, the reasons for not doing.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): ({(a) ¥es, Sir.

(b) The conteati mainly related to
the following:
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(i) Prior to canalisation of B.P.
Grade Castor Oil through the State
Trading Corporation, private ex-
porters purchased large quantities
of castor oil of BSS Grade and ship-
ped it as BP Grade and indulged in
large scale under-invoicing.

(il) After canalisation, the STC
sold castor oil at lower prices than
the foreign prices. Also the STC
paid higher prices to the suppliers
of castor oil India than the pre-
vailing market prices, ete.

(c) and (d).

The matter is being
looked into,

Arrears of Income Tax and Wealth
Tax against Shri M. G. Ramachandran

2043 SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether the founder of the
ADMXK. and a film actor, Shri M, G.
Ramachandran, is in arrearg as far as
payment of Income-tax and Wealth-
tax is concerned; and

(b) if the answer tp (a) above be
in the affirmative, the effective steps
being taken to recover the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) (i) Arrears of
Income-tax Yes, Sir.

(i2) Arrears of Wealth-tax No, Sir.

(b) The following steps have been
taken to recover the arrears: —

(1) Penal interest and penailty
have been levied against Shri M. G.
Ramachandran for default in pay-
ment of taxes;

(2) The assecssees settlement peti-
tion is pending beforé the Commis-
sioner of Income-tax. In the mean-
time, Shri Rathachandran is making
payment of Incometax im instal-
ments. He has, however, been

asked to incremse “®e Wuantum of
instalments,

150

(3) Notice in form LT.C.P. No. 1
has been served to prevent hum
from alienating any property be-
longing to him.

Beserve Bank Bulletin's Allegation
regarding Deficlt Financing in 1972-73

F
2044, SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the Reserve Bank
Bulletin's allegation that the totai
deficit financing m 1972-73 was of the
order of Rs. 1278.64 crores;

(b) if so, the reaction of Govern-
ment thereto; and

(c) what will be the estimated de-
ficit financing in the year 1973-747

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
(a) and (b). The figure of Rs.
1278.64 crores mentioned in the Re-
serve Bank Bulletin refers to the
increase 1n the outstanding treasuiy
bills issued by the Central Govern-
ment during 1972-73, The above
figure 1includes a sum of Rs. 421.13
crores given to State Governments for
clearance of their overdratf{s with the
Reserve Bank, which they had accu-
mulated as a result of past years
deficits and which had already been
reflected in the deficit financing figures
given for these years. Thus the
combined deficit at the Centre and
States amounted to Rs. 868 crores in
1972-73. However, the concept of
deficit financing as used in the Plan
documents is not synonymous with
the budgetary deficits as defined above,
The former includes: —

(1) the net increase in Trasury
Bills held by the Reserve Bank;

(2) net changes in the portfolio
of long dated government securities
held by the Reserve Bank;
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(3) net changes in oashi balances trading in the oiiseed¥ Market as the

of the Central and Biate Govern-
ments; and

(¢) net change in ways and
means advances from the Reserve
Bank, to the Statq Governments.

The deficit inancing by the Centre
and States s0 defined amoynted to
Rs. 848 crores in 1972-73,

(¢) The Central ™ Governm@mt has
estimated the budgetary deficit for
the year 1973-74 at Rs. 88 crores
This, however, does not take into ac-
count the expenditure that mught
have to be mcurred when the Gov-
ernment takes a final decision on the
recommendations of the Third Pay
Commassion As of now, 1t is not
possible to give an estumate of deficat
financing that might emerge for the
year 1973-T4

Communication received from MPs,
in regard to Forward Trading in
Castor Oll/Seeds

s
2945 SHRI “ MADHU LIMAYE.
wWill the Minuster of COMMERCE be
pleased to state-

(a) whether Government have 1ie-
cerved any communication from MPs
about forward trading in castor oil/
seeds,

(b) the contents of this commumn-
cation;

(¢) whether Government would
impogse a ban on this trading; and

(d) if not, the reasons for not doing
this?

THE DEPUTY MINISTER IN TH:
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b). Y
Sir 'The communication received
suggested that afier the cansglisation
of export of castor oil through 8T.C,
_Governnient should suspend forward

eloment of risk In export was pissed
on to 8/7.0. ¥

(c) and (d). The matter is being
examined,

wd e ware & e ¥ afy

2946. st wgew wiyeare ¢
war wiftrey walt ag wad o por w2W
fie

(%) mvets ast & wara & geay
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Develapamest of Bandhawgurh Na-
tiogal Park in Madhyn Pradesh:

2850, BHRI RANABAHADUR
S'NGH:
SHRI DHAN SHAH PRA-
DHAN:

Will the Minigter of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have de-
cided to give fnancia) assisWEEE for
the development of Bandhawgarh
National Park in Shahdol in Madhya
Pradesh as a Tournst Centre and 1if
so, how much; and

(b) whether Bandhawgarh has
been included in the centrally spon-
sored scheme and if so0, the broad
outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH): (a) and (b) A proposal
to develop Bandhawgarh Park
is under the conmderation of
the State Government and of the
Munusiry of Agriculture The details
are yet to be finalised

Fiscal Incentives for Labour
Oriented Industrial Growth

2051 SHRI P. NARASIMHA RED-
DY:

SHRI R. V. SWAMINATHAN"

Will the Mimmister of FINANCE

be pleased to state;

(a) whether Government have for-
mulated a scheme for giving fiscal
incentives to promote labour-oriented
industrial growth;

(b} if so, the main features thereof;
and

(c) the manner of its implements-
tion?

THE MINISTER OF FINANCE
(SHR] YESBWANTRAO CHAVAN):
(a) The scheme has not yet been
formulated but the matter is under
consideratfon

Written Amgttineg 156
(b) snd (c). Do =gt arise,
Setting up of Prometion Cells
in Dol by State Bank of
India

2052. SHRI PRABHUDAS PATEL:
Will the Mlinister of FINANCE be
pleased to state:

(a) whether the State Bank of
India has set up export promotion
cells at important Centres in Delh:

circle to assist indigenous manufac-
turers;

(b) if so, what useful purposes will
be served by these Cells; and

(¢) to what extent formation of
these cells has helped the manufac-
turers?

THE MINISTER OF FINANCE
(SHR1I YESHWANTRAO CHAVAN):
(a) The State Bank of India has set
up 1n its Delhi Circle special foreign
exchange cells at New Delh:, Ludhu-
ana, Amritsar and Srinagar.

(b) These cells are intended to
cater to the requurements of exporters
and im in the field of interna-
tional banking by collecing and dis-
gsaminating information pertaining to
global trade, tenders, trade enquiries,
etc, and arranging to obtain credit
reports on prospective overseas

buyers

(c) Besides expediting the proces-
sing of applications for financing ex-
port trade, they have facllitated con-
tacts between local manufacturers—
exporters and prospective oversess
buyers.

Interception of Truck Carrying Japa-
nese Textiles by Customa Awthorities
in Breach (Gujarat)

2953, SHR1 PRABHUDAS PATEL"
Will {he Minister of FINANCE be
pleased to stite:
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(a) whether the Custams Authori-
tles intercepted a truck carrying
Japanese textiles worth Rs. 15 lakhs
in the Broach area in Gujarat State
in the Honth of May, 1973;

(b) if so, @ brief account thereof;
and

El

(¢) what action was taken against
the persons held responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) to (c). Acting on
information, officers of Ahmedabad
Central Excise Collectorate intercept-
ed a Truck on the night of 9th and
l16th May, 1973 in Broach area of
Gujarat State. When the officers were
making necessary inquiries from the
truck driver, he started the wvehicle
and sped awdy. He was chased in a
Government Jeep but the driver deli-
berately collided with the Jeep caus-
ing a serious accident injuring cer-
tain official. However, the truck was
later found in an abandoned condi-
tion and Japanese textiles collectively
valued at Rs, 16 lakhs approximately
were recovered from it. Some in-
criminating documents have also been
seized in This regard from the
premises of persons suspected to be
involved in this case. Further inves-
tigations are in progress.

Demand made by All India Insurance
Employees' Federation Re: Higher
Bonuns for 1971 and DA, Cut

2054. SHRI § M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

{a) whether All India Insurance
Employees’ Federation hag S®manded
higher bonus for 1871 and restoration
of DA, cut;

(b) if eo, the reaction of Govern-
ment thereto; and

(c) when a final decigion is likely
to be taken?

158

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The Federation has demanded higher
bonus for the year 1972-73 and res-
toration of the alleged D.A. cut.

(b) and (c). The payment of
bonus for the year 1972-78 ig covered
by a settlement which is not to be
reopened during the period of its
operation.

As regards D.A., which has been
paid in accordance with the provisions
of an Award of the National Indus-
trial Tribunal, the dispute raised
hinges on the  interpretation of the
relevant provisions of the Award.
The interpretations of these provi-
slons has been referred to the Indus-
trial Tribunal at Bombay by a Gov-

ernment order dated 28th December,
1972,

Steps to have mew Airport Building
at Kanpur

2955. SHRI S. M. BANERJEE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what further steps have been-
taken fo have the new Airport build-
ing in Kanpur; and

tb) whether the land has been ac-
quired for the purpose and if not,
the reasons for delay?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Land mea-
suring 5.09 acres hag been taken over
from the Ministry of Defence. An
estimate amounting to Rs. 13.57 lakhs
for construction of a new terminal
building is under congideration.

Steps to remove Handicaps and ded-
clencies in Indian Airlines and Air
India

2956. SHR] S. M. BANERJEE:
Will the Minister of TOURISM AND
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CIVIL, AVIATION be plessed to
state:

{(a) what further steps have been
taken to remove handicaps and defi-
ciencles in fHe Indian Airlineg and
Air India; and

(b) whether any Technical Com-
mittee has been formed to go into all
aspects?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Improvement in the
working of major undertakings like
airlines is a continuous process, and
all feasible steps are being taken in
this direction to the extent possible.

(b) No, Sir.

‘Extension granted io Director General
of Meteorological Department

2957. SHRI S. M. BANERJEE:
Will the Min ster of TOURTSM AND
CIVIL AVIATION be pleased to
state: o

(a) whether the Director General of
Meteorological Department has been
granted extension far two years; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. The
extension has been granted in view of
Dr. Koteswiram's eminerité T the
Meteorclogical field.

Raids on Houpes of Film Stars in
and Bombzy
2058 SHRI C. CHITTIBABU;

Will the Minister of FINANCE be
pleased to state:

(a) whether the Income-tax De-
partment had recently swooped on
4he houses of film stars in Madras
and Bombay;

(b) whether any incriminating evi-
dence has been unearthed in these
Taids; and

{¢) i 20, the action taken by Gov-
erntient? :

4 }

THE OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) During
January—July, 1873, there was po
raid by the Income-tax Department
on the houses of Film Stars in
Bombay. In Madres, however, there
were three raids on the houses of
Film Stars during the same period.

(b) In two cmses some incriminat-
ing papers have been seized,

(c) The seized materials are under
scrutiny.

Refusal by Air India Pilois o ope-
rate Boeing 747 Flights from Bombay

2059, SHRI M. RAM GOPAL RED-
DY:

SHRI HUKAM CHAND KA-
CHWALIL

the Minuster of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Air India Pilots in the
month of June refused to operate six
of the eight Boeing 747 flights from
Bombay and if so, the reasons there-
for and the steps taken to resolve the
dispute; and

(b) the loss suffered by Gowern-
ment as a result thereof?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) Yes, Bir. This was
done in pursuence of a directive
issued by the Indian Pilots Guild
alleging that it had not been consulted
Iin regard to the pattern of operations
Management, however, repart that
consultations were held. Meetings
were held with the Guild and ft
withdrew Its directive and mormal
operations were resumed from 20th
June, 1873.

(b) Alr-India suffered a loss of
spproximately Rs, 4843 Takhe.
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Terms and conditions of loan sanet-

Yoned by : Worid Bank for. purchase

of Boeing for Indian Airdues and: Alr
India

2960. SHRI VAYALAR RAVI: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the terms and conditions under which
the World Bank had sanctioned loans
for the purchase of Boeings for the
Indian Airlines and Air India and the
conditions under which these pur-
chases have been made.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): Air India had raised g loan
in 1857 from the World Bank (Inter-
national Bank for Reconstruction and
Development) to meet part of the
funds required for purchase of the
first three Boeing 707 aircraft together
with spare engines, light simulator,
etc. The termg and conditions under
which the above loan was sanctl
were as under: .

Amount: $5.6 million.

Guarantee:  Princlpal and interest
were guaranteed by the Government
of India.

Commitment fees: 38/4 per cenl
pa. .

Rate of interest: § per cent pa.
payable semi-annually.

R;apa_,y::;ieﬁt: The loan was repay-
abic in four semi-annual instalments
and it was repsid in ful “in April,

Functioning of Indian Officials in

2961. SHRI VAYALAR RAV:: will
the Minister of FINANCE be pleased
to staie: : k
. (a) what progress has been made
in the a.lemps of Government to jm-
prove and regulate the working of
the Indian Officials in the Asian De-
velopment Bank;

(b} whether the Committee ap-
poinied to study their functioning has
submitted its report and if go, the
broad outlines therefo; and

(¢) what progress has since been
made in securing more export orders
by our association with the Asian
Development Bank?

THE . MINISTER OF FINANCE
(BHRI YESHWANTRAO CHAVAN):
(a) to (c). 1t was stated in ths
House on the @th April 1973 that a
group headed by the Secretary of the
Department of Economic Affairs along
with g3 Cell set up in that Department
in June 1972 have undertaken the
responsibility of trying to increase our
exports to. projecta financed by the
Asian Development Bank, As on 31
December, 1971 India had secured a
tota] of $2.1 million worth of ADB .
contracts. By 31st December, = 1972
this figure had risen to $4.028 million
and now stands at § 5.431 miliion.

The group referred to earlier is’
concerned exclusively with promoting
exports to ADB projects. No Com-
mittee has been appointed to  study
the functioning .of Indian . officials in
the ADB, nor is this a matter within
the competehce of the Government
of Indis, as Indian officials working
in the ADB_ave full time staff mem-
bers of that Organjsation - and are
not under the administrative control
of the Government of India . while
they arve . ‘with the ADB. v . .0y
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Investnsgrit of meve moméy by LIO.
in Tamil Nada

2962. SHRI C. T. DHANDAPANI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Life Insurance Cor-
poration is taking steps to Invest
more money in Tamil Nadu to
remove disparity in development;
and

(b) if 80, the sahent Zfeatures

thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI). (a)
and (b) With a viewto ensure equi-
table distribution of its investment
in the various states, the LIC goes by
the quantum of Premium Income ac-
cruing in each State). The total in-
vestments (excluding Mortgage loans
for Housing and House property) in
Tamil Nadu as on 31st March 1978
amounted to Rs 14238 crores which
was 1006 per cent of the total invest-
ments in all States. The percentages
of gross investment to premium in-
come in Tamil Nadu during the year
1969-70, 1070-71 and 1871-72 were
79.17 per cent, 70.57 per cent and 89.44
per cent, respectively as against 65.87
per cent, 68.25 per cent and 6293 per
cent reispectively in respect of all
States for the corresponding years.
Tamil Nadu has, therefore, been re-
celving its due share of 1IC invest-
ments

, AUGUST 10, 1/
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Reortitment mads by Branches of
Nationalised Banks tu Tamil Nadu

Written Annvers

2063. BHRI C. T. DHANDAPANI:
Will the Minister of FINANCE be
pleased to state:

(a) the number of times the
nationalised banks have made rec-
ruitment of new candidates for their

Branches jn Tami]l Nadu during 1872;

(p) the number of candidates who
have been selected during 1072;

(¢) the number of Scheduled Cas-
tes and Scheduled Tribes candidates
selected during 1972;

(d) whether the reserved quota for
Scheduled Castes and Scheduled Tri-
bes has been observed; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI Y B CHAVAN). (a) to (e)
The information 1s collected
and will be laid on the Table of the
House

Utllisation of Financial Asgistance
given to States for Drought-affected
areag in 1972—73—

2064, SHRI SUKHDEQO PRASAD
VERMA- Wil the  Minister of
FINANCE be pleased to state the
amount sanctioned by the Centre for
each of the States in the year 1872-
78 tp meet the situation arising out
of prolonged drought and the actual
amount spent by the Stateg for the
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
B. GANESH): A statement is Jayd on
the Table of the House.



165 Written Answers SRAVANA 19, 1895 (SAKA) Written Answeérs 166

STATEMENT
Statement shoeving the amount released to States for ht relisf expenditure for 1 and
the expenditure reported by ths State Governments cn relief measures by them
(Rs in crores)
&mnl :ii- 97:-73 on
in 1
States tance releas- drought relief
e
& State Govern=
ments
(1) (2) @)
1. Andhra Pradesh . . B . 36 50 39'95
2. Bihar . i . . . . . 10° 00 13°44
3. Gujrar . : . " . . . . . 14-00 31-91
4. Jammm & Kashmir . : ) 050 0.93
S. Maharsshtra . . . . . . 76+ 64 B3- 80
6. Manipur . . . . . . 040 0-33
7. Mysore . z . . 16+ 50 2934
8 Nsgaland . . . . . . c-o8 008
9. Onssa . . . . . . . 9-42° 15-39*
10. Raepasthan . . . . . 11-00%* 13-04%*
11. Tnpura. . . . . . . o 50 1-25*°
12. Uttar Pradesh i . . . 5-65** 12'06**
13. WestBengal . . . . . " 10-17%¢ 19-52%*
Note: (i) as re State Government
mﬂ P&uum?edmd expenditure nwarﬁikbg by the Accountant
() Central assistance has e mmednn ‘oam’puhinmrdlmmﬂn:f
made Cenm.l‘lhm periodic reviews, Balance
Central asgistance dne m{nd be released on & uniform basis s soon as the Central
MMWM&MMMWmW Citure during

*Includes assistance/expenditure for cyclone relief messures.
®einciudes sssistance/cxpenditare for flood relief messures,



I:ls;r E’W Annnu

muwmmmm
Assistance for Development of Handi-
_enmauhgma-u

ey
VERMA: Will the Minister of COM-
MERCE be pleased to state:

‘(a) whether the State Government
of Bihar have asked for more Central
assistance for the development of

handicrafts in the State during the
year 1972-73; and

(b) how far the Central assistance
has encouraged the State Govern-
ment in their export policy?

THE DEPUTY MINISTER IN THE
MINISTRY OP COMMERCE (SHRI
A. C, GEORGE): (a) ang (b). Cen-
tral assistance to States for the Fourth
Plan is given by the Planning Com-
mission through block grants and
block loans. The Bihar Government
had last year forward a scheme for
a commercial estate for handicrafis
and it was enquired from that Gov-
ernment whether the scheme had
been cleared by their Planning De-
pariment. No reply was received
from the State Government,

Actiop, taken by Government on Non-

Utilisation of Loans advanced by

Nationalised Banks for specified ]mrh
poses

2966. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

"(a) whether it hag come to the
notice of Government that there are
large number of cases in which loans
advanced by the nationalised banks
for the particular purpose are not ut-
lised for t.be same; and .

(b) if so, what actlon. have been
.taken by Govemment in such cases?

mm CHAVAN):

(a)and(b) It has not come to the

na. wo!clmnaqtm
notice of the Government that in a .

large’ number of cases the losns ad-

vanced \‘iy nm M- !u e

éWUST 10- 1973 .

-.ﬂn:ame

»wﬁm ,.qmmra » :6&,_,-_3 :

paruculupurpuemnotuuuudror

Banks take appro-

priate steps to- ensure that the ad-

vances are. utilised for the:

purposes for :which they were granted.

Set-back in the Export of Ofl Cakes
during 1971-72 as compared to 1970-
) 1

2067. SHRI SUKHDEO FPRASAD
VERMA: Will the Minister o4 COM-
MERCE be pleased to state:

(a) whether there is a great set-
back in the export of oilcakes during
the year 1971-72 as eompared to the
preceding year; and

(b) if se, the reasons therefor and

the steps taken so far to encourage
its export??

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) and (b). The
Export of oflcakes in 1971-72 was
somewhat less thap that in the pre-
ceding year due to slack demand in
the international market, To increase
export of groundnut and other ex-
tractions, necessary promotional steps
have been taken and demand for ex-
ports has picked up.

Scheme to Associate Employees with
the Management of Nationallsed
Banks

2968. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FIN- -
ANCE be pleased to state:

(a) whether the scheme to asso-
ciate the employees with  the
management ' of the nationalised
banks h'u not nt been imphmmted;
and :

{blum.ﬂ:emmmm

THE MINISTER ' OF FINANCE
{SHRI YEBHWMM CHAVAN):
(a) In terms of sub-clause’ “(b) and

‘and

_ms Pravhimm som. 1% "two
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representatives of employees of the
bank, one from the workmen and the
other from officers, were appointed
oy 11th December 1972 on the Board
of each of the 14 nationalised baunks
constituted with effect from that date

in accordance with the aforesaid
Scheme.

(b) Does not arise.

Difficulties encountered in Implemen-
ting Lead Bank Scheme

2069, SHRI S. A. MURUGANAN-
THAM: Wil the Minister of FIN-
ANCE be pleased to state:

(a) whether the difficulties en-
countered in implementing lead bank
schcnie have since been overcome;
and

(b) if so, the progress made so far
i 1mplementing the scheme?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The implementation of ihe
lead bank scheme calls for a conti-
nuous and co-ordinated action
among the different banksg located in
a district in extending banking faci-
hities and also in g ing up the flow
of credit, particularly to the priority
sectors. Action is taken from time to
time to deal with problems that arise
at different stages of the implemen-
tation of the scheme. Banks hsvn
already completed
veyaotthemono!tbsdmmdlat-
ted to them under the scheme and
survey reporty are available in res-

ct of 813 out of the 335 districts.

e banks have established district
level consultative committeeg in 276
dstricts. Of the 5354 offices opened
by the banks during the period Jan-
uary, 1870 to March, 1978, as many as
2137 were opened by the banks in
their respective lead districts.

Fall in Profits of Public Secior Banks

£2070. SHRI B. A. MURUGANAN-
THAM: Will the Minister of ¥IN-
ANCE be pleased to gate:

170

{a) whether there is a fall in the
profits of public sector banks;

(L) if <o, the reasons therefor; and

(¢) what was the profit of the pub-

Lc sector banks for the last two
y0a1s?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Taken as a whole, the
profits of the public sector banks aftar
payment of bonus, in the year 1972
wag less than the corresponding pro-
fits of the year 1971, by Rs 0.81 cro-
res The main reagons for the over-
all decline in profits of the public
sector banks inter alia are:—

(i) a general deceleration of
credit to the commercial sec-
tor on account of difficult
econnmic conditions, pa.t-
cularly during the latter part
of the year 1972 which led to
a reduction in the income
earned by way of interest

(1) opening of new branches in
order te provide banking
facilities to the interior and
and backward areas of the
country, which entailed emp-
loyment of additional staff
and consequent increase in
expenditure,

(c) The profits of the public sec-
tor bankg for the last two years ie.,
1970 and 1871 together with that of
the year 1972 are as under:—

Year Published net piofits
after making adjust-
ments for payment of
boous to employees

1970 Ra. 1013 Inkhs.

1971 Rs. 1279 lakhs

1973 Rs. 1188 lakhs.

Demand in Russia for Indian Tobaoce
snd Cigurettes

2971, SHRI D. B. CHADNRA
GOWDA: Will the Minister of COM-
MERCE be pleased to state:
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(a) whether there is a goud
demand of Indian Tobacco and Cige-
rettes in' Rusaia;

(b) whether Government have al-

lgwed some other te cerns
also to deal with budm::nnpm

from State Trading Corporation; and

by
ing the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) and (e). There is free trade in
export of Tobacco and Cigarettes to
all destinations. The amount of For-
eing exchange earned through exports
of tobacco ang Cigarettes to USSR
for the last three years is as
under'—

— ——— .

Year Unmanu- Cigarettes
factured
tobacco
(Rupees in lakhs)
1970-71 553 28
1%1-73 1528 149
2584 164

(IAM aﬂo Dec. 1972)

wihevirame gark wad & faeare ot
qreee
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Reviewing of !Mmm. of
Nationalised Banks

2873. SHRI SAT PAL KAPUR'
Will the Minister of FINANCE be
pleased to state

(a) whether Government have re-
viewed the performance of the na-
tionalised banks not only in terms of
their profits but in respect of their
success in spreading banking habit,
in mobilising resources, utilising the
same for the development of the eco-
nomy and in improving the services
to their own customers; and

(b) it so, the result thereofp

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The functioning of the
nationalised banks is being reviewed
on a continuing basig both by the
Government and the Reserve Bank.
Such reviews cover all aspects of
the performance of these banks and
wherever necessary suitable guide-
lines are issued and suggestions
glven.

Shortiall in Cioth and ¥Yarn Produc-
tion during 1973-74

207 HARI KISRORE
mﬁ dised to M:d con-
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" (a) the reasons for shortfall in
cloth and yarn production in the cur-
rent year; and

(b) the steps taken by Government
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) The shortfill in
protluction of cloth and yarn in the
mill se¢tor during the current year is
attributed mainly to the power-cuts
imposed in various textile producing
States. Shortfall in production of
cloth in thé decentralised sector dur-
ing the current year has also occur-
ted because of shortfall in production
of yarn in the mill sector.

(b) Power-cuts are being gradual-
ly restored. Consequently, produc-
tion of cloth and yarn in the mil! sec-
tor is expected to improve. Besides,
the import o! dlese] generrting seis
bf between 300 and 1500 KVA rating
by actual users has been lberlised.

Proposal to alloy actual users to
Import Iiems presently canalised
through different Siate Agemties

2975. SHRI HARI KISHORE
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allow the actua] users to
direttly import items presently cana-
lised through different state agencies
a:gh as ST.C, MMT.C. and HSL,;
&

(b) if so, the broad outlines there-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b), No,
§ir. However, where the canalising

Import of Rubber Tyres

2976, SHRI HARI  KISHORE
SINGH: Will the Minister of COM-
MERCE be to state the reoa-
sons for large-scale import of rubter
tyres in the country especially when
import of natural rubber has been

stopped?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): Import of tyres
gther than the banned types is allow-
ed on a restricted basis,. Recently
due to the shortfall in the indigenous
production resulting from labour un-
rest and power shortage, it became
necessary to allow import of bus and
truck tyres in the size 9.00x20 al-
though the import of this size is aot
normally permissible. The ban on
the import of natural rubber is not
relevant in this connection, since the
production of natural rubber is suffi-
cient to meet the requirements of the
Indian rubber industry,

Actual Quota Production of Control-
led Cloth Fixed for Cotton Textile
Mills

2977. SHRI MANORANJAN
HAZRA: Wil] the Minigter of COM-
MERCE be pleased to state:

(a) the actual quota production of
controlled cloth fixed for cotton tex-
tile mills; and

(b) whether the mills have fulfill.
ed their obligations during the last
year and, if not, what attion has been
taken afainst the defaulting mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A.C. GRORGE): (a) With effect from
Ist June, 1971 the Cotton Textile
Industry has undertaken to produce
100 million sq. metres of controlled
cloth every quarter,

(b) The Indusitry has beer fulk
filling the quarterly targets upte
June, 1072, However, in the period
July-December, wzmmm
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had occurred,’ “ As'a 'Pemflt, the
Indign Cotton Milly Federation have
issued instructions to individual mills
to make gobd the shortfall in  the
production of controlied cloth during
the period July, 1972 to Dec, 1872
and January, 1978 %o March, 1978,
by 30th June, 1073. Non-fulfilment
of the shortfall would entail & penal-
ty of Re. 1/- per sq. metre. Apart
irom this, with effect from 1si Janu-
ary, 1973 the ICMF have made
production of contrdlled cloth by
mills during 1913 compulsory at the
rate of 3.44 sq. metres per loom
shift of eight hours or at the rate
of 12 per cent of a mill's packed
production during 1871, Non-fulfil-
ment of the compulsory obligation
entails a penalty of Re. 1/- sq.
metre, Out of the funds thus col-
lected, the mills which offer to pro-
duce controlled cloth in excess of
their obligatior. will be paid an in-
centive of 90 paise 3q. metre or
the controlled cloth produced by
them in excess of their obligation.

Drastic Cut recommended by Lal
Commission in Prices of non-con-
trolled varieties of cloth

2979. SHRI C. K. JAFFER SHARI-
EF: Will the Minister of COMMER-
CE be pleased to state:

(a) whether Lal Commission &p-
pointed by the Union Government
has recommended drastic cuts in
the present exorbitant prices of all
non-controlled  varieties of cloth;
and

(b) ¥ so, the broad outlines of
the recommendations made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

A, C. GEORGE): (s) and (b). On
the recommenda made to Gov-
ernment by the o
Cloth Prices, a Price

Restraint Scheme for wearable non-

" AUGTST 10; (9% ' Weisten’ Anytsers 8

mdmmntmmm
highet ‘rhedium virieties kg been
evolved and brought mte  forve
with effeot from 20th J 1678, The
salient features of the 8 are:—

(L) Ex-mill prices of all wear-
able varieties of coarse, low-
er medium and higher
medium cloth (excluding
those already under statutory
price comtro]) will be sub-
ject to an upper limit ocor-
responding fo the prices
obtaining in November, 1972
plus 10 per cent to cover
mcreases in the cost of
inputs 1in  the subsequent
period.

(ii) The trade-margiy in respect
of the above categories of
cloth excluding ihose al-
ready under statutory con-
trol, will not exceed 20
per cent of ex-mill prices
plus central excise duty,

(ui) Both maximum ex-mill pri-
ces and maximum retail pri-
ces calculated on the above
basis will be stamped at the
beginnung and end of each

plece-length of  wearable
cloth,
(iv) Implementation Committees

will be set up to investigate
cases of violation of the
Scheme and bring the matter
to the notice of the Textile
Commissioner and the Apex
Associations of Industry and
Trade, as the case may be
for appropriate action.

(v) Watch-dog Committees will
also be set up to look into
retall prices of cloth and
report  violence of the
Scheme to the Government
and Associations of the In-
duptry and Trade concerned,
for remedial action.
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2980, SHRI C. K. JAFFER BHA-
RIFF., Wil the Mimster of COM-
MERCE be pleased to state

(a) whether a_group was set up by
Government io recommend changes

in ithe pattern of export trade of lea-
ther; and

(b) if so, the broad outlnes ol the
changes recommended?

THE DEPUTY MINISTER IN THL
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A siatement giving the hst of
the recommendationsg of the Commit-
ice 1> enclosed.

STATEMENT

Recommendationg
1 Export Duty

A 10 per cent duty may be levied
on the exports of EI. tanned and
chrome tanned hides (unfinished)
w.e.f 1-1-73 and even a higher level
of Export Duty on these items could
perhaps be considered.

2. Export Restrictions

The exports of semi-processed hides
and skins such as EI tanned and
chrome tanned, cow  hides, buffalo
hides, cow calf, buffalp calf, goat and
sheep skins may be brought under
Quota system as has been dOne in the
case of export of raw-goat skins so
that the quantum of export of each
item does not exceed the level of
exports of 1971-72 to begin with which
could be reduced progressively. In

minimum guota may be fixed, me
quantum and details of which may be
worked out by the Government.

3. Ban on Ezporte of Raw Hides and
Skins :

The exports of 411 types of raw

hides and skins Iamb-tur skins
may be banned wedf 1-1-1878.

178
4, Creation of Intra-Structure

Fimslhung centres may be set-up
especially 1h areas where there 18 4
concentration of small scale tanners
by the existing tanners, Export Pro-
motion Councils, State Industrial
Development Corporation, etc.

5 New entrepreneurs may be en-
couraged to set up fimshing umts on
condition that they could start from
the stage of E.I. or wet blue leather,
In case of foreign companies, larger in-
dusirial houscs, ete and in cases in-
volving loreign collaboration, guaran-
tee tp expuit a considerable portion
ol ihe production should be stipulated.

6. The Commitiee has estimated
that for coniversion of 25 per cent of
E.I. tanned and Chrome tanned leather
(unfinished) exported in 197172 to
inished leathers, 25 umits are to be
set up with a total invesiment of Rs.
20 crores including machinery  valu-
ed at Rs. 4 crores out of which ma-
chineries worth Rs. 3 crores are to
be imported. It is estimated that the
additional foreign exchange earning
would be about Rs 31 crores. If &
portion of this finished leather is fur-
ther converted to footwear and other
leather goods the foreign exchange
earnings would be still higher,

7. Setting-up of New Unity

Public Notice may be issued by
the Government inviting fresh appli-
catlons for setting-up of units for
production of finished leather based
on EI tanned and Chrome tanned
leather as raw-materials, In case of



9. In case of exporters taking loans
or have already taken loans for set-
ting<ip of the infra-structure from
the nationalised banks or any other
financlal institutions, the cash  sub-
sidy may be  disbursed/adjusted

against such loans

10 Prowsiong in the Trade Plans

While negotiating trade plans with
various countries especially with the
East European countries, increased
provision may be made for the ex-
ports of finished leather and leather
manufactures reducing the quantities
of EI and chrome tanned leathers
They may be persuaded to take at
least 25 per cent of their requirements
as fimshed leather reducing the ex-
port of semi-finished leather to this
extent to start with  The exports of
semi-finished leather are to be pro-
gresmvely reduced and that of fim-
shed leather correspondingly increased
over the next few years,

11 Import replemishments

The import replenishments for ex-
ports of EI tanned leather may be
restored to 3 per cent and that for
wet blue chrome leather be reduced
from 6 per cent to 3 per cent with
a compulsory provision that 50 per
cent of the replemishment could only
be utilised for the import of machi-
pery, tools and equpments for ba-
lancing, modernisation and authorised
expansions and this portion should
not be allowed to be nominated in
favour of other manufacturers. In
cases where the exporters desire to
import machinery for more than 50
per cent of the import replenishment
such request may be considered by
the Government liberally on merits

12. EBxport Policies

The change in export policies may
be effected elther from the bheginning
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of the calender year/financial year
Sépentmmy iptn the plevalitng elreuth-
stances/situations ahd the export po-
licy should remain steady over a long
period &2 time,

13 Air Freight Subsdy

The air-freight subaidy for leather

footwear may he raised from the pre-
fent level of 10 per cent to 15 per
cent of the FOB value of exports as
mn the case of finished leather, This
subsidy may be allowed irrespective
of whether the freight is paid (n In-
dia by an exporfer Or abroad by an
importer.

14 Import Duty on Picked Skins

The import duty on pickled <heep
skins may be abolished immediately
80 as to enable the manufacturcrs to
import the same for export produc-
tion

15 Excise Duty on Leather Footwear

Excise duty on leather footwear ma-
nufactured in the small scale wumits
i1e, umts having machineries wvalued
lesg than Rs 7.5 lakhs may be abo-
lished jmmediately

16 Research Development and Exten-

s5on

The leather and leather goods 1n-
dustries may be given the option to
spend a small percentage of their an-
nual turn-over on Research and Deve-
lopmeni or to pay a small cess for
purpose of Research Development and
Extension Services

17 Exemption from Section 11-4 of
the Industries (D. and R.) Act.

Manufacture of legther may not be
exempted from Section 11-A of the
Industries (D. and R) Act in order
to Wjvofd incgeases in  capacity of
semi-fnished hides and skin only and

Capocty or fhed owtner,
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18. Role of Export Promotion Coun-
cils.

The Export Promotion Councils at
Madras and Kanpur may be merged
to form a new Export Promotion
Council with its Headquarters at
Delhi and branches at Madras, Kan-
pur, Bombay, Caleutta to start with
for Leather ang Leather Manufac-
tures. A Committee may be set-up by
the Ministry of Commerce to draw up
the Constitution, the memorandum
and articles of association, etc. of the
proposed new/enlarged Export Pro-
motion Council for Leather and Lea-
ther Manufactures.

West Bengal Weavers in Deep
Distress
2081. DR. RANEN SEN:
SHRI MOHAMMAD ISMAIL:

Will the Minister of
be pleased to state:

COMMERCE

(a) whether the attention of Gov-
ernmeni have been drawn to the news
item appeared in the “Times of India’
dated the 12th July, 1973 under the
heading 'West Bengal weavers in deep
distreas’; and

(b) if so, the reaction of Govern-

ment thereto and the stepg taken tu
meet their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Under the Yarn Control Scheme,
bulk allocations of cotton yarn are
made by the Textile Commissioner to
the State Governments for  further
distribution among the weavers. The
yarn is allocated on the basis of num-
ber of handlooms and powerlooms in
the States as on recOrd with the
Textile Commissioner vis-a-vis the
total availability of yarn in the coun-
try. It is the responsibility of the
State ‘Government to ensure equitable
and smooth disiribution of yarn to
weavers in the State. Considering
Some special problemg in West Ben-
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gal, the Textile Commissioner has

made the following additional alloca-
tions;

(In lakh Kghs)
March, 1873 405
April-June, 1873 1425

July-September, 1973 8.50
(including special allocation for Puja)

Creation of non-pian Posis of Secre-
tariat Nature of wotk as Plan Posls

2982. SHRI B. K. DASCHOW-
DHURY: Will the Minister oi FIN-
ANCE be pleased to state,

(a) whether non-plan posts of pure-
ly secretariat nature of work are be-
ing regularly created as plan posts in
violation of the direction of Govern-
ment; and

(b) if so, the steps taken by Gov-
ernment to regularise this violation?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). No
such case hag come to the notice of
this Ministry. The gquestion of taking
any steps to regularise the violation,
therefore, doeg not arise.

Loan Advanced by Nationalised Banks
to Eastern States

2983. SBHRI B. K. DASCHOW-
DHURY: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether there is any rule be-
fore the nationalised banks and other
Financial Institutions as to advance
or give credit by way of loans and
otherwise of & required percentage
or small percentage of the total de-
posit received from that zone or area;

(b) if not, the reasons therefor as
to why the advances are far lagging
the deposits received by the Nation-
alised Banks in the Districts and
semi-urban aress in the Eastern
States; and
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(e} whether the terms of loap of a
vely gmal] amount of Rs, 2,000 or
Rs 2,500 given to farmers and weaker
sections have been liberalised by the
banks or in what other measures the
poorer sections can be given benefit
from the nationalised banks?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No Sir It 15 the endeavour of
all financial institutions and public
sector 'banks to ensure that no viable
or productive scheme submutted to
them from partles within the com-
mand areas of their offices sullers for
want of credit

(b) The aggregale utilisation oi
bank credit in any region 1 irevi-
tably linked to the general level ol
economic activity and availability of
infrastructural facilitieg like com-
munication, power etc. The public
sector banks on their part are, how-
ever, taking steps to secure larger
flow of funds, partcularly to the
priority seclors in the comparatively
underbanked and backward areas

(c) Apart from paying attention to
stepping up credit to the small bor-
rowers ihe banks have also been tak-
ing action for mumplifying forms and
procedures and lberalisation of
guarantee requirements and margins
with a view to providing easy access
io bank credit io the cOmpartively
weaker sections of the soclety. Many
of the public sector banks are also
extending credit at lower rates of
interest to agriculturists with smaller
holdings The banks are also imple-
menting the differential interests rate
pcheme under which funds are pro-
vided at 4 per cent rate of interest in
a large number of districty for pro-
ductive endeavours to persons whoee
incomes are less than certain prescri-
-bed limits.

e ¥ urs gfora o feesh et
® whwifedt &t gyaw
2984 ot gwA wN woum:

wr o vl g Ty o g WA

»r:

AUGUST 18, 1673 Written Angioers

184

(W) & BT ax mE g JT A
feefi wa & wawfa, o 22 37,
1973 *7 ¥8 wag » frg gever o
4t ,

(&) afz &1, @ 7% & aT W
¢,

(M) & W=wa 4 GrTT I
T aHaigt w AT e’

fam aar (ot T@aay7 « g )
(1) fazar whvme ¥ oo §ooTH-
T A & sidlgn wwaf 7 & qF

af 7 w@E d¢ WE Tvar a4 AW
T W T ool ol e
feqd T il v L2 A4 ., W
10¥ @ ¥ 12 7%48 (TR
4T @ |

(@) #¢ aqaureg{ 3z
feefl wfmer ¥Rz d 119
aq Fgg i fmyiar L
at ¥faca arad 4

() ww wwnfr o
@ AWW L TAIC ¥

e eat ( Cdoe) Raeew o
=

2985, oft gvw wwy wo WU
faerHar g « A ® FaU R

(%) ®a1 17, 1973% . ®
50 femrfizT « ghox feway &
aw ¥ A wmw ¥ WER WS
ok oY, oir



185 Written Angwers SRAVANA 19, 1806 (SAKA) Writien Answers 186

(w) afegr, Fraome & 0k v
W WTEiy e # qerwr § ot o
g 7 feaa sufwem) w fagg few
o &t wrbndt  wk § 7

fawr snwa ¥ e wet (st ¥
we Ww ) (3) WX (@) o,
T, feg g7, 1973 ¥ &Fw 4=
wiw Tos sufer & q & gfew g
240 {Fergm q¥s &1 G4 oFg) o€
dt, wdw W wE AR A
& Y 2,000 W § | WHRW WiE-
frm & atT 8/1/78 ¥ Wi ow
fer & fagg st wweET T
forar Tt §

Arrest of Foreigners on charges of
Smuggling

2986. SHRI DEIVEEKAN: Will the
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Minister of FINANCE be pleased to

state. wHt

(a) the total number of foreigners . )
arrested 1n the country during the 2988. st fm e Afww : ow

last two years on charges of smuggl-  WWW 4F 7@ ¥IIA T IO FA
ing year-wise, fr

(b) the value of goods seized {rom
their possession, and

(c) the action taken by Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Informa-
tion in thiy pegard is being collected
and will be laid on the Table of the Eixd
House as early as possible,
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Impert of Juty from abread Comntry-
wise duriag 1973-74

2991, SHRI JAGANNATH MISHRA:
Will the Ministar of COMMERCE be
pleased 1o state:

(a) the total quantity of jute im-
ported from abrdad, country-wise, and
the foreign exchange involved;

(b) the anticipated reguirement of
jute during the current financial year
as pgainst the quantity available; and

(c) the steps taken by Government
to meet the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) It has been
decided to import six lakh bales of
Jute valued at around Rs, 20 crores
during current year from Bangladesh.

(b) Against the estimated require-
ment of 71 lakhs bales of raw  jute
by the industry during the current
year, the crop for the current season
is estimated around 75 lakh bales.

(c) The estimated crop as well as
the planned imports are more than
adequate to meet the requirements.

Loans sanctioned by L.I.C. to Coopera-
tive House Bullding Societies in States

2092. SHRI JAGANNATH MISHRA.
Will the Minister of FINANCE be
pleased to state:

(a) the tota] amount of loans san-
ctioned by the Life Insurance Cor-
poration of India tp Co-opexative
House Building Societies in different
States (State-wise) during the last
three years; and

(b) the number of applcations
pending with the Life Insurance Cor-
poration for sanction of such loans
during the current year, the period
over which these applications have
been pending and the decision taken
by the Life Insurance Corporation?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). A statement is laid on the Table
of the House,
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Statement

Srarement showing the total amount o loans sanctioned LIC to (i) Primary Co-operasive
Hq Societies and (i) Apx. Co-v_ptmﬁ{c Housing Mnu@&a-m nE) Mml States (State-
mm the last 3 years viz., 1970-71, 1971-72 and 1972~73 (year-wise)

Primary Co-operative Housing Socicties.
® mmmanw{_

State/ Union Territory 1970-71  1971-72  1972-72 Ti‘;eu .=.m
years

1. Andhra Pradesh . 3 . . . 4'90 4+58 463 1411
2. Assam . .
3. Bihar . . . . . . - " 2:07 207
4. Gujamat . . . . . . s o' 70 2330 2400
5 Haryana .
6. Himachal Pradesh
7. Jammu & Kashmir
8. Kesh . . . . . . . 452 .. 452
9. Madhya Pradesh . . . . . 501 . 7-14 121§
30. Maharashtra . . . . 2049 1903 118-§7 158-09
I1. Manipur
12, Mysore . . . . . 30§ 3:09 397 10" 11
73. Orisma 320 3'20
14. Punjab
15. Raejasthan . . . f . . .
16. Tamil Nadu . . . . 18-16 792 24° 70 50-78
17. Tripur
18. Union Territories of Pondicherry, Delhi,
19.  Utter Pradesh -
20, West Bengal - 1384 4-21 i 18-08

TotAL . . .« - . . 6545 4405 18758 39708

R - -
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(i) Apex. Co-operative Housing Finance Socicties.
(Rupeey in Lakhs)
State WO s bes
years
1. Andhra Pradesh . 7000  I000-00 I00°00 II70°00
2. Gujarat . . 900+ 00 800'00 1000'00  2700'00
3. Kenla . . 25°00 — 25-00 $0 00
4. Masharashtra 1000700 I200°00 I000°00 3200°00
S. Muysore -— 40- 00 5000 90° 00
6. Madhya Pradesh — -— 5000 50° 00
7. Rajasthan - 5500 — 55:00
8. Tamil Nadu 125-00 175°00 150" 00 450 oo
9. Uttar Pradesh 120° 00 — - 120' 00
10. West Bengal 50-00 3000 5000  130°00
TOTAL: 2390'00 330000 2425'00 8oI500

P -

(b) (i) Six applications which were
received from the Primary Co-opera-
tive Housing Societies during the cur-
rent financial year 1973-1974 (between
the dateg 19-5-73 and 23-7-1973) are
pending for want of compliance with
certain requirements called for from
the Societies for processing them
further.

(ii) Two applications received from
the Apex. Co-operative Housing Fin-
ance Societies during the current fin-
ancial year 1973-74 between the dates
1-4-1973 and 31-7-1972 are pending.
In addition, two applications recelved
during the previous ifinancial year
viz. 1972-73 are also pending.

Tightening of refinance facilitiex to
banks

2098, SHRI D, K. PANDA: Will the
Minister of FINANCE be plegsed to
state:

(a) whether the refinance facilitles
to the banks have been tightened; and

(b) if so, the extent of tighteming
of facilities and the reasons therefor?

THE MINISTER OF FLJANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Reserve Bapnk has
withdrawn effective July 13, 1973, the
concessionary reflnance entitlements
at Bank Rate or below with the excep-
tion of (1) a lirited amount of re-
financing of export credit and (a) re-
financing of amount lent by com-
mercial banks to primary credit socie-
ties and larmers’ service societies.

The above action was found to be
necessary in view of the highly liquid
conditions of the economy and the
need for restraint on credit expansion.
The emphasis of the policy currenily
pursued is on preventing commercial
banks from resorting excessively to
refinance from Reserve Bank.

Payment of commisslon oet deposits by
Ceniral Bank

2994, SHR! P, GANGADER:
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- SHRI SAMAR MUKHERJEE:

Will the “Minfster of FINARCE be
ipleised to state:

(a) whether there have been ir-
regularities . in the payment of
«commjssion on deposits by the Cen-
-tral Bank;

(b) if so, whether the nature of
~transaction was serious; and

(c) the total amount in which ir-
regularities have been committed and
-the action faken in the matter?

THE MINISTER OF FINANCE
SHRI YESHWANTRAO. CHAVAN):
(a) to (c). The audilors of Central
“Bank of India have drawn attention of
the bank to the fact that in connec-
iion with certain deposits made by an
:insursnce company with the bank, cash
payments to the tune of Rs. 1.60 lakhs
have been made by the bank to an
-official of the insurance company.
Three officers of hte Central Bank of
India are alleged to be connected with
this case and the entire matter is cur-
rently under invesligation hy the Cen-
~iral Bureau of Investigation.

Arrears of Income-tax agaimst big
Business Housies

- 2085. SHRIMATI BISHA GHOSH
«GOSWAMI: Will the Minister of
"FINANCE he pleased to state:

(a) what are the names of big busi-
ness Houses that have not paid arrears
of Income-tax; and

(b) what steps Government propose
to take to realise them?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). There
are 75 big business Houses clasified
as Big Business and Monopoly houses
according to the report of the Mono-
poly Inauiry Commission, 1865. These
"houses are not separate taxable enti-
ties. Each gne of these business houses
comprises of a very large number of
aasessees. The total mumber of com-
‘panias under the business houses ac-
cording to the 1965 report ig 1536
aseessed all over the country. The
Income-tax Department do wet . have
separate registers where the facts
1414 L8 —7
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sbout ‘the big business hpuses ars re-
coidéd in e eamposite formx 11, Row-
ever, the Hom'ble desires to have .in-
formation about any parficular asses-
see belonging to the Business Houses,
the same can be obtained and fur-
nished.

Asian Clearing Unlen

20906. SHRI DEVINDER SINGH
GARCHA: Will the Minister of ¥FIN-
ANCE be pleased to state whether
India has decided to join the proposed
Asian Clearing Union?

THE MINISTER OF FINANCE
(SHR1 YESHWANTRAQ CHAVAN):
‘Yes, Sir. The Government is sponsor-
ing the necessary legislation for em-
powering the Reserve Bank of India
to join the Asian Clearing Union at the
appropriate time. '

Non-Commitmens. by U.S.A. at the
meeting of Aid India Consortium

2997. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
FINANCE be pleased to state:

(3) whether at the annual meeting
af the Aid India Consortium, US.A.
‘degnned to make any commitment this
year; and

(b) if so, the reaction of Govern-
meni in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
(a) and (b). The Members of the Aid
India Consortium agreed that for the
year which began on April 1, 1873
commitment of non-project assistance
including debt relief of about US $700
million and of project assistance of
about US $500 million would be de-
sirable. The countries which had ob-
tained necessary Parliamentary ap-
provals indicated the contribution they
had already made or would be able to
make towards the aid goals including
debt relief. Othar expected to  be
able to do so later in the year. The
U.S.A: agreed to participate in the
debt relief subject to a multilateral
understanding being reached among
the members of the Consertium. i

TR g
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Pernilssion $9 Interaational airiines t0
operale thelr flighty through Madras
40 Seuth East Asia and Anstralie

2998, SHRI BIJRENDER SINGH RAO:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government of India
have decided to pepmit International
airlines to operate their flights through
Madres to South Epst Asia and Aus-
tralia; and

(b) it so, when the scheme is likely
to be implemented?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH): (a) and (b). Apart from the
two national carriers Air India and
Indian Airlines the following two
foreign airlines are operating to/
through Madras as under:

, AUGUST 10, 9m

Air Ceylon Colombo, thrice-
Madras/ ! weekly
m weekly

Ai.rlines i

(S14)

Business procured by L.LC. from Falz-

abad Division and Loans advanced to

Indusirialists, Small and Big Farmers,

House Building Societies ang other
Smal] Entrepreneurs

2098. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to
staie:

(a) the business procurred Ly the
Life Insurance Corporation from Faiz-
abad Division during the last three
years, year-wise; and

(b) the amount of locans and ad-
vances by the Life Insurance Corpora-
tion to industrialists, small and big
farmers, house building societies and
other small entrepreneurs in the Faiz-
abad Division during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHIL.A ROHATGI): (a) The busi-

W’rm;eu Amﬂl 196
ness ‘grocured bl the LIC. from the
Falzabpd: Revenue Division of Uttar
Pradesh during the last three years
was as under:

] PR

Year ! 'New Business
R of Rupeesy
of Rupces)
1970-71 . 784
1971-72 . 1106
1972-73 . 1325

(b) None, excepting two loans of
Rs. 10,000 each under the “Own Your
Home" Scheme, one in Faizabad centre
during 1971-72 and the other at Bara-
banki centre during 1872-73.

Amount of bank deposits procured and
loans sanctioned by Nationalised
Banks from Faizabad Division

3000. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of bank deposits
procured by the nationalised banks
from the Faizabad Division during the
last three years, year-wise,

(b) the amount procured from Fai-
zabad Division ir other saving
schemes during the last three years,
yeai-wise; and

(¢) the amount of loans and ad-
vances made by the nationalised
banks in Faizabad Division during the
last three years, year-wise, to indus-
{rinlists, {armerc actual consumers
and other societies such as house build-
ing societies?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The avail-
able data on the outstanding deposits
and advances (excluding inter-bank
transactions) for Scheduled Commer-
cial Bank officeg operating in the Fai-
zabad Division®, as at the end of June
1970, June, 1971 and June, 1972, are
set out below:

*The Division comprises of Bahraich,
Pratapgarh and Sultanpur districts.

Barabanki, . imnm. ‘Gonda,
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(Amount jn lakhs of Rs)
As on the last Friday of No of Deposits Advances
function= O
\ng o Amt No of Amt.
offices Re|
e R
June, 1970 52 48 1640 47 576
June, 1971 . 67 64 1965 61 659
June, 1972 79 67 2472 67 525
(b) Information 18 not readily avail- 1200 hrs

able The same 1s being collected to
the extent possible and will be lad
on the Table of the House

(¢) The occupation-wise classifica~
tion of ouistanding amount of advances
of scheduled commercial banks as at
the end of June 1972 is Faizabad
division 15 set out in the Statement
attached

Statement

The occupation-wise clagsification of out-
standing amount of advances of Scheduled
C)mmercial Banks m lazabad Division
2y on the last Friday of June, 1972*

1 No of Renorting oftices o
2 Amount ounstanding (Rs lakhs)
(1) Agriculture and allied
acuvities 31 78
(uy Indusery 213 62
Of wach
Small S.ale Industiy 74 48
(in) Wholesale Trade 80 oo
(v) Retaul Irade 20 07
(v) Personal Accounts 49 45
(w1) Others 139
TolaL-2 s34 31

*These figures are based on the Um-
form Balance Book Survey for June,
1972, winle those furnmished in reply to
part (a) are based on the quarterly
returns submitted by the Banks to
the Reserve Bank

PAPERS LAID ON THE TABLE
NOTIFICATIONS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) On behalf of
Shr1 K R Ganesh, I beg to lay on the
Table—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
frms Act 1962 —

() GSR 3%(E) publisheq n
Gazeite of India dated the
20th July 1973 together wath
an explanatory memorandum.

(1) GSR J360(E) to 362(E) pub-
blished in Gazette of India
dated the 24th July 1973 to-

gether with  an explanatory
memorandum
() GSR 365(F) pubhisheq m

Gazette of India dated the
28th July, 1873 together with
an explanatory memorandum

(wv) GSR 366(E) and 38T(E) pub-
blighed 1 Gazeite of India
dated the 30th July, 1973 to-
gether with an explanatory
memorandum.
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(v) G.S.R. 805 published in Gazette
of India dated the 28th July,
1973 containing dum
to Notification No. G.B.R.
75(E) dateq the 1st March,
1973,

[Placed in Library. See No. LT-
5374/173]

(2) A copy each of Notifications Nos.
G.S.R. 356(E) and 357(E) published in
Gazette of India dateqg the 21st July,
1973 issued under the Central Excise
Rules, 1944 together with an explana-
tory memorandum, [Placed in
Library. See No, LT-16375/.]

(3) A copy of Notification No. G.S.R.
284(E) (Hindi and English versions)
ublished in Gazette of India dated
28th May, 1973 containing agree-
ment between the Government of
India and the Imperial Government of
Iran regarding avoidance of double
taxation of income of enterprises
operating aircraft (Placed in Library.
See No. LT-5376/73.]

(9 A copy of Utitar Pradesh Noti-
fication No. ST-1I-2524/X-6(8)-1973
(Hindi and English versions) published
in Ultar Pradesh Gazelte daled the
1st May, 1973 making certain amend-
ment to Notification No, ST-1I-332/X-
1012-1971 dated the 15th November,
1971, ns amended by Notification No.
ST-II-T26 / X-000(64)-69 dateq the 10th
Fcbruary, 1972, under sub-section (3)
of section 3(A) of the UP. Sales Tax
Act, 1948, read with clause (c) (iii) of
the Proclamation dated the 13th June,
1973, issued by the President in re-
lation to the State of Uttar Pradesh.
TPlaced in Library. See No. LT-5377/
73.]

(3) A copy each of the following
Uttar Pradesh Notifications (Hindi and
English versions) under sub-section (8)
of gection 3-D of the UP. Sales Tax
Act, 1848, read with clause (c)(iil) of

AUGUNT ', tohs
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the Proclamation dated the 13th
June, 1973, isstéd by the Presidént in
relation t. the State of Uttar Pra-
desh:—
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(i) ST-11-2526/X-6(8)-1973 pub-
i in Uttar Pradesh
Gazette dated the
1973,

1st May,

(ii) SE - II - 3364/X-900(82)—T72
published in Uttar Pradesh
Gazette dateq the 18th July,
1973 making certain amend-
ment to Notffication No, ST-
11-805/X-800(62)-72 dated the
19th May, 1973 [Placed in
Library. See No. LT-5378/73.1

AnNUAL RiPoOTT OF TRADE DEVELOPMENT
AUTHORITY FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): I beg to lay on the
table a copy of the Annual Report
(Hindi and Engligh versions) on the
working of the Trade Development
Authority, New Delhi, for the year
1972-73 along with the Auditeq Ac-
counts, [Placed in Library. See NO
LT-5379/73 1]

NormiricaTioN UNDER MINES & MINERATS
(REGULATION AND DEVELOPMENT) A(T,
1957

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). I beg to
lay on the Table a copy of Notification
No. S.0. 1850 (Hindi and English ver-
sions) published in Ggzette of India
dated the 7th July, 1973 regarding in-
vestigations by the Geological Survey
of Indiag in Keonjhar-Bonai region of
Orissa upder sub-gection (1) of section
28 of the Miney and Minerqls (Regu-
lation and Development) Act, 1957.
[Placed in Library. See No. LT-5380/
73.]
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COMMITTEE ON ARE OF
scﬁxnu:r.%n cum 'Kﬁif SCHE-

(i) MinuTES

SHRI DASARATHA DEB (Tripura
East): beg fo lay on the Table
Minutes of the First to Thirty-eighth
sittings of the Committee on the Wel-
fare of Scheduled Castes and Schedu-
led Tribes and First and Second
sittings of the Sub-Committee there-
of.

(0) TWENTY-THIRD & TWENTY-FOURTH
RrprorTs AND REPORTSs or Stupy Toums
ofF Stuny GRoNps

SHRI DASARATHA DEB: I beg
to present the following Reports of the
Commitiee on the Welfarc of Sche-
duled Castes and Scheduted Fribes:—-

(1) Twenty-thitd Report on the
Mimstrf of Home Affairs-
Sociv-economic conditions of
Schedu'rs! Casfes and Sche-
duleq Tr.bes in Andaman and
Nicohar Islands.

(2) Twenty-fourth Report on tae
Ministry of Home Affairs-
Socio-economic conditions of
Scheduled Castes and Sche-
duleq Tribes in Laccadive,
Minicny and Amindivi Islands

(3) Report of Study Tour of Study
Group I of the Committee to
Calcutta, and Andaman and
Nicobar Islands during Sep-
tember, 1872,

(4) Report of Study Tour oi Studv
Group I" of the Committee to
Madrag and Laccadive, Mini-
coy and Amindivi Islands
during October, 1972

.

SRAVANA 19, 1895 (SAKA)

1202 hp,
COMMITTEE OF PRIVILEGES

Exrension or TiMe ror PRESENTATION
OFr REPORT

DR. HENRY AUSTIN (Ernakulam):
beg to move

“Thet this House do extend upto the
last day of the first week of the next
8ess.on, tne time for the presepfa-
t.on ot the Report of the Commitiee
of Privileges on the question re-
garding the jmplementation of the
lat;or part of the restlution adoptel
by Lok Sabb: on the 2nd December,
1970, namely, ‘that the Governmert
in the light of gravity of the offence
administer to Shri S. C. Mukherjee
maximum punishment under the Jaw
and rcport the same to this House'.”

SHRI §, M. BANERJEE (Kanpur):
Sir, a decision was taken 1n a meeting
where all the parties were represented
that the Report will be made available
)y 13th August. Now, the time is o=
mng exlendeq upio the last day of the
first week of the next session, This
offirrr 15 practically on the verge of
1etirement. T would reguest you and,
through you, Dr, Henry Austin to ex-
nedite the Report. As you know, he
was punished once and reprimanded
hy the House. The legal opinion given
by late Shri Mohan Kumaramangalam
was thal he cannot be punigshed twica.
1 think, the Privileges Committez
should take note of it. Will he give
the Roport by the eng of this month?

DR HENRY AUSTIN: He is aware
of the fact that this matler was dis-
cussed. Late Shri Moban Kumara-
mangalam expluined to the House the
constitutional limitations and the d.ffi-
rulties that had cropped up. In te
‘i~ht of the report given by the Minis-
ter and others, the Committee examin-
ed all the problems and discussed the
matter in detail. For your informa-
tion, Sir, and for the information “f
the hon. Members, I might sav that
we hsve almost completed the Report.
But some Members have raised some

—
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new problems. We are geiting the
matter examined by the Law Ministry
again. That iy the position. We hope
we will be able to submit the Report
as early as possible,

MR. SPEAKER: This reference was
made to the Committee, We had a
number of doubts. Mr. Banerjee says
that by that time he would retire and,
therefore, there would be no use. Now,
it you want to give any Report, that
should be in time before he retires
When ig he retiring?

SHRI S. M. BANERJEE: The legsl
opinion was expréssed by late Shri
Mohan Kumaramangalam to the Mem-
berg of the House.....

MR. SPEAKER. It is for the Com-
mittee to accept.

SHRI S. M, BANERJEE: He is not
going to be promoted throughout his
life. He is now on the verge retire-
ment. I am told, in 1974, he retires.
A discusgion took place and a deci-
sion was taken....

MR. SPEAKER: This is something
which I have never been able to -e-
concile as Speaker—ag to whether we
have been laying a very healthy pre-
cedent or not, That is the reason why
1 gent it back to the Committee. It is
not a question of one individual's
retirement; it is a question of laying
a precedent, which perhaps may be
healthy or not, for the future, Let
them think over it and come out with
some well-thought out report.. (In-
terruptions)

SHRI SAMAR MUKHERJEE (How-
rah): There wag some understanding
in that meeting that it will be refer-
red back to the Privileges Commit-
tee,

MR. SPEAKER:.: That ig something
which we cannot mention here.

SHRI SAMAR MUKHERJEE:
supporting Mr, Banerjee.

MR. SPEAKER: Let the committee
think over it. Yourself or your re-

I am

presentative will be there to explain
it. Now, the question ig:

“That thizs Houpe do extend upto
the last day of the first week of the
next session, the time for the pre-
sentation. of the Report of the Com-
mittee of Privileges on the question
regarding the implementation of the
latter part of the resolution adoptad
by Lok Sabha on the 2nd December,
1970, namely, ‘that the Government
in the light of gravity of the offence
adminigter to Shri S. C. Mukherjee
maximum punishment under the law
and report the same to this House'”

The motion was adopted.

12.07 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Buginess in this House during
the week commencing 13th August,
1973, will consist of:—

1. Consideration of anv part dis-
cussed item of Government
Business carried owver from
today’'s order paper.

2. Discussion and voting on Sup-
plementary  Demands for
Grants (General) for 1873-74.

3. Consideration and passing of:

(i) The Emplovees' Provident

Funds (Amendment) Bill,
1973.

(1) The Uttar Pradesh State
Legislature (Delegation of
Powerg) Bill, 1973 as passed
by Rajya Sabha.

4. Discugsion on the Regolution
seeking continuance of Presi-

dent's Rule in Andhra Pra-
desh.

5. Discussion on the Resolution
seeking continuance of Presi-
dent's Rule in Manipur.

8. Discussion on the Resolution'

seeking continuance of Presi-
dent's Rule in Orlgsa.
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House
SOME HON. MEMBERS rose—

MR. SPEAKER: You know that you
have to send the intimation earlier. I
will allow only those Members Wwho
‘have gent me the intimation.

o AR wouT (Yo )
Wy wgea, &9 oy wiw ot ¥
firggee wrecw wfwwe W fodet ®
e v Wy § 1 & gy wma
arger § f g 9w 9T T qwi v
mE g

mﬂmmfﬂr_{agua
(wiiwdiz) faar faoft diw awr ¥ 3
Bmrer) dwfe & @it @@
oeT §, FOeTe T faw wy e war §
we a% W Al § 7

# ug WY s g e waw WY
¥ wifiow %7 foiid 9T v 1w & @
g7 wame fasm

SHR! S M. BANERJEE (Xappur):
My first appeal to you is to admit our
call attention notice regarding the
reported news about granting a loan
of Rs. 35 crores to hotels in the private
sector at this juncture when we are
talking of austerity and economy.

MR SPEAKER: As far as I am
concerned, do not worry about it,
leave it to me. Do not bring me at
Par with the Mipister. You can ask
him to make a statement,

SHRI S. M, BANERJEE: 1 only
want g clanfication, On the 16th we
have fixed discussion on Pay Commis-
s10n Report On two issues I want to
seek your premission. There should

Le a discussion on the question of pay-
ment of bofiug to LEBNALrAl Lsuverumeut

employses on a motion which I have
tabled, The second point is this. I
want a statement Irom the Home
Minister regarding the complete break-
down of the adminigtrative machinery
in Rajasthap due to the gtrike of the
State Government employees through-
out the State,

Business of the 206
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MR. SPEAKER: In respect ot thoge
who are sending me glips at this stage,
1 am not going fo allow them, I am
sorry.

SHRI S. M, BANTRJEE: Our lea-
ders in the Rajagthan Agsembly have
E%ne on hunger strike because they
have not been allowed to meet the
striking employees in the jail. I
appeal {o you in the pame of dumo
cracy to ask the Home Minister to
intervene in the matter and see that
the dispute is settled. The Prime
Minister is here, She can iniervene
and ask the Chief Minister, Shri
Barkatullah Khan, in whom I have
great faith, to implement hig own
assurances. (Interruptions)

MR, SPEAKER. Mr. Piloo Mody,
you have not sent me any mtimation,
why do you get up abruptly, sit down,
please?

SHRI PILOO MODY (Godhra): It
is very deliberate, not at all abruptly,

MR. SPEAKER: No, I am gorry.
(Interruptions)

MR. SPEAKER: 1 am not allowing
you; this will not go on record.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I seek through
your good office to invite the Govein-
ment’s attention to make a statement
on the sale of granulated mud as Dr-
ammonium phosphate, super-phosph-
ate without P205 and sub-standard
fertilisers in Punjab, a sample of
which Shri Piloo Mody has brought.
He hag asked the Government to
make a statement. Anyway I am
not involving you because you do

not like that to be done. These are
being sold.. .
SHR1 PILOO WMODY- Kindly

accept the sample,

SHXI JYULIRMUY BUBU:
Mody, please keep quiet.

MR. SPEAKER: You ask me to ask
him, Mr, Bosu,

SHRI JYOTIRMOY BOSU: I shall
take this for my future guidance.

MR SPEAKER: Kindly do it a
little more politely.

Mr.
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SHRI JYOTTAMOY BOSU: As I
told you already, these are sold at
fertilisers to the farmers in Punjab as
being imported from Poland and
Czechoslovakia. But the embassies of
these two countrieg have stated that
they had not sold any fertlhser to
India, Therefore, Sir, this is a fit case
in which the Government should make
a statement.

Next ig about the Pay Commission
Report, Although it has come out in
the press, the Minister has not said
anything. The second point that I am
trying to raise is about the release of
19,000 Pakigtani Prisoners of War.
This matler is hanging fire for the
past 12 months. ‘The country is faced
with so much difficulty and it is cust-
ing our reputation in the world if we
have any. The only thing we want to
tell you 1g that next time he should see
that the Government makeg a state-
ment.

Lastly, how is it that Shri Raghu
Ramalsh has not mentioned about the
agreement that we should have two
discussions, either under Rule 193 or
184, for Which a notice 1s pending? Ir
the last Business Advisory Commit-
tee, this was agreed upon. I really
expected him to make a statement on
this also,

SHRI B. V. NAIK (Kanara): Mr.
Speaker, Sir, I have been trying to
raise a discussion either by a Calling
Atlention Notice or under Rule 377.
On the question of acquisition of about
2,500 acreg of land which will affect
about 12500 farmers, Unfortunately,
the monopoly press has not been able
to print itinblack and white. I have
been unsuccessfully trying to bring it
on the floor of the House for the last
two years or so. 1 would, therefore,
request you to permit me to raise it
either under Rule 193 or't;mwderh:‘t‘!ﬂal;
inm Attentiorm Mrtinn ahmr
months T have been persistently try-
ing, I do not know whether there is
any other Parliamentary DProcedure
under which I can ralse it. I appeal
to your good gense to kindly allow me

to do so.

SHRI BHOGENDRA JHA (Jai-
e B § e by B,
SHRI K. S. CHAVDA (Patan): Sir,
I thay slso be pevifitthd. ...

MR. SPEAKER: I am gorry, I am
not going to allow you without any
notice. I will follow what we havé-
decided. Kindiy sit dows, Now, the
hon. Minigter

SHRI K. RAGHU RAMAIAH: Mr,
Speaker, Sir, of fhe two points raised
by Shrl Kachwai, one relates to a dis-
cuision on the report of the Commig-
sioner for Scheduled Castes and Sche-
duleq Tribes. I understand from the
Munister for Home Affairs that the
subject would come up for discussion
in the forthcoming November-Decem-
ber session.

Regarding the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill, as the hon. Member him-
gself had said, it had lapsed in the last
Parllament. A fresh legislation is
awaited.

SHRI S. M, Banerjee had raiseq a
Question about the Pay Commisglon's
report, I did nmot mention it for the
simple reason that it is already noti-
fied in the Bulletin that that discus-
sion would take place on the 16th,

I would like to refer to just one
more point which wag raigsed by Shri
Jyotirmoy Bosu, I would not have
liked to bring here the discussiong or
understandings that we had in the
Business Advisory Committee. I would
like {0 repudiate what he has said and
sdy that I never agreed for two dis-
cussiong a week; that ig not correct,

SHRI JYOTIRMOY BOSU: That
Was not a matter to be agreeg to by
the hon Minister.

SHRI SHYAMNANDAN MISHRA
(Begusarai): That was the decision of
the Business Advisory Committee,

MR. SPEAKER. I it had beem
upived w, 1 Snall see the proceedings.

SHRI K, RAGHU RAMAIAH: Re-
garding all other motions, to the ex-
tent they are relevant to the Ceniral
Government, I shall bring them to the
notice of the Ministers concernsd.
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SHRI JYOTIRMOY BOSU: That
part of the honh. Minister's remark
may be expunged.

1232 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1073-74

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On
behalf of Shri K. R. Ganesh, I beg to
present a statement showing Supple-
mentary Demands for Grants in res-
pect of the DBudget (General) for
1573-74,

SHRI PILOO MODY (Godhra):
What ig the justification for these
Supplementary Demands?

SHRI SHYAMNANDAN MISHRA
(Begusarai): No reasons have to be
given why these Supplementary De-
mands are being brought forward?
These should be presented in the pro-
per way. It is no use merely pre-
senting some document.

MR, SPEAKER: She is only for-
mally presenting the statement,

SHRI PILOOQ MODY: The general
cry among the people 1s ‘Kindly re-
turn the Garibi of three years back
again’,

oft gov @ wgr@ (i) ¢
TER N Afedt F sror T F
e af §, AX W T ¥ A
1 T a1 EE, ¥ WM oA
X T TE /N

1223 hrs.

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg

SRAVANA 19, 1895 (SAKA) Refinance Corpn. 20%

(Amdt.) Bill
to move:*

the Agrituftural Refinancé Cor-
pordtion Act, 1963, be taken into
congideration™,

1 rise to move for consideration,
the Bill seeking to amend the Agri-
cultural Refinance Corporation Act,
1963, to enable the Agricultural Re-
finance Corporation to grant re-
finance accommeodation to the eligi-
ble institutions wihout insisting
upon landed security or Government
guaranteg so that the eligible insti-
tutions coming up with the schemes
covering, wnter aha agricultural
labourers, could be eligible for re-
finance from the Corporation.

SHRI PILOO MODY (Godhra):
Election fund.

SHRIMATI SUSHILA ROHATGI:
This will be directed towards Garib
Hatao.

The proposed amendment will vest
in the Board of Corporation neces-
sary discretion tp waive, in suitable
cases, the conditions with regard to
gecurity or guarantee.

As the House is aware, the Agricul-
tural Refinance Corporation was es-
tablished under the Agricultural Re-
finance Corporation Act, 1963, to aug-
ment the resources available for the
provision of medium and long-term
finarce for agriculture. The Re-
serve Bank of India, State Coopera-
five Banks, Central land development
banks, Scheduled Commercial Banks
and the Life Insurance Corporation
¢t India are the shareholders of the
corporation.

All the State Cooperative Banks,
Central and development banks and
certain scheduled commercial banks
which are sharaholdsrz of the cor-
poration are eligible for financial
assistance from the Corporation. The
refinance accommodation under sec-
tion 22 (4) of the Agricultura]l Re-
finance Corporation Act, 1963 can be
granted by the corporation to an eli-
gible institution' only if the repay-
ment of principal and payment of in-

*Movéd with the recorthmendstion of the President.
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-derest is fully and unconditionally
guaranteed by the Government or the
eligible institution makes awailable
other security to the satisfaction of
J4he board. “Other securities” accept-
ble to the board could be a charge
over the asesets held as security by
the eligible institutions to secure the
t of the loan or advance by
ay of refinance or a guarantee of a
person or institution other than gov-
«rnment or acknowledgment in an
effective form by the eligible institu-
tion that it is holding the security of-
fered by the borrower as a trustee
for the Corporation. In effect, there-
fore, the eligible institutions have
been securing mortgage of land and
accommodation is provided either
against government guarantee or
landed security.

With a view to improving the eco-
nomic conditions of amall/marginal
farmers and agricultural labourers—
I am sure this will be of interest to
the House—48 small farmers deve-
iopment agencies and 41 marginal
farmers and agricultural labourers’
agencies have been established in the
country. This programme is of na-
tional importance. These agencies,
mter alia have prepared schemes for
financing dairy, poultry, piggery etc,
for agricultural labourers in collobra-
tion with commercial banks or co-
operative banks. For providing fin-
ance to these categories of borro-
wers, the commercial and co-opera-
tive banks are being urged not to in-
sist upon landed security for provid-
ing loans for productive purposes
The co-operative banks have been
allowed to extend loans upto Rs. 2,000
on the sirength of personal surety
for poultry and dairy and upto Rs.
1,000 for other subsidiary occupations.
Minor irrigation loans upto Rs. 3,500
can be granted on the hypothecation
of pump setg with certain other con-
ditiong, without insisting upon mort=
gage of land, Similary publip sector
banks are finaneing small ‘'marginal
farmers and agricultural labourers
upto specified amounts under wvari-
ous schemes without insisting upon

4
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maorigage of land. The leading insti-
tutions, however, are not able to se-
cure refinance facilities from the
Agricultural Refinance Corparation
in view of the existing statutory re-
quirement ‘whereby only landed se-
curity or government guarantee is a
necessary condition for refinance.

The Agricultural Refinance Cor-
poration's insistence upon landed se-
curity was based upon the legal in-
terpretation that security of hypothe-
cated cattle or poultry or a rapidly
depreciating asset like pump set etc.
with only token margin could not be
saild to be security acceptable ‘to the
satisfaction of the board’ within the
meaning of the Act. It is, therefore,
proposed that the present mandatory
provisions of section 22 (4) of the
Agricultural Refinance Corporation
Act narrowing the scope of refinance
may be modified incorporating suit-
able provisions vesting the Agricul-
tural Reflnance Corporation with the
necessary discretion and authority to
waive security in suitable cases s0
that the schemes covering agricul-
tural workers inter aliz can also be
eligible for refinance from the Agri-
cultura] Refinance Corporation with-
out insistence upopn landed security.

212

I would Ihke to point out before 1
conclude that if the needs of small,
margmnal and landless farmers are to
be met increasingly by the financial
institution-, the Agricultural Refin-
ance Coiporation’s refinance will be
necessary in a big way in future,
The proposed amendment is there-
fore desirable in order io enable the
Agricultural Refinance Corporation
also to refinance financial institutions
giving loans on more and more libe-
ral terms than previously.

Sir, 1 move.
MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Agricultural Refinance Corpo-
ration Act, 1863, be taken into
consideration”,

SHRI MADHURYYA HALDAR
(Mathyrapur): This Bill seeking to
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amend the Agricultural Refinance
Corperation Act of 1968 contains
nothing that I have to oppose, but in
the statement of objects and reasons
it has beep stated that eligible insti-
tutions will get financial assistance
from thig Corporation without any
security.

But, what is the meaning of eligi-
dble institutions? I think the Govern-
ment, means, as Mrs. Rohatgi ha»s
just now said, the establishments or
institutions in the country which re-
late to agricultural farmers and the
agricultura) labourers or marginal
farmers, These are the eligible insti-
tutions, But in a wvast country like
ours, only a few institutions like this
cannot sclve the purpose of the whole
country where at least 45 million
people are agricultural labourers.

The second point is this. 1In the
Statement of Objects and Reasons, it
has been stated, “...coming up with
s'hemes covering inter aliz agricu -
tural labourers...”. It has not been
clearly stated, either in this amend-
ing Bill or by the Minister, whether
agricultural labourers or the margi-
na] farmers will get direct financial
assistance from this Corporation or
not, Only the eligible institutons
covered by the schemes for agricul-
tural institutions will get it. We
have the experience that institutions
in the name of helping the agricu-
rists or the agricultural laboure:s
take money from the Government
and swallow that money. At least in
Bengal, and in some other parts of
the country, it is our experience. I
do not know what happens in Punjab.

In the Rill, it is stated, “secunity,
to ihe satisfaction of the Board”. No
criteria have been mentioned 1n this
amending Bill. So, I hope some ex-
planation is needed here to clarfy
how the satisfaction will come; whe-
ther by taking some money or some
such conditions which will actually
be beneficia] to the agricultural
Jabourers or the marginal farmers,

Sir, in this country there are finan-
cial institutions like the nationalised
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banks and co-operatives which give
financial assistance to the farmers. It
is our experience that only the rich
farmers who can go to the blocks or
the banks with some money to bribe
the people who sanction that money
can get those lcans. But the actually
needy person like the small farmers
or the marginal farmers or the agri-
cultural labourers who are actually
in need, who are in the grip of pri-
vate money-lenders, cannot get the
money, Even after 26 years of Inde-
pendence, and seven years of profes-
sed socialism, the private moneylen-
ders control the farmers' money up to
the extent of 75 to 80 per cent. As
a result, these money-lenders grab
the entire result of the toil of the
agricultural labourers, the small far-
mers and the marginal farmers.
There is no such scheme in this
amending Bill, at least not aimed at,
to help the marginal or the small
farmers by which we can gay that
theyl can assure some foodgrains to
the Government, because, if they get
money, they will not go to the money-
lenders and the money-lenders as a
result cannot grab their entire toil.
The Government can procure al a
reasonable price with or without
some sort of incentive from these
marginal farmers who are destress-
sellers of their produce.

The functioning of Agricultural Re-
finance Corporation is a matter of
Criticism. The Agricultural Refin-
ance Corporation has sanctioned
schemes for different States. From
the report of the board of directors
for 1970-71 and 1971-72, 1t seems the
ARC has a regional outlovk. In page
7 of the report for 1870-71, we know
that the assistance to Andhra Pradesh
was Rs. 14.10 crores, Gujarat, Rs.
1407 crores, MHaryana, Rs. 1434
crore<, Mvsore, Rs. 13.14 crores, Pun-
jab, Rs. 690 crores, Tamil Nadu,
Rs, 1522 ciores, U.P., Rs. 27.B4 crores
but West Bengal gol only 030 crores,
Agsam got omly Rs. 038 crores and
Orissa cot only Rs. 080 crores. Mr.
P, Gangadeb should have been pre-
sent here now to note these things
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For the next year also it is the same

story. U.P. got Rs. 103¢ crores
gﬂmm Rs, 871 crores,
aryana got Hs. 546 crores, But
Assam got Rs, 4 lakhs and West Ben-
gal got only Rs, 18 lakhs. Orissa
got nothing. There is a table show-
ing the position upto 30 June, 1072.
The same theme will be found here
also. Very small amounts negligible
amounts had been sanctioned for the
Fastern States. I want to know the
amount sanctioned in 1972.73,

The Corporation earned profits at
the cost of the farmers and therefore
it 1s profit motivated. In 1871-72 it
earned a profit of Rs, 40—45 lakhs
and in the previous year the profit
was Rs, 28.11 lakhs. This profit mo-
tive does not help the agriculturists
or small farmers,

On page 6 of this report, some
fisheries sthemes had been sanctioned
in Msaharashtra, Pondicherry and
West Bengal and 94 mechanised
boats were to be purchased for fi-
shermen. How many will be given
to West Bengal? One or two? What
is the actual position? The Minister
should say.

1 would like to know from the hon.
Minister the amount sanctioned for
the eastern States and other States
separately for the year 1972-73. 1
waont the Government to take some
special interest at least in the fisheries
of the eastern States.

vt wREa, Freae fafree & o
wear FeTEe ST (FREAE)
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Arfeaw T @ ot ez 7 fad -
weare ¥ for afew oy e ik ¥
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oA KA qg s W T 9
ot ow wrg Forrgrss s
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Cooperative society does not mean
any compulsion. If there is any com-

pulsion, then 1t means it 18 not a co-
operative soclety.
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*SHRI M. S. SIVASWAMY (Tiru-
chendur): Hon. Mr. Speaker, Sir, on
behelf of my party, the Dravida
Munnetra Kazhagam, I rise to express
my views on the Agricultural Refin-
ance Corporation (Amendment) Bill

Sir, when the small farmers living
in the villages try to avail of the
financial assistance being offered by
the Cooperative Banks and such
other credit institutions of the Gov-
ernment, they are first to produce
adequate and proper security before
they are sanctioned any financial
assistance. The small farmers are
faced with innumerable difficulties in
getting such securities, It normally
takes more than a year to obtain the
prescribed security demanded by
these credit institutions from the
concerned Revenue Department. If
a small farmer wants to get finan-
cial assistance of Rs. 1,000, you will
be surprised to hear that he has to
spend sometimes even half of this
amount 1n obtaimng the security. So
far, this financial ingtitution has been
giving refinance assistance only on
the basis of proper securities. This
amending Bill seeks to empower the
Agricultural Refinance Corporation
with the necessary authonty for
sanctioning refinance assistance with-
out such securities in the case of
schemesg drawn up for the welfare of
agncultural labour, On behalf of
my party, the DMK, I extend my
whole-hearted support to this Bill
because for the first time since setting
up thig institution the woes of agri-
cultural labour have been taken into
consideration 1n regard to sanctioning
refinance assistance without demand-
ing securities,

During the Fourth Plan period, as
on 81-12-1872 the Agricultural Refin-
had sanctioned 788

ance
schemes of agricultural development

*The Original speech was delivered in Tamil.
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involving a total financia] outlay of
Rs. 451 crores. During the Fourth
Plan period the Corporation s sxpec-
ted to provide refinance facilities to
cooperative development banks
to the tune of Rs. 300 crores. The
Corpgatlon made a commitment of
Rs. 381 crores in regarding to such
.assigtance.  Bul,  regrettably the
drawals from the Corparation is
only Rs. 184.69 crores, representing
about 344 per cent. The remaining
256.31 crores, i.c, about 66 per cent
of the commitment of this institution,
have not been drawn at all. Sir, I
give these figureg from para 38 of the
1872-73 Annual Report of the Depart-
ment of Cooperation, Ministry of
Agriculture. I would like to know
the reasons from the hon. Deputy
Minister for non-utilisatipn of such
a huge amount meant for assisling
agriculiura] development throughout
ihe country.

The State Governments in our
‘country, particularly the Government
wf Tamil Nadu under the able leader-
ghip of Dr. Kalaignar Xarunanidhi,
have drawn up many worthwhile
schemes for agricultura] development
and also for the welfare of agricul-
tural labour. When they knock at
the doors of the Central Government
for financial assistance in regard to
such schemes, they are offered such
meagre assistance which reminds me
of the saying that a hungry elephant
is being offered sugar candy. In
Tamil Nadu 1.5 lakhs of agricultural
tenants have been given occu-
pancy rights. Many lakhs of pattas
have been given by the D.M K. Gov-
ernment, During 1973-74 a sum of
Rs. 15.72 crores have been allo ated
in Tamil Nadu Government's Budget
for agricultural development and for
agricultural abour welfare schemes.
To go into the question of minimum
-wages to agricultural labour a high-
power Committee has been constitut-
ed in Tamil Nadu. When such State
Govérnments which went to be in the
foréfront of agricultural development
seek the financial assistance of this
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Corperation the Copporetiop shomld
extend libersl assistance to them.

As know, there 46
Small ?:-mm ﬂowwrf'nwnent Axcnelm es
covering 2B jakhs of small farmers.
There are also 41 Marginal Farmers
dnd Agricultural Labour Develop-
ment Agéncies covering 840 lakhs of
marginal farmers and agricultural
labour., 1 am amazed to find that
only a sutn of Rs. 2.5 crores has been
given to these agencies by this Cor-
poration. On an average a sum of
Rs. 55 has been given by the Corpora-
tion either to a small farmer or an
agricultural labour. Rs. 2.5 crores for
31.20 lakhs of small farmers! At
th: same time, a sum of Rs, 25631
crores has not been utilised by the
Agricultural Refinance Corporation.
When there is suoh acute shortage of
food articles throughout the country,
when many fair-price shops have
been raided by the hungry and starv-
ing people, when the super-bazars
have been raided by the needy peo-
ple, such a huge amount of Hs. 256.31
crores has not been utilised. It s
really shameful on the part of the
Corporation to have allowed such a
thing to happen. I would like to
know from the hon, Minister the rea-
song for this unfortunate lapse.

In our country, there are 125 dis-
tricts which have very scant rai:fall
and poor irrigation facilities, in which
2.5 crores of agricultural labour live.
1 would hke to know what kind of
Financial assistance has been given
to these areas by the Corperation. In
my constituency Tiruchendur, the two
taluks of Tiruchendur and Nanguneri
get rain for two days once in three
vears. They are so backward on ac-
count of getting rain for two days in
three years. I want to know whether
there are any schemes of financial
assistanice evolved by this Corporation
for assisting such backward areas. If
there are no such schemes, I would
like the hon, Minister of Finance to
pay attention to the financial needs
of such dry and backward areas like
Tiruchendur and Nanguneri and draw
up schemes for immediate implémeén-

S
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thig and do the needful in the matter,
With these words, I conclude,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled at Three
Minutes Past Fourteen of the Clock.

[Mr. DerUTY SPEAKAR in the Chuair]

AGRICULTURAL REFINANCE COR-
PORATION (AMENDMENT) BILL
Contd.

MR. DEPUTY-SPEAKER: We shall
now resume discussion on the Agri-
cultural Reflnance Corporation
(Amendment) Bill.

SHRI VAYALAR RAVI (Chirayin-
kil): Since item No. 11 may not
come up, therefore, with your permis-
sion, I would like to raise ome small
point but which is very important.

As you are aware, the Comn.erce
Minister had given an assurance in
the House that he was bringing down
cloth prices to the level of November,
1972 plug even ten per cent. Unfor-
tunately, the public sector undertak-
ing, namely the National Textile
Corporation had decided to increase
the price by about 30 to 35 per cent.
This is clearly flouting the Govern-

¥ ment order; it encourages the private
sector to loot the common man by
indteasing the cloth prices. The
cheirman of the National Textile Cor-

* poration has said that he ijs not going
to obey Government, I feel that the
Mintister or the Ministry hag not taken
catéd. ahd I have remson to believe
thiat thdy are behaving irresponsibly.
80, T would reguest the Govemment
t6 make a statement thereon

m -srnm:

Now,
Dipuhdnndu Goswami.
4 L83,
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SHRI DINESH CHANDRA GO-
SWAMI (Gaubati): Rarely does

a Bill come before the House which
I think even the Oppaosition also
cannot, afford to oppose. This is
one such Bul. Its object is indeed
laudible. The Agricultural Reflo-
ance Corporation was established
with the purpose of helping in the
improvement of the economic condi-
tions of small/marginal farmers
and also agricultural labourers and
to provide a remedy for the in-
adequency of institutiona] finance for
investment in agriculture. After
all, nobody can dispute that the
small or marginal farmers or agri-
culturists m this country constitute
the bulk of its population. In fact,
they are the backbone of our count-
ry. Unfortunately, they are not
properly organised. Therefore,
there should be some institution to
help them in getting financial acco-
mmodation and technical know-how.
Obwviously, without that we cannot
expect the economic condition of this
country to be improved.

One of the constraints in the Agri-
cultural Refinance Corporation Act
was contained in s. 22(4) whereby
small and marginal farmers or co-
operatives could not be granted as-
sistance without sufficient security,
because the opinion of the law de-
partment as well as that of the law
specialists of the RBI was that secu-
rity must be offered by way of land
or government guaraniee. Obviously,
1t is not possible, in many cases, for
the poor farmers/agriculturists to
provide security by way of land or
government guarantee. To a great
extent, therefore, the purpose of the
original Act was frustrated. The am-
endment seems to give discretion to
the board to do away with this restri-
ction in such cases where it fcels that
assistance could be granted without
security. They are empowered to
do that and I fee] all sections of the
House will definitely welcome it.

But at thus stage, we must also say
that a mere amendment of this pro-
vision will not achieve the object of
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the Act unless the persons who are
concerned or who are responsible for
implementing the Aci change their
attitude, We have seen in many cas-
es that when applications are made,
there are officers who do not study
them with the positive aspect of
granting loan in mind but who look
at it with a view to point out flaws
tor rejecting the applications. Unless
this attitude is changed, merely be-
cause you confer a certain power on
the board, the benefit to the small/
marginal farmers envisaged will not
be forthcoming. I think a change of
approach and attitude is absolutely
necessary in this country today and
those who are responsible for grant-
ing loang must start with this assum-
ption that our object 15 to give loans,
not to deny it to the applicant on the
ground that there is this lacuna or
that flaw. Therefore, if the hon.
Minister who is piloting the Bill real-
ly wants the object of the Act to be
fulfilled, she shall have to see that a
change in the approach and attitude
takes place i1n the admunistrative
machinery.

I go on to another aspect. I feel
this mere amendment will not serve
the purpose unless the authorities
try to see that they create a climate
to see that the objective with which
the Corporation was established is
fulfilled. The RBI publication deal-
ing with the functions and working
of the Corporation gays that the ob-
jectives of the Corporation are to
stimulate the interest of govern-
mental authorities and credit agen-
cies in special agricultural develop-
ment schemes, to actively help these
authorities in the effective formula-
tion and implementation of schemes,
to promote the formulation of new
schemes through discussions with the
repersentatives of the financing banks
ang State Governments and to stimu-
late development in under-developed
areas and help removal of regional
imbalances.

My most gevere complaint against
the Corporation is that instead of
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stimulating or heiping in the removal
of regional imbalances, it bas indir-

any of the eastern
wrrigation projects or for the construc-
tion of tube-wells or open wells, You
have not given any money to any of
these eastern BSiates, whereas 1,769
tubewells have been constructed in
Andhra Pradesh. I want that they
should have more, but not a single
assistance hag been given to any of
the eastern States consisting of As-
sam, West Bengal, Orissa and the
State from which you, Sir, come and
also the other Union territories in
that region.

From page 22 of the report for
1968-70, I find that out of Rs. 258.51
crores of financial assistance, Assam
has been given Rs. 1.13 crores, which
ig 044 per cent of the total alloca-
tion. I can give other figures also.
Let me give some other figures. If
we look into the figures in respect of
assistance up to 30th June, 1972, we
find that the total allocation to the
eastern States comprising the Sta~
tes of Assam, Nagaland, Orissa, West
Bengal, Manipur, Me
States,—and the two Union territories,
was Rs. 5.74 crores as against the
overall total of Rs. 404.75 crores, Now
can we expect the regional imbal-
ance s to go away if, to the most sen-
sitive regions in this country, out of
Rs. 405 crores you give only Rs. 5.74
crores? They themselves in the report
have said that the eastern States con-
stitute a backward territory. But L
find that the allocation has been a
meagre amount of Rs 178 crores to
the eastern region, qut of Rs 154
croves to the backward regions as &
whole.
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Let me gquoto elso some other
figures only to substantiate my point.
1 am referring to the bulletin on the
ARC issued by the Reserve Bank,
But for Delhi which got only Rs. 0.12
crores, the easlern Ctates have got the
lowest amount including West Bengal,
the assistance in whose favour has
been only Rs. 0.82 crores. It has been
a matter of deep surprice to me to
find in the report of the Board of
Directors for 1971-72 that they them-
selves realised that it is necessary to
give some promotional effort to the
eastern region. At page 8, they have
said that “The Corporation hag set up
a Consultancy Service located in
Lucknow on 8th August, 1971 prima-
rily to help accelerating the formula-
tion of visble schemes in the eastern
States.” I do not know actually what
they have meant by eastern States, I
find that they have decided to s¢t up
this consultancy service at Lucknow.
I do not understand it. If you really
want thig consultancy service to func-
tion properly, what is the barrier m
locating it in one of the eastern
States? What is the purpose of locat-
ing it in Lucknow? Obviously there
seemg to be something wrong in the
approach of entire Agricultural Re-
finance Cororation towards the Eastern
States. They have deliberately neg-
lected the entire eastern region. In
fact, the most senmtive BStates have
not been granted anything out of this
Agricultural Refinance Corporation.

thg hon. Minister will see that this
type of imbalances is removed as
early as pussible.
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senmitive  areas, you must create
schemel for the establishment and
improvement of dairles piggeries
and other things. One may say that
we do not have any schemes or that
the Siate Governments are not com-
ing out with any schemck und there-
fore we have not been able to do our
bat, but then one of the objeciives is
“promoting the formulation of new
schemes” and also “stumulating the in-
terests o1 governmental authorities
and credit agenci¢k in special agricul-
tural development schemes” There-
fore, in order to fulfii these objec-
tives, merely scrutiny of applications
will not do. You must see that you
create that interest in the govern-
mental authorities and also formulate
new schemes.

Bgitore I conclude, my most respect-
fu] submussion will be that thig com-
sultancy service which you have very
rightly set up should be located in one
of the eastern States and there should
be an office of the Agricultural Re-
finance Corporation in dither Gauhati
or some other town in Assam.

1 feel that the Agricultural Re-
finance Corporation has not been able
to do anything to these States be-
cause there is no office there. I came
to know that there was some proposal
in that regard but I do not know
stage at which it is now. I shall
obliged to the hon. Mnister if
gave some assurance in this
today in the House, to set up
institution there. With these obser-
vations 1 wholeheartedly support this
Bill because it was a long felt need.

MR. DEPUTY-SPEAKER: Al-
though the urge to refer to the func-
tioning of the Corporation itself is
irresistible and perhaps legitimate,
may I point out to thel Memberg that
the object of the Bill is limited to the
question of giving certain discretio-
nary powers to the board of directors
mmnmwwmmthi::
expedient. If you confine yourself
that, we may be able to dispose the

EgF

B
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busineas within the time.limit. 1

would request the Members to keep
this in mind,

ot WS Wt () - TeTe
wgYew, st g & ot wrewr faar g,
W & wgAw g W afene €6 §
< qg Y fawaw § o< forg =7 &
w weer @ wy §, wac o)
g wud et aw o g wrra ¥
&, @i dar wft W ¥ war §—
waer ¥ ag faaaw oft a5 @ifim ¥
W frdaw § wft off 7o w1 ) @
wft Pear war § s @t wagdd ar vda
firart o il feardt & fg gz
fomfr | qw wwwr g % ta fadus
w1 Y wrarT faar war &, 9@ ¥ A
¥ G T T X @A W RN
®7 v &2 g, e g & oY e
Pfgr § mewag o ¢ fe fore @
W WA WY forew A § 1 v F
fear war §—

‘“The Bill seeks to amend the
Agricultural Refinance Corporation
Act, 1063 to enable the Agricultural
Refinance Corporation to grant re-
finance accommodation to the eli-
gible institutiong without insisting
upon security or guarantee so that
the eligible institutions coming bp
with schemes covering, inter alia,
agricultural labourers, could be eli-

gible for refinance from the Corpo-
ration”,

qefy deqrat wY I3 oY QT & ¥ 9
st Forer & whoy g Y v gy
xoer wd § i @ ot o deqrat
 7ff, Iv & waroifer g wY
off, aftw o Swwogd ¥ A o
e 2% I oM ) QA g
o wewd Read 25 it & v w
Ty gfcom¥ ay gu wrot & dwr forr

T Ty, e w gl ot 3, far 3 &
fagre Wi sy ot ot wrfirer w B
3w T o ol fgest gt et oo
q 19 oY %) wa . 9% forr § o
qr oAl fremf e fear @ 1 w &
wfe e ¥ v Feowy w1 wof el Wil
q7 ww &1 §, g 0w fewwr 9w &
W ¥ guwed aw owy § 1 wgwnQ
gfafydt ¥ wf wgar faed o
afcarr wed aft gu ¥

R § gy 9 fear W &, s
wgrqrfe ¥ s A0 e
¥ 7t wrar o ferd q9gT w7 o & SoEw
R g T | faR sy A & RN
& qdmr, S aw wg fea w Sfew
T q Agr famar @@ aw &€ was
qgx Ty A & 1 IW @S 9T qar
¥ ¥ AN frwer A s wrfi g, o
qreqd § At ¥ FT7 FX1 § IT W) FHL
zz ot §, ¥ & 37 B o1 e Ad
fradt €1 g WY fegeam ar @Y
fvedl ge §-wr Aw A, ol e R,
oyt o e wgdd WX avaT e &
oY, W€ Y Qe s @Y R, igh v
 F IEANT T 1T GV ) T A qGAql
W WY T FT AL T qY W
FeAwa {1 gy &, ug wiT fawgw 9
& war &1 7 wgeTT AT faelty Aifa & W€
wiwer & sive 7 qE Hare ¥ wfier § ofrgw
w1 O & | ¥ g ol & & W
ot awdAgcl o ¥ fwens Bk wfr
st A nafi-q8 w ¥ ww )
widnr ¥ afdrdrgedt af §-vo¥
sy fear wanr § Rl s e e
ot o€ Sroer T, W ok wrw e forw Wt
T geqrat wy wof fadar  dfer
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fiedaw ¥ ekl o af ) wgatw
#fwdt) frdewd @ e

“The Board for reasons recorded
by it in writing, decides that no
such security or guarantee is neces-
m"

Mg ad ¥ sy, smw fefemm §
faammgez Tawer &1 XX o
goiee fieay & weft gz Sy o sg
won g fe qat ot qwE N &
Wk A g Ao 2 ¥
T A E w2 gy A o § @
755 & wrfaw ¥, aff & Al Iv-am0
¥ w9 ¥ e  frerr o, @ wgE it
O fema A Qiwrar dwd #
miwae srtg #f A avqr gy farw &
wrer ot ) o e & fel 7g BT
Y %1q | TEE AT T AZT TTT EA-
TS F GIY T WY WY A GEHT ZEIART
T @4, NN WA 7w vy feafar oy
&, www sfafe & s A iy adr § e
Ta w7, i @ & s wedt
W FIATEEr &1 ArAY, A & wwaw
oF dEEr T & g weww g, W
wRY nfvedz Wz & wdw faar ar
fir G Fugt wY wrg wof ) T oy
hefrt w1 worf A X wwy ) wa
g o wat ad foar amar, g
& 3w w1 maw 4, Tefed ag ma Ay
W 3w Fang ¥ st forar wat | W AT
qopat § i dar worge wart st 7

&, spogyer v fr vt w e @y &

T Y W& T I WY NFA § weiT
aw oY P oY §, WL oY qewwt &
aamir {5 sgwr afafa sme st 3w
ST W A W ¥ Fax aw & g
Y aw wur, o & A vyl ac Y oY 0w
TaaRMr) eww W @, ¥,
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oWy et ¥ s
afr Pear, fore & ot frerd oaY oy
wgrpyfa feand @ ffiesr w1y 7t ar
faedr wrer ¥aea) § W A T HAT N
T AT %Y ¥ faar 91T STt W
v | wiwaRiw @iy w
are fewredn w1 %9 v @7 § fr s
& ferar a7 anfaemre v ¥ fec At v
wYEfer ) prenfs mOs S § s
T TR e g, wha ¥ wx
¢, wore ¥ femreder iy are faut a3y
A gy O 47 Wt W faww @
gy Y T & wivew § A o W @
& oY 99 ¥ gamw ¥ oY wewT § qg WY
& wgd & 5 R wr e ), S e
fas@ 11w fie ot Surar st @R
ag oA § i famr Www & S e e
T ST Ay ¥ AT FT AT 7 WA
et g w ey Taferd Sy aAw T
HETT, W N FTHGIAAT G| I
o FYEEY I R IO Y wErQ v
£ ¥ ) Afew woerdr faehie fify
I ¥ v WA g1 WA @ A Ik fay
SiY walt wgvew A wraw faay § ag 9w &
zeuar § 1 wefad ¥ favem ff,
oY IIPT AT FT § 7 fawuw ¥ @AY
gfw =y & araeft gafer & fex g
w7 fop T PO 3 08 AT T3 WX
f @ sy, 70w gfadw, fom & oy
e T, W1 I R EY AT ) IR
&Y oTa T #Y eyawqr g faw F A ik

MR. DEPUTY-SPEAKER: You
were speaking about the amendment.
I have not received any amendment
from you,

wtxm ¥ ww o
fear qrag it 1 weft afdiew

B AU f T X oWk @ ey Rayer)
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ot waew wfgeere (e
qreraT, A firdaw segy fivar war §
ﬂwmmqrﬁirfﬁmw,;
when wra ff are & ¥@ @y ¥ g
wgr gt § fie gowre oY fewr wmly
Fow ¥ o foos et 8, w0 @ R
wifaer ot e Srit @ anr Wi\
&, Srfie ot oft wgor 3 ardr § ww wrewrnt
phind Sk ol T o L
TR Iv g A d
firermr § IR OWA- 2 &R X &) A apt
QU } T 76 T8N Yo WTTo HYo &)
v T ¥ ot WX Tw W gy |
w wwi fear warar o & v s gw\
& warar fafae ofter o a7 10 gFE R
et 99 & arw st wfwd ) o
¥ wErd ¥ fe¥ womr wgar g
fe dmrg e ¥ 1,36,000
ar e & R 3 2 90,000
o ¥ 5 ey ¥ w
4 TFIX ¥ 66 TRE ;T

12473
|
%
]
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4

T ¥ AW 21,000 frami
gl ®@ N, g wY
wtl“ﬁimum
, X oo forer @ § w0 & fad
W oEeeT #r W ¥ ghend
ferer amefy & o forwrft € 1 A oY s
aw e o O fireml Y g
wrE o fisara & s &% § omar §
& ¥g Fga & fF wre A TR W
BT | Y e veet & R w oY
TRy R wad i A, A wr ey
ot 3T 1 Tw AN Hore fed & flr
Qe wff § N areare Ay v A5 oy
aw firamil w7 f% wer ST Tl § xw I
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wgar s mforre orc enmr gl o

waw fr ot wrr ek §, dfeer gt o o

weurd §, dw amir dw, arRc e,

W' ger wifge s oY 5 qwy ¥

& femm T o Y wurf e wifig

o aw wm A W N A
dad g3 wEukk wer der WO
i, % i qrerer w1 a7 oy v W
& € og 2 dw ¥ v, 37 w7 wwgAw
& f roerc & g Y e wrw i & e
fow serc ol frar o | gw gfom
A T WA IE wgT fF 300 %0 AR
st s faar e A A dlc w=r A dw
it ¥ wg foat e g Y ol e ®
fordr &t Al ey ot | @Y AR R
wry oY aga vt § e va oy s
¥ qfcora ¥ fegr omg, a1 ol aw
#3 P¥ @ T g7 WY ST whey )
WY ¥ S AT @ afer o fd &
wfeTdr §, ot &1 9T Y v §
I 9 figerre O wifgd f g
# ggraaT @ T | W X 7 fear
Y 7g7 AT N, Jfew 2 el W
oY 1T ¥Y FYTRT 7 AW At wnfgin

& e R qgt Ty W gl
o o2 firarr & forr & a1w 5, 10 vy
ity off 7y O wear & v IR A3,
et M A ¥
forr vy o §-fiw surer e fear o )
frr ®  wamar gfeard freft, dwex,
gfewmgar, e orr wify fadr wfy
wrer Wy Wt @ §) QT ¥ faw Y
e 3 o o & IR S ¥
ST & wT WY ey 6 § Wi o
weat greTe W et § 1 wfed wgw
o Tore wat, O wl figarit o wes
oy der wrigh W o feamdt o
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oot §i8 @z awddr w ¥ wrfed
forg & Tret ofr wok fiver ¥

e ¢ fs W} 10 omT W
FTRIET, € a7 2 Q%% T I T
T § A 4,000 %o ¥ wm @ 4
BT 1 2,000 To &7 faorslt FT W
forerar §, drorer €9 4,000 To %71 fivwran
&, s wgd § e dar Wwaifer s
A | Sewd s g e 20
ez TR omr N 1 &Y 4,000
To AT & fad 800 To T FLAT qAAT |
ux I, gt O Frare #Y, oY wrT w7
ot Fror Tff wwar wiY fe ag oY
wéf % wra, onfige & e 9w A agae ¥
wof B¥T 98T §, W SW A ¥ 800 To
{7 & w7 % Wrgarar 3,000 o
F #8 ag IUT aFAT FHAT & | IAN
et e &Y ot | ey soft
At S A R Fole I g
T R go A s 1 S A &
¥gra oE @ e ¥ g oY
wdrs fredft <t ok § e forr &t &y
o g & fag, 3¢ @A ¥ fag
WS 915 WY A AY gare vl W T e
AT § IAET A=A AT Ut W wwr
G AT TTAT A AT AR A TR
R &Y wyar ot @ o gvar ) vt
@ ol e war g
FomT wAn ay ¥ faar mar dfew e
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f%12 war war § e B wrdang A
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faerdk § @12 fiarl 51 «ff frer €10
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o BYeT ficar daaT & Fe e Fewmr &
aa & ared afpgr arw v o §, I
agh o aoT a @ , ¥ qE @
¢, wfgar fror It foer T @ o wg
it w1gar ¥ s et 1 fia o A
f? 1 S Sfer wwawTe 8, 0 wf-
For wrd < §, forw & e @ v @
o5y Wi &, ag Y wmgar & e S
aq § st e & ety frwag
wfFmmdan idard) wadaa
wfowa feam & G & orr qiw owy
a ww i @ | T g oy Wt
wifgd Wk 7% fag = wfe =
agfead qdar s wfgy |

% ag ff wwar g fx wrr ey
wrifer @ ¥ e § T )
T JEET AT G e | F o anger
T g | AR mgt v e
# 2 arr 9 oF Sreredt &t ) 9w
T F A YHE ¥ IER 36,000
T wed & o) sw AT §
frg gfiamt s snfearfaat o w7
e st € § ) saeww ww
TYAT T AT, THAT GAT G T Aorer
v wife 9 4T | §S N A guT )
for #az, F7TQ 7T F TR TNy
Ig 4T BT AToT g1 g1 Tyt whafea
w1 & A § qogd f oy o ) ow
fir st &t w9t AW et § avey
Faw gar &qar € wret oY | fear @y
F31 ¥ w17 ag e fafrde gl o
gt aay enfeafaa & ot st
7€ | N FEET § IFPA yuAr e
Thoree @) A1 ot W ITEr oefior aw
w1 wwag 8, & wgr wng
wQa &1 v g T 1 N yaeEE
g & dur &y wrgd | ey s o
T WG - W W any A waeqy v
fis Tt A wor ¥ wof fad ) arfe
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wadt § for ¥ dgom wgw
fe ey wavw won Ife P fe fuad
wieystfer dew g wre ot yro wew
wnq o< faa /61

SHRI B. V. NATK (Kanara): Mr.
Deputy-Speaker, B8ir, I welcome the
Finance Minister for having introduc-
ed this Bill. This Bill. inter alia,
intends to finance the agricultural
labourers who till now, could not get
money.

In this behalf I would like to draw
the kind attention of the Minister for
Finanee to the fact that at least leav-
ing aside wells, in several areas of
minor irrigation and land develop-
ment, there has been a considerable
amount of duplicity. There iy the
State Department in-charge of Minor
Irrigation. They take up also large
schemes. Then, we expect the Agr-
cultural Refinance Corporation glso to
finance these schemes of minor jrri-
gation. Out of the total assistance as
cn 30th June, 1972 which was availed
of by the borrowers namely, Rs. 154
crores, as much as 66 to 70 per cent
had been given for minor irrigation.
We thought that the Agricultural Re-
finance  scheme would concentrate
upon areas like horticulture, apiary,
dairying, piggery, pouliry etc. I hops
that progressively the corporation will
concentrate on these areas.

I think that at least in the assured
irrmthuuquunduthzemnlm—
jects, there has been considerable im-
provement in agriculture, and parti-
eularly the green revolution. But the
green revolution alone will not carry
I hope the Agricultural Re-
finance Corporation will come for-
ward with programmes towards white
revolution, namely the eggs and the
milk which have got to be added to
the diet of our country,

r
Recently, I was at a district level
meetihy whith was eoneerned with
food. 1 asked the district authorities
who the poor were. The dAistrict
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authorities plainly did not know who
the poor were. Then, I asked them
who got the ration cards. The district
authorities replied that it was those
who applied. 1 have repeatedly said
that 75 per cent of our population is
illiterate, So, how can the poor
identify themselves. I hope the State
or the Government would teke a more
active interest and play a more active
role in identifying the poor, the land-
less and prepare a list of them. We
have got the 1871 census figures
which give a fund of information,
name by name, profession by profes
sion, landless labourers, industrial
labourers, urban dwellers, those who
do not have any means of regular
income. These people have to be
‘identified.

Secondly, till gur structural prob-
lems of agriculture are changed,
much as we would like that with the
ceilling on lands, we shall be able to
redistribute the surplus land, which in
Mysore has been calculated to bw
about 400,000 acres. and much as we
would like to believe that this will
result in the sociulisation of agricul-
ture, I think that it will be more
wishful thinking. as long as we are
not able to impose the harder condi-
tion of self-cultivation by the far-
mers. Once I heard 3 Punjabi far-
mer telling me that the best manure
for the lands was the footprints of the
farmer; there was no better fertiliser,
gither green manure or any other
manure or compost for agricultural
purposes. Unless we are able to
bring about structural changes in agri-
culture, the efforts of institutions lke
the Agricultural Refinance Corpora-
tion will de superficial and textual
only and they will be only skin-deep
or evén shallower than that.

While I can see the point of view of
the hon. Member who spoke just now
that the rate of interest is big, I
would like to ask with reference to
what,

With reference to the commercial
banks, it is not an ¢xaggeration that
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tive money lending part of eur countr)
i8 not less thap 60 per cent per annum.
The normal rates which the usurious
moneylenders charge in this country
is Rs. 5 per Rs. 100 p.m, which comes
to 60 per cent.t He iz a decemt
moneylender, There are other people
charge rates of interest much higher
than that depending upon the dire
eircumstances, Under thd ecircums-
tances, any talk of reduction in the
rate of Interest taken but of some
agricultural economy textbook written
by Narayanaswamy or somebody else
might have been valld 25 years ago,
but is absolutely irrelevant in present
circumstances. What are we doing
about it?

Therefore, first and foremost, be-
sides the blackmarketeers in the
country, if we have to approach the
problem of the rural economy in its
totality—I am not speaking about
the advanced parts of the country—
question has to be asked: Whv have
we passed the Maintenance cf inter-
nal Security Act. Tt was a piece of
strong legislation. If we are not able
to apprehend these penple who have
misappropridted money—there are
clear records in particularly, the co-
operatives, why do we have that
enactment?

SHRI MADHURAYYA HALDAR-
They will bz awarded Padma Bhushan
and we who work for the poor will
be given MISA.

SHRI B, V. NAIK: He is here by
mistake, These misappropriators have
embezzled public funds. Where there
are clear-cut records, where there
are notorious people who have been
playing and fiddling with publie
funds, why are we not able to use the
MISA against them? If ment
want to do anylhing for the agricul-
tural labourers, these sharks, this
exploiting New Class in the rural
areas have got to be apprehended. I
do not mean to say let go the black-
markateers and hoarders lightly, but
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particularly in the rural aress, if you
to hdp the rural agricultural
These few people who
hlwmnwhuMMe-
hold on the economy and particularly
masses,

and # will have a tremendous deter-
rent effect, There are clear records
available. I am speaking on the basis
of personal knowledge.

This morning there was a talk
about inflation and black money. I
had the rare privilege of disagreeing
with the Finance Minister as far as
the expert decision on it is concerned
that it is not deflationary and that
it is inflationary. I am bringing it in
this context. While we have to in-
crease nstituticnal finance, we have

‘got to find ways and means of draw-

ing this money out of this pool and
taking 1t into the ocean of institu-
tional finance,

We have nationalised the banks.
We have got branches here, there and
everywhere, in almost all places, Why
15 that particularly in the #leld of
agricultural finance, the commercial
banks have been draggmg their feet.
Not even 5 per cent of their total
advances is going into agricultural
financing,. The same old Custodi-
ans, 14 grand people, the same old
group of people, are still continuing.
There is perpetuation of the same
vested interests, I think people are
justified in asking that there shall be
certain radical changes at least in the
postures first, and thereafter changes
in their performance. Until and unless
we bring in right-minded people into
these posts of these 14 important ins-
titutions, we will not be able to make
#my dent on our rural economy.

o U g (&F) . ITEe
e, W Wi ¥ Wt yfes qafew
o ( v ) fadlew ¥ feRr &
#gw 47 iy wvy | f
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MR DEPUTY-SPEAKER: Let the
bell be rung —Now, there is quorum
The hon Member may continue his
speech,

oUW A IuTenw  wavem, &
sz wgen g e wifare it o &
A o frad fa aw ag aoeTe sl
WY | wET ¥ gW WY gAY § ar
waet Y o w7 w7 fewrd ¥aw B
AfFT waw & age Fwey & w9
W AmEr AT W AW €
wiy grfrer grofrer &, gfom gfom
g veger v W g A
W @ Wy A ww AW
w9 F §, 9 71 wer 1 faemm,
AT I@ § WA FAH 0F, W A
% W s oy

O ¥ Ig BT B yaeqT FATE §
BE frary $1 wor 3 & o oy woeY
oF w8 g ¥ 1 Afe g
T yaeE R I% € fFam e &
T W g9 93 g WK
dar ft g@ %, ITHT www X faely
i gt @ foaw & gt ® AT
Aty agY 7% a€ fram Y eI g, O
feamtr S T0E #Y 99 R
ATV TEY TN IV | W AT A qw
FEAT A § A T gFE T
W oy oft § g deger e ¥
W M AEY /R S A
7 ® = ot fifvg o) W9 T9
I WY @ @ w1 W g e
s oz are ¥ ¥ Y Y A A
T W W Tk S oAy W
w1f 937 | @M, I ¥ WA R
wft wrolt Wi ST F ol o s
# fis it 1 wivg AT g R fw
foraeft WY SYAT Wi FG 9 B AF



247 Agricultural

[t T W]

g ¥ wwifafy ffr wifgg i
O Wty ey WY wwr feg oy &

T 39 Y 8 B Jar el oy wifigg
SHRI K. SURYANARAYANA
(Bluru); Mr, Deputy-Speaker, I

welcome this amendment, it is very
slate, they have come after ten years.
This Bill is intended to give benefits
to the small and medium farmers.
The Government of India finance
through co-operative banks and land
mortgage banks or nationslised banks
and do not directly dissociate the
farmers. W pass Bills here and im-
plementation is not in the hands of
the Government of India. After the
1971 elections everybody 18 expecting
something directly from the Govern-
ment of India. An approach was
made to the Refinance Corporation
three yearg ago for a loan to a co-
operative sugar factory unddr cons-
truction. We are financing 60 lakhs.
We were thinking they would give us
directly. But nothing. The Industrial
Finance Corporation 18 charging legal
fees even though it was approved by
the State Government. It is not a
private company, All the finance
corporations are not directly benefit
ing the small farmers. Take for ins-
tance the co-operative land mortgage
banks. We are pioneers in Andhra in
this movement, But small farmers
are harassed every day in Andhra.
There is no power for electric pump
sets; but when power comes the land
mortgage bank comes and attaches the
pump, because it is only interested in
not in develop-

vest, unfortunately or fortunately
there was agitation;” the NGOS were
not working Then they had money.

AUGUST 10, 1973
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But they have not cnme to collect
the dues. After the agitatian is over,
the NGOs have come to harasg peaple
and do not spare civen the agricultura)
impldments; even the electric motor
is not spaved. In Vimag district a
tractor was attached from
when he was pleughing his  land.
Animals are attached. It was for a
Rs. 1,000 instalment, Estimates Com-
mittee in 1972-7T8 suggested amend-
ments The Government of India
should not be simply satisfied in
bringing forward and backward Bills
for small farmers.

SHRIMATI SUSHILA ROHATUJ-
The Government of India is not bring-
ing any backward BiH,

SHR K. SURYANARAYANA: 1
requekt once again the Government of
India should take interest directly
also, not through the Btate Govern-
ments. In this pamphlet they say
that the Agricultural Refinance Cor-
poration Act is being amended, After
ten years it has come. I want to re-
quest the Government of India, de-
finance that financing is

Then only our problem will be
solved. If there is no inclination like
this, no useful purpose will be served.
If the small and medium farmers are
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MR DEPUTY-SPEAKER: We now
take up Private Members’ Bills.

1501 hrs.

REMOVAL OF DISPARITIES AND
CONCENTRATION OF WEALTH
BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to provide for removal of large
disparities in wages and for removal
of concentration of wealth by con-
verting big industrial and business
concerns into cooperatives managed

by all for all

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for removal
of large disparities in wages and
for removal of concentration of
wealth by converting big industrial
and business concerns into coopera-
tives managed by all for all”

The motion was adopted.

SHRI K. LAKKAPPA: I introduce
the Bill.

161} hrs.
CIVIL LIBERTIES COMMISSIONS

. BILL*

o /Y fomd ( atwr) ;& g
waar § fr wfaem g sy b,
war o &afiers exdwar & sfaewor
w1 TR F & Ay qrofos @ga
WA ¥ QIGAT FT ITG FIA 1T
ferdtarr ® qr-ewtfie < Y vt &
AT
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for the
establishment of Civil Liberties
Commissions to investigate viola-
tion of legality and fundamental

P—

Bill Introduced
(Amdt.)) Bill

personal freedom guaranteed by the
Constitution,”

The motion was adopted.
ot o el & fadaw W g
eqvfm weaT § )

- —
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15.02 hrs,
CONSTITUTION (AMENDMENT)
BILL*

(SuBsTITUTION OF ARTICLE 16 AND
AMENDMENT oOF ArTICLE 320 ETC.)

ot A foed (aiwr) - & s
s g f5 wrw & dfawm v W
date & a1y fagas W g e
FaaR wpafa o
MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-

duce g Bill further to amend the
Constitution of India.”

The motion was adopted.
ot wq frd ;X fiw W aw
T E |

15.08 hrs.
MOTHER'S LINEAGE BILL®
o w1 fewd (atwr): & s
woar g & et & o oo W
99 & AT ¥ q@r qUA § wiwwr
® IR FA A faEaw W qR-
eqifee &Y FF wafa Qo

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide far the right
to trace one's lineage from the side
of one's mother.”

The motion was adopted,
ot vy fomd : & fiaw w aw
Lacil

*Published in Gazette of India
dated, 10-8-73,

Extraordinary, Part II, Becﬁoua-.
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1533 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(AMENDMENT oF ARmcLES 387,45, xrc.)

ot we fowrdd (@) 0 & s
wwar g fv Wi ¥ afqaw w1 AR
| ® A fadaw 31 goanfua
TEH wEfa &y aw )

MR. DEPUTY-SPEAKER: The
question is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

ot W R # fagaw A 3w
AT g |

15.04 hrs.

NETAJI NATIONAL ACADEMY
BILL—Contd.

MR. DEPUTY-SPEAKER: We take
up further consideration of the motion
of Shri Samar Guha on the Netan
National Academy Bill. On the last
occasion Mr. Guha took 25 minutes.
I hope he will finish m another 5
minutes.

SHRI SAMAR GUHA (Contai):
Please give me 15 minutes I do not
think I spoke for 25 minutes on the
last occasion.

MR, DEPUTY-SPEAKER: This is
the record. Anyway, please don't
repeat the arguments of your last
speech.

SHRI SAMAR GUHA: Mr. Deputy-
Speaker, Sir, the image of Netaj:
before the Indian people is the image
of an epica] hero. The dazzling
effulgence of the heroic personality of
Netaji to a large extent over-shadow-
ed his ideological persomality. It will
not be possible for us to evaluate the
rea] personality of Netaji unless we
go deep into the inspirational source
of his life.

I hope, my friends who have gone
through the autobiography of Netaji
have notedd one point that, although

AUGUST 10, 1678
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Netaji has been described by our
nation ay a great revolutionary, as a
great hero, as a great leftist, as a
great socialist, he named his autobio-
graphy as the autobiography of “An
Indian Pilgeim". Herein lies the real
personality of Netajl. He wanted to
live in posterity mnot as Subhas
Chandra Bose, not as an Indian re-
volutionary, not even as a flery fighter
for the freedom, but in a Nameless
Name of “An Indian Pligrim"”,

252

He felt from the younger days of
his life that India had a mission to
fulfil and he was a missionary in
fulfilling that mission of India. This
is what Netaji sald: I quote:

“What is India in reality? No
doubt, we have a very ancient
civilisation, but unlike other ancient
civilisations, such as of Egypt or
Babylon, of Phoenicia or even of
Greece, the ancient culture and
civilisation of India is not dead. It
still liveg in the present.

In spite of the fact that funda-
mmnetally we have the same culture
and civilisation as we had several
thousands of years ago, we have
nevertheless changed and moved
with the times. Today, in spite of
our ancient background, we are able
to live in a modern world and
adapt “ourselves to that world. We
want to built up a new and medern
nation on the basis of our old cul-
ture and civilisation.”

Netaji further said:

“One may call me a chauvinist
yet I will say that Indla has Mission
to Fulfil.”

This Mission aceording to Netaji
is essentjally the mission of realising
the Indian concept of ‘Basudhayba
Kutumbam' of harmonising, recon-
ciling and bringing about a golden
synthesis of the values of different
eivilisation of the world

Netaji's political philosophy is
nothing but an extension of his
fundamental philosophy of life.
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Idenjogically, Netaji has been describ-
ed:by many as a Fiery Leftist, as an
Aggressive Nationalist, as a flexible
Pragmatist, a; an Idealist socialist, or
even as & Neo-Fascist or a Crypto
Communist. Such imperfect evalua-
tion of Netaji’s politica] philosophy
arose out of lack of understanding of
the fundamentals of the perspectives
of his Philosophy of Synthesis,

Netaji never believes in any kind
of deterministic perspective of any
philosophy or accept any totalitarian
Jaim of any philosophy as infallible,

In his perspective of evluation of
his own philosophy, Netaji is a Rela-
tivist, and believes that the creative
role of human geniug lies in the ap-
preciation of relative truths of diffe-
rent fundamental values or political
philosophies and integrate them into
a philosophy of synthesis that agrees
with the socio-culiural and scientific
discoveries of the age.

Netaji said:

“What our political philosophy is?
On this question, I gave my own
views in a book I wrote ten years
ago called, ‘The Indian Struggle'.
In that book, I said that it would
be our task in India to evolve a
system that would be a synthesis of
the system in vogue in different
parts of the world,

“It will be foolish for anyone to
say that anyone system represents
the last stage of human progress.
Human progress can never stop, and
out of the past experience of the
world, we have to produce a new

system.

Unless we are at the end of all
process of evolution or unless we
deny evolution, our choice is not
restricted to alternatives like
Fascism or communism....”

“_...No stand-point of theory in
socio-political affairs can be the last
word of human wisdom. The socio-
political theories and institutions of
moderh nations are the product of

Academy Bull 254
their history, environment and
needs—they are liable to change as
human life 1s.

“We should study with critical
sympathy all the movements and
experiments that are going on in
Europe and America and we should
be guilty of folly if we ignore any
movement or experinment because
of any preconceived bias or predilec-
tion.”

Why have I said in this Bill that
higher studies of Comparative Political
Philosophy should be one of the sub-
Jectg that should be taught in such
an Academy 1s that Netaji wanted that
we should study all the political
philosophies and politica] .nstitutions
of the world with critical sympathy.
But we have to evolve our own
methods and ideology according to our
own culture and own national genius,
Netaji never undermined the develop-
ment of the political phusolophies and
institutions that gradually evolved in
different parts of the world. 1 quote
again. As far back as 1935, Netaji
said: -

“When India is free, original
thought and fresh experiment will
be necessary as India will be called
upon to play an important role in
the world. In the 17th century,
England made remarkable contribu-
tion to the world civilisation
through her ideas of constitutional
and democratic Government. Simi-
larly, in the 18th century France
made the most wonderful contribu-
ton to the culture of the world
through her ideas of liberty, frater-
nity and equality. During the 18th
century, Germany made the most
remarkable gift through her Mar-
xian philosophy. During the 20th
century Russia has enriched the
culture and civilisation of the world
through her achievemeént of pro-
letarian revolution, proletarian Gow-
ernment and proletarian culture,
The next remarkable contribution
to the culture and civilisation of the
world, India will be called upon to
make.”
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He reiterated his faith in the mission
of India again in his historic Tokyo
University Speech in 1944 when he
said:

“India wiil move to the next

phase of socio-economic evolution
of the world.”

In his Ramgarh address Netaji
urged that the ideals of free India
should be “Freedom, Democracy and
Socialism”. He further urged that it
will be the task of free India to
evolve a philosophy of synthesis of
the fundamental values of freedom,
the value of democracy and the value
of socialism into an integral concept
of a political philosophy and this will
be the message of free India to the
world civilisation.

15.19 hrs.
[Surr N. K. P. SaLvE in the Chair.]

I have also said that in the field
of higher studies, in the proposed
Academy, economics of planning
should also be undertaken. Why have
I said so? The reason is this. It is a
known history that Netaji is known
in our country as the father of Indian
national planning. Ever since he was
released from the Mandalay jail in
1927, Netaji played the role of a
crusader for preaching the ideals of
socialism from one corner of India to
the other. He said:

“I have no doubt that salvavion of
India as of the world depends on
socialism, but India will have to
evolve her own method and form
of socialism:”

I want to quote a few words of
Netaji’'s speech which he made in the
Navjawan Congress held at Karachi in
1931 where he said:

“I want a socialist
India.
“We want political freedom,

whereby it is meant the constitution
of an independent Indian State, free

republic in

from the control of British im-
perialism,

“Secondly, we .want complete
economic emancipation. Every
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human being must have the right
to work, and the right to a living
wage. There shall be no drones in
our society and no unearned in-
comes. There must be equal oppor-
tunities for all. Above all, there
should be a fair, just and equitable
distribution of wealth.....”

“For this purpose it may be neces-
sary for the State to take over the
control of the means of production
and distribution of wealth. Thirdly
we want complete social equality.
There shall be no caste, no depressed
classes. Every man will have the
same rights, the same status in
society. Further there shall be no
inequality between the sexes either
in social status or in law and women
will be in every way an equal part-
ner of man.”

In his Haripura Congress speech,
Netaji outlined the concept of National
Planning for India. For that he had
to incur the wrath of the Wardha
School of Economists, in those days.
I quote from his Haripura speech on
the Concept of National Planning. He
said:

“Though it may be somewhat pre-
mature to give a detailed plan of
reconstruction, we might as well con-
sider some of the principles according
to which our future social reconstruc-
tion should take place. I have no
doubt in my mind that our chief
national problems relating to the
eradication of poverty, illiteracy and
disease and to scientific production and
distribution can be effectively tackled
only along socialistic lines. The very
first thing which our future national
government will have to do, would he
to set up a Planning Commission for
drawing up a comprehensivé plan of
reconstruction. This plan will have
two parts an immediate programme
and a long period programme, In
drawing up the first part, the imme-
diate objectives which will have to be
kept in view will be threefold—firstly,
to prepare the country for,self-
sacrifice? Secondly, to unify India?
and thirdly, to give scope for local

E
-



“....With regard to the long period
programme for a free India, the first
problem to tackle is that of our increas-
ing population. I simply want to point
out that where poverty, starvation
and disease are stalking the land, we
cannot afford to have our population
mounting up by thirty milions during
a single decade. If the population
goes up by leaps and bounds, as it hag
done in the recent past, our plans are
likely to fall through.

“Regarding reconstruction, our prin-
cipal problem will be how to eradicate
poverty from our country That will
requre grading reform of our land-
system, including the abolition of

on made for cheap credit for
the rural population. An extension
of the co-operative movement will be
necessary for the benefit of both pro-
ducers and consumers, Agriculture
will have to be put on scientific basis
with a view to increasing the yield
from the land.

“To solve the economic problem,
agricultural improvement will not be
enough. A comprehensive scheme of
industrial development under state-
‘ownerthip and state-control will be
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despite the competition of modern

factories and in sphere large-
Fowevér muth we may disltke modern

industridlism and condemn the evils
which follow in its train, we cannot
§o back to the pre-indusirianl era, even
if we desire t0 do s0. It is well,
therefore, that we should reconcile
ourselves to industrialisation and
devise meang to minimise its evils and
at the same time explore the possibi-
lities of gurvising the inevitable com-
petition of factories. In a country
hke India, there will be plenty of
room for cottage industries, especially
in the case of industries including
hand-spinning and handweaving allied
to agriculture.

“Last but not the least, the State on
the advice of a Planning Commission,
will have to adopt a comprehensive
scheme for graduslly sotafffg of
our entire agricultural and industrial
system in the spheres of both produ-
tion and appropriation Extra capital
will have to be procured for this,
whether through internal or external
loans or through inflation.”

Sir, even in his Tokyo speech in
1944—in this historic speech—he never
forgot the basic question of National
Planning for India. He said:

future. For that, we shall have to
build modern war industries, go that
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MR. CHAIRMAN; You wil] please
conclude. Others are also anxious to
participate.

SHRI SAMAR GUHA:
ten more minute..
say in this speech:

“The third problem in a Free
India will be the problem of educa-
tion. Our problem will be to give
at least elementary education to the
Indian masses, as soon as possikle,
and along with that to give more
facilities to the intellectual classes
in the matter of higher education.

“We cannot leave it to private
initiative to solve the national pro-
blems especially the economic pro-
blem. If we leave it to private in-
itiative to solve the problem of
poverty and unemployment, for in-
stance, it will probably take cen-
turies. Therefore, public opinion in
India is in favour of some sort of
special system, in which the initia-
tive wll not be left to private n-
dividuals, but the State will take
over the responsibility for solving
economic questions. Whether it is
question of industrializing the coun-
try or modernizing agriculture, we
want the State to step in and take
over the responsibilities and put
through reforms within a short
period, so that the Indian people
could be put on their legs at a very
early date.”

I shall need
Netaji went on to

But, he reminded by saying:

“But in solving this problem, we
want to work in our own way. We
will naturally benefit by experi-
ments made in other countries but
after all, we have to solve our pro-
blems in an Indian way and under
Indian conditions. Therefore, the
system that we shall ultimately set
up will be an Indian system to suit
the needs of the Indian people.”

Sir, I want to draw your kind atten-
tion that this is why I have said that
the proposed Academy should include
the advance study of the economics
of planning, Netaji was the architect
of National Planning in India.
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Why I say that the study ‘Advanced
Military Science’ should also be in-
cluded in the Academy? Netaji is
the greatest Khatriya of modern India
after Shivaji, Netaji is a great mili-
tary genius modern India produced.
We shall ever remember in our
freedom history Netaji’'s Order-of-the
days which are immortal piece of
literature for the men of arms, I
guote what he said in his first Order-
of-the-days to his Army of Liberation.

“There ig in the distance—be-
yond that river, beyond those jun-
gles, beyond these hills, lies the
promised land, the soil from which
we sprang—the land to which we
shall now return.

“Hark! India is calling, India's
metropolis Delhi is calling, three
hundred and eighty-eight millions
of our countrymep are calling.
Blood is calling to blood.

“Get up,, we have no time to
lose. Take up your arms. There,
in front of you, is the road that our
pioneers have built. We shall
March along that road.

“We shall carve our way through
the enemy’s ranks, or if God wills
we shall die a Martyr’s death.

“And in our last-sleep we shall
kiss the road that will bring our
army to Delhi. The road to Delhi
is the road to Freedom. Chalo
Delhi!”

This was the first part of the Order-
of-the day that he issued to his army.
I quote a few more lines from his
another Order-of-the-days to the INA
before they launched the final libera-
tion struggle.

He assured his army of liberation
in glowing words.

“I assure you ihat I shal] be with
you in darkness and in sunshine,
in sorrow and in joy, in suffering
and in victory. For the present, I
can offer you nothing except hun-
ger, thirst, privation, forced mar-
ches and then death. But if you
follow me in life and in death, as
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26,000 Hindus, Muslims, Sikhs, Chris-
tians, who fought shoulder to
shoulder, hand in hand, died for the
liberation of their common Mother-
land,

One of the Japanese Generals who
led the Japanese Army in the Burma
Jfront, General Kawabe, when I met
-him in Tokyo, said to me:

“As an organiser and inspirer of
a revolutionary army, as an acute
strategician and as a planner of
military operation and manoceuvr-
ability, any nation should feel
proud of Chander Bose

“General Kawabe further said:

“Chander Bose was a great revo-
Yutionary but the greatness of his
leadership is largely due to  his
‘brilliance a8 g military leader....
“The unigque chavacter of Netaji's
military leadership as the supreme
commander of INA, his magnetic
inspiration in infusing dignity, dis-
‘cipline and dauntless patriotism in
his liberation army, his paramount
tcontrol over his revolutionary army

leader of modern India™,

This is the reaser; why I say that the

proposed Netmji National Acsdemy

should include higher sfudies in ad-
vanced military science.

Ihwedwnﬁthatmhlem
of national integration also
be taught &8 one of the subjects in
this Academy. The tragedy of the
Partition of India followed from the
failure to make the concept of emo-
tional integration of the of
India a reality., Netaji was only
leader under whose inspiration a
real integration of the Indiap people
was achieved under the banner of
the Azad Hind Revolution.

In the Azad Hind Fauz, the Mus-
lims, the Christians, the Sikhs, and
the Hindus lived together ipn the same
barrack, dined the same food in the
same kitchens and died together hand
in hand and shoulder to shoulder for
the sacred cause of the liberation of
their Motherland, In this last war
of Indian Independence, 26,000 Mus-
lims, Christians, Sikhs and the Hindus
created an immortal saga of martyr-
dom for the liberation of their com-
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all under him with the same zeal  SHRI SAMAR GUHA: I want to.

so that they forgot in his presence
all distinctiong and acted as
man.”

I want to remind you again that
before India was divided, about 80
per cent of the higher officers in
the Azad Hind Army were those
belonging to the Muslim community.
It never occurred to anybody, whether
they were Hindu, Christian or Sikh,
whether they would fight under such
leadership. I also want to draw your
attention {o the fact that when Netaji
planned to go outside, it was a Fron-
tier pathan, Akbar Khan, who helped
him. Again during his three-month
perilous submarine journey from Kiel
to Singapore, from Germany to South-
East Asia, only Major Abid Hussain
was with him, Again next in com-
mand to him when Netaji was leading
the liberation expedition to Assam
was Maj. Gen. M. Z, Kianl, now a
Pakistani. The Subhas Brigade was
led by I. K, Kiani. Col. Berhanuddin
was in charge of the Bahadur Group,
the guerilla wing of the INA. Col.
Kiani made daring records in leading
the Subhas Brigade. Col. Ebsam
Qudir wag in charge of Transport of
the Liberation Army and Col. Shau-
katullah Malik controlled INA In-
telligence. It was Col. Shaukatullah
who earned the highest honour by
raising the first flag of Indian free-
dom at Moirang. It was again a Pat-
han, Lt. Nazir Abmed, who sacrificed
his life to save the life of Netaji
from British bombing,

The last word about Netuji can be
said only by Col. Hdbibur Rehman.
All of them are now Pakistanis,

MR, CHAIRMAN: I have allowed
you the widest latitude,

SHRI SAMAR GUHA: I am finish-
ing in two minutes,

draw your attention to a speech made
by Shri Lal Bahadur Shastri as
Prime Minister of India while unveil-
ing a statute of Netaji in Calentta.
He said:

“What tremendous orgamisation,
what organising ability, what com-
petence and talent! It is difficult
to find another leader who could,
single-handed and relying solely
on his own strength, build up such
a gigantic organisation. And, the
people who joined him submitted
to all the discipline, sacrifice and
regulationg and accepted him as
the lLiberator of India. I do not
know of any parallel to the sacri-
fice and self-abnegation that Netaji
made. knowing the great risk he
was taking in going out of ihe
country. There was no thought of
his own self in his being he did not
care about his own life—national
revolution and his country’s free-
dom were his goal. And thue, from
wherever he went his message con-
tinued to reach us hig broadcasts
came through to us, his dedicated
life brought forth new life and new
power to this country. When
the INA trials were going on here,
such a revolutionary situation was
created in the country that it was
impossible to stem its overwhelming
tide. The entire country accepted



in this

they will accept this Netaji National
Academy Bill of mine as a token of
homage to the greatest revolutionary
«of our country, to a missionary pilg-
rim of India. I leave this question to
amy brother colleagueg to answer.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
establishment of the Netaji Nation-
al Academy to disseminate knowle-
dge on various important subjects
and matters connected therewith
and incidental thereto may be tak-
en into consideration.”

There is notice of an amendment; it
is a motion for reference of the Bill
to a Joint Committee. Are you mov-
ing it, Mr. Daga.

SHRI M. C. DAGA: Yes, Sir. 1
move:

“That the Bill to provide for the
establishment of the Netaji Nation-
al Academy to disseminate knowle-
dge on various important subjects
and matters connected therewith
and incidental thereto, be referred
10 & Joint Committes of the Houses
consisting of 22 members, 15 from
‘this House, namely:—

(1) Shri Madhu Dendavate

{2) Shri Samar Guha

Y8) Shri Indrajit Gupta

1) Bhri D. P. Jadeja

9 Shri Dhagendra Jha

(8) Bhri dagannathrae Joshi .

). Bkl Brpsanmbhal Mehin

& Joilibri - pokal. Heoldy - ,

«9) Bbri Partap Singh
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(10) Shri Ram Bhagat Psswan
(11) Shri Arjun Sethi
(12) Shri Nawal Kishore Sharma
(13) Shri Nawal Kishore Sinha
(i4) Shri D, P, Yadav
(15) Shri M. C, Daga

and 7 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the last day
of the first week of the next session;

that in other respects the Ruleg of
Procedure of this House relating to
Parliamentary Committees shall ap-
ply with such variations and modi-

fications ag the Speaker may make;
and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names
of 7 members to be appointed by
Rajya Sabha to the Joint Committee.”

ot et ww &N (I ) -
Wty wgvem, At & A AT
i & o A & § g o oo
MR, w e AT or @}
&1 1926 orr wift ot A sEdwrm
w & fear, @Y & v I W aw
W@ 9T | I9 ®RG AreY oft, Awr off,
dfew Age s gER AT A ol &
AW FAR WA WA, Afew wae
Aot & el F W & wrer g,
sw W e v v @, Y
ool & w% ¥ O | g Wt
FaramfT < Wy et Wi ey |
Q:ilmﬂ““ *ﬁm'ﬂ
A ¥ el e T SamX
e e wifrerfon & cfowr fow,
Ll
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21 1930-31 % arg =y vF dfeerfas
g7 & fo @ wa g #R ST
& anfudi, e ML gEZET, A GET
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qeeE g1 v AT | 3% vy fgegwarT
FT ATAE oA Oy 5 @ IR ¥
At &1 S L gl @ @ AT |
qrdY ST FOAT F TR | a4 g
& fao s ¥\ YAl #1aERr av
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3T ST &1 T AT AL T ST A
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T, @ g aga s g ug |
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fagrm &1 ot fawrs ¥ d=Ea 7
frradga far | fast e 9@
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AT GFEAT F AEE B OHET F
OF AT e A fam § eEdaar
g0 & gAraal T & T S|
@ A &t FHL qE A F gTE &
o W feafz 8 3 2w & S99 &
g g At g uF gFIX 2 | W
g TR F< AT AT A1 6% -
sHY. &1 98T AW T arEmT 3w ¥ FAw
FI AT |

SHRI SAMAR GUHA: On the last
occasion also the Minister of Educa-
tion, Prof. Nurul Hasan was not pre-
sent. I was told that he was busy
in the Rajya Sabha. This is not &
political Bill or a Bill of any contem-
porary political importanee or of any
party importance. A day will come
when Prof. Nurul Hasan may have to
answer for it. He does not realise
what a disrespectful attitude he has
taken by not coming to the House
even for a few minutes. I did not
expect him to take such a trifling
attitude towards such a sacred Bili,

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF-CULTURE (SHRI
D. P. YADAV): The Minister is in
the other House. The moment he
is free from there, he will come.

MR. CHAIRMAN: Any matter con-
nected with the life of Netaji, spe-
cially a motion which seeks to per-
petuate his memory by establishing
an Academy is going to revolve round
the sentiments of the entire House.
As soon as the Minister is free from
the other House, he will come. The
story of Subhas Babu’s life is the
story of India’s beloved, noble and
brave son. It is, however, my duty
to point out that we have to confine
ourselves to the motion which relates
to the establishment of an Academy.
I would reguest hon. members to bear
this in mind because there are cer-
tain rules of procedure to abide ‘hy.
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SHRI P, G. MAVALANKAR (Ah-
medabad): Sir, I congratulate Pro-
fessor Samar Guha for baving intro-
«duced this Bill., You Mr. Chairman,
have rightly pointed out that what we
need now to discuss with regard to
this Bill is not so much the great
qualities of Netaji and the heroic con-
dribution which he made to India’s
national struggle and its freedom,
but we shall have to refer in greater
.detail to the provisions of this
Bill. But I hope you will appreciate
and permit us if we take a few
minutes by way of an introduction to
:suggest why such an academy with
the kind of objectives that I’rofessor
Guha has in mind is welcome be-
«cause of the kind of life that Netaji
himself lived. To that limited ex-
tent, I think, you will pardon our
references to Subhas Chandia Bose.

Netaji’s life, as I said a little while
ago, has been truely heroic. He is
not a mere name in India’s history.
It is a legend. It is a symbol which
stands for eterna) youth; it is a sym-
bol which stands for spirits re-
bellious; it is a symbol which stands
for freshness of outlook and brave-
ness in action.

We all remember Subhas Chandra
Bose with gratitude because he stood
for certain ideals; be had the courage
of his convictions; and, whatever he
said and whatever he wrote, he had
the boldness to carry it out, no matter
what obstacles were in his path.
Even when it came occasionally to
having a confrontation with the tallest
-of the tall leaders of our country, in-
cluding Mahatma Gandhi, the Father
©0of the Nation, Netaji had no hesita-
tion whatsoever in standing to  his
guns and keeping to his point of view
and in trying to persuade even Maha-
tma Gandhi as to whv he, that is,
Subhas, thought differently from the
thought of the Father of the Nation.

If we want a National Acamedy in
honour of Netaji, then we need to
inculeate these habits and characte-
Tisties in our Youth of modern India
and of the Democratic Republic of
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India. It is only such type of people
who are independent in outlook, who
have honesty of purpose, who have
character, who have integrity. who
have a certain way of looking at
national problems in an impersonal
manner, who are utterly selfless and
dedicated whom we want and it is
only such people’s independent thou-
ght that we need at this critical junc-
ture of our country’s development. It
is from that larger angle also that I
feel that this Bil] needs to be suppo-
rted by all sections of the House.

Sir, I will not take much time of
the House except to refer to one book
among many that I have with me
here and that is entitled “Cross-
Roads: being the works of Subhas
Chandra Bose, 1938—40.” If one reads
through some of thesz short articles
and speeches of Netaji, one comes to
understand and appreciate thie kind of
independence of outlook ana the cri-
tical thought approach that Subhas
Chandra Bose had towarcds wvarious
political, economic, social and other
problems facing India at that time.

I was only a small boy but I rem-
ember vividly, being -in Haripura, in
Gujarat, in February, 1928, when
Subhas Chandra Bose was elected as
the President of the 31st Session of
the Indian National Congress. He
was received by tens of thousands
of people. In spite of the faet that
the election had a certain background,
a certain bitterness created also poli-
tically, Subhas Chandra Bose himself
had no bitterness wnatsoever in his
mind. He had the generosity to say
in that very speech that Mahaima
Gandhi was the leader because he
stood for ideals of humanity but that
what he, that is, Subhas, thought
ought to be done for the country’s
development and that he shal] siick
to that. Tt is this spirit which we
need to develop in this country. I
would ' invite the attention of hon.
Members here to some beautiful, ins-
piring and stimultating thoughts and
addresses and articles by Subhas
Chandra Bose,
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He had also an occasion to speak
at the inauguration of the All India
National Planning Committee  at
Bombay. While doing that, he men-
tioned how it was important not to
neglect the smaller village industries
while, at the same time emphasizing
the need for developing industrialisa-
tion in our country.

So. he had ideas on planning, he

had ideas on foreign = policy, he
had ideas on economics, he had
ideas on administration, and he

had given not only thought on these
matters but he had also to a large
extent acted on those ideas. Apart
from these angles, P’rofesscr Samar
Guha’s Bill on setting um of Netaji
National Academy is zlso to be wel-
comed from other points of view.

In our country, since independence,
not much thought and study have
been given to many of the pressing
problems that face our «eveloping
democracy. It is a iragedy of the
situation that although we have got a
number of colleges and universities,
and their number is increasing, these
colleges and universities, by and
large, barring a very icw exceptions,
are not proving themselves to be
either temples of learning or places
where truth and research have the
highest priority in our educational
life. Nor are our colleges and univer-
sities able to inculcate in our youth
the habits of critical independent
thinking on a wvariety of problems
facing the public life of this country
and democracy.

Therefore, I feel that an academy of
this nature if it is founded. and if
it is also founded with the blessings
not only of the Government but also
of the people at large and support
and co-operation of all the peoples,
then such academies will act as a very
useful supplementary and comple-
mentary process to the kind of think-
ing and actitvity which really ought
to go on every day in our colleges
and universities.

AUGUST 10, 1973
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The House will pardon me anﬂ,i Esgr
Mr. Chairman would also pardqn
if 1 take the liberty of m,]gpu.qg a
smal] personal note into the d
by retérrmg to one Institute, n
named in* Honour of any Indian,
named in honour of a British pmfes—
sor, the late Harold Laski, a distin-
guished pr‘l'ifessor of Political Science
in tfle London School of Economics
and Political Science from the years
1920 to 1950 until he died n March
1950. My wife and I have been work-
ing at this Institute in Ahmedabad
which we had the honour of founding
ourselves on 15th August, 1954 and
for the last 19 years—this is.the 20th
year which we have just entered—at
this Institute in Ahmedabad what we
are doing is precise]ly what Professor
Samar Guha has in mind, viz., Pro-
moting an independent critical thought
activity in our country on every
public issue and developing an objec-
tive view of wvarious problems facing
the country. We are not taking any
Government grant—Ilocal, State of
federal as a matter of principie and
general policy. At the same time, we
do not take any foreign foundation
money much less from CIA. Then,
we have no paid staff. We have only
a team of voluntary workers who
are dedicated to the work of semirars,
lectures and bringing out puolications
and monthly bulletins. We meet our
deficit by getting money by way of
donations and life membership fees.

My point also is that you cannet,
however, do such activities by asso--
ciating the names of big honoured
men of our country merely on a
voluntary basis. The State has {o-
come into the picture. The Govern-
ment has to give libera] assistance.
Fortunately, the Minister is present
and I appeal to him that Government
should give serious consideration to.
this proposal and they should come:
forward themselves and take up.this
challenge—after all Professor Samar-
Guha’s endeavour has a very laudable
object—and see to it that such insti-
L[]
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tutions and acedemies do not depend
merely on voluntary assistance, 'When
I say this, I want to say one thing
with your permission, that the State
should not think that because it comes
out with a massive assistance in terms
of finance, therefore, it has automati-
cally the right to interfere into the
autonomy of the academic activities
of an academy of this nature. Gov-
ernment must not interfere in its
programmes, its publications and as
to what kind of talks and lectures it
should have on its platforv because
after all, if you want study and
research, it must be objective, it must
be impersonal, it must be in tune
with the needs and requirements of
the country and of the situation.

It is from these angles that I feel
that the House should warmly com-
mend this Bill of Professor Samar
Guha proposing the seiting up of the
Netaji National Academy. As 1 was
saying, because of my personal ex-
perience of 20 years in this fleld and
being an academic person myself, 1
{eel very happy and elated that Subhas
Bose’'s memory for once 1s being
honoured in thiz way, by founding,
not so much a party political insti-
tution, but a mnational institution,
where academic, objective and imper-
sonal thought activities will go on
vigorously, independently and for al]
times so that our governments and
our establishments all over the place
get guidance, assistance and support
in terms of ideas, suggestions and
programmes with a view to eradicat-
ing poverty from This country and
making this ‘ancfent land of ours a
very good, modern, democratle, scien-
tific and progressive nation.

With these words, I warmly com-
mend the laudable objects of my
friend, Professor Samar Guhi ‘#nd I
hope the House will unanimously sup-
port this Bill '

1608 e,
PROF, NARAIN CEAND PARA-

SHAR -(Nemnirpuey: It is in the St
foms of things 4imt in this Bill the
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Parliament has an opportunity to
pay its homage to the memory of one
of the outstanding persons of modern
India. When we listen to the name
of Netaji Subhas Chandra Bose our
heads bend low with reference, far
the symbol of sacrifice that he was
and for the tower of natiomalism that
he became during the course of his
life. Now I am reminded of Sir
Walter Scotts famous lines:—

Breatheg there the man with soul
so dead;

Who never to himself hath said

While wandering on a foreign
strand,

This is my own, my native land!

This concrete, thiz undying, eternal
spirit of nationalism, of patriotism and
of sacrifice of self for the sake of the
country rose in Netaji Subhas Chandra
Bose and he became a source cf light
and learning to millions of Indrmns.
I had no opportunity or the good for-
tune of having seen him because I was
too young at that time but I have had
the good luck of studying his works,
of browsing through his lines, and I
feel that in the Silver Jubilee Year of
Indian Independence it is in the fitness
of things that Parliament 8 aying its
homage to this great men who was
the symbol of our fight for indepen-
dence. His programme was one of
concrete struggle, in terms of radical
re-evolution, in terins of starting a
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the regeneration of India, regeneration
of Indian society on the stremgth and
will of people, due to which India
will live eternally and will jive for
«@ver, becoming a symbol of hope for
the world as a whole. One of the
Jtems of this programme is:

“Organisation of peasants and

workers on a socialistic programme.”

There is another item of the pro-
gramme, which says:

“Abolition of the caste system and
the eradication of social and reli-
gious superstitiong of all kinds.”

These programmes shows that Netaji
wanted the future of India to be
built not on sands, not on slogans, but
on concrete steps, on the steps that
will lead fo the temple of glory, to
the temple of higher and higher achie-
vements,

Another of his programmes was:

“Creation of new literature for
propagating the new cult and pro-
gramme."”

That shows that he believed 1n cu'-
tivating the Indian »und, to dispei
‘the evils of the past, to welcome the
new lights of the futiure and with
that kind of vision he wanted the
future India to be strong and to be
firm.

His sgojourn through Asia and his
march and his last fight through the
INA are marvels unparalled and we
know how people were trained and

' AUGUST 10, 1978 '
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trymen at home are looking at
the members of Indias Aimy of
tion. Therefore remamn true
India and do not for a moment
sver in your faith in India's des-
roads to Delli are many
sill remains our goal
of
of
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your immortal
des and youssclves will
7 achieve their fulfilment
is no power on earth that con
India enslaved. India shall be
free and before long.”

These are words of a prophet, I
would say. These are words which
symbolise in them great inspiration,
great hope, for the future of our
country, his abiding faith in indepen-
dence and freedom. The establhish-
ment of an academy as dcsired by
Mr. Samar Guha has thig spirit in
view, has this objective in view We
have to carry this massage to the
youth. Because, the old persons may
not have much of chance to get ins-
piration from the academy, but 1t 18
the youth, it is the young persons
who have to reshape the future and
fashion the destiny of Indis and it Is
they who must get a spark from the
teachings of Netaji Subha: Chandra
Bose.

fl

§

So, Sir, this kind of call by one of
the closest associates of Netaji 1s,
to our mind, one of the most impor-
tant and inspiring things. Even now,
when we go to the villages, people,
still remember the glow that their
faces have whenever tney think of
Neta)i. Even now we can see what is
the magic in that name that trans-
forms the people riddon by caste,
creed, parochialism, regionalism and
all that to go up and march for the
country.

- Bb, u programme of eduration that
will inculcate in the entire student
tbl:m:mm.u:l.ltsroel!Indll.«'hl\‘vhe:[gb‘t , of
India, the basic concepts of I's
teachings weuld be 2 great tributy and
I appibcite the spivit Deldndr AN
M el 1 would ‘expest dnd requast
the Government to see what can be
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done in this regard because, if there
are some hurd]es, it is for the Gov-
ernment to cross the hardles and if
there are some difficulties, it is for
the Go.ernment to remove them be-
caus. .he objeclives are the same.
Qur National Government, as it is at
present, is going to do the same thang
—the reconstruction of Indian So-
ciety—which Neta)i mmed at. So,
the spirit of the Bill 15 highly com-
mendable and I request the Govern-
ment to consider jt fully and try to
see that the basic objectives of the
Bill are achieved. Even if there are
some difficulties in the way, this be-
ing the year of Silver Jubilee oi
Indian Independence, this is the time
when we can give some thought to
this noble objective and with that, we
shall be doing not only a good thing
but also giving a goud tr.bute to
Netajyi Subhag Chandra Bose.

SHRI H N. MUKERJEE (Cal-
cutta—North-East): Mr. Chairman,
Sir, I have no doubt that ithe Housc
will unanimously welcome this Bill
introduced by Prof. Samur Guha, and
T hope that Government wouid come
forward and accept the principle of
the Bill and perhaps, if they are su
minded, they can produce u techni-
cally better formulated proposition.
But, I am sure, in regard to the basic
assumptions of this Bill there should
be no differcnce in this House,

Sir, in regard to Snn Sulkhac
Chandra Bose, if T have to speak to
you about him with the objectivez and
superlatives, it is an altemp: to gilt
the gold and paint the Lly it is com-
pletely superfluous for us. who belong
to a country which is so ve1y mueh in
the debt of Shri Subhn: Churd-a
Bose to speek about him with a
pethol a of adjetives, But at the
same time, with the kind of make-
up that most of us_ have, it
is difficult for ug to desist from being
almost 1lyrical, as Mr, Samar Guha
has been in his Statement of Objeats
and Remsons, in stating our reactions
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to the memory of Subhas Chandra
Bose,

When he was alive, as far as my
party is concerned, we had occasio-
nally many and sometimes serious
differenceg with him, but all that ;s
ll.ke dust in the balance in the histo-
rical scale, when one comes to think
of Subhas Chandra Bose ag he einerg-
edontothestageofhiston'inthe
glorious role that history itself in-
vested him with.

I personally have the recollection of
the Haripura Congress where he gave
a magnificent speech us the pres:-
dent, and I had the honcur and privi-
lege of having been elected tc the
AICC on that occasion, bur I cannot,
of course, claxm the kind of ncarness
to him, even though I knew him all
right; I cannot claim arything hkec
the proximity which Prof. Samar
Guha enjoyed. But even in the days
when we had strident diffrences w.th
him, we could see the quality of the
man, and we could see how he alway:
saw straight and spoke straight hke
the military personauty which deep
down he was to a certawn extent, be-
cause he knew that in this country
where the speechufication was the
principal stock-in-trade of the
professional politician, it was neces-
sary to have certain other qualities
among which military discpline and
all that it connoted was very impor-
tant. He was like Arjun of old who
saw only one thing; when he wanted
to hit at a target, hc would not look
at other things beside, and this kind
of single-minded patriotism was
something of a phenomenon which we
have hardly found in any other case
in comparable manner in the history
of modern India.

As I ecame rushiag iu to take part
in this debate, I thought of a pocm
which got stuck in my n.eriory when
T was young, in regara te the kind of
national feeling that Subhas Chandra
Bose represented, and I had just jotted
it down from menwry and I think it.
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fits Subhas Chandra Bose to the
teeth, and it is as follows:

“l vow to thee, my ecountry, all
earthly things above,

And entire and whole and perfect,
the service of my love,

The love that ssks no guestions,
the love that stands the test,

That lays upon the altar
dearest and the sast,

The love that never falters, the
love thatpmthep;ios,

The love that makes untaunted
the final saccuflee™.

the

it was on the 18th August, 1045, I
think, that he disappeared from the
wordly stage, and his people love him
so much and Prof. Somar Guha 1n &
shining example, that they st1ll can-
not reconcile themselves to the idea
of his death. I have no manner of
doubt that he is no longer in the land
of the hving, becauss i1f he were, he
would not be so spinting himself
away somewhere, but he would have
come out to serve his anguished
country. But he js not in the land
of the living, but our people like
Samar Guha for example can never
reconcile themselves to the fact of his
being dead, This is some symptom
of the kind of place he has secured in
the affectiong of our people. He had
a single-minded putriotiom as a
result of which on occesions, he
would be very impatient of ideology
.and he would be very critical of
even a perspective analysis of the
international situation, His aim was
the freedom of this country, and he
'woyld say that “All my labours and
all the labours of my countrymen
would be fulfilled, §f only we get rid

AUGUST 16, 1978

struggle. And that Is why it §g more
than time that Government comes
forward with some proposition. And
Prof. Guha has given the lead. Here
is an idea of an Acadamy where the
things which he tried to fight for can
be studied In some de‘wil. He has

|
3
|

appointed the National Planning Com-
mittee before independence, and Pan-
dit Jawaharlal Nehru wag the Chair-
man of that Commuttee as an apnointee
of the Congress President. Then he
talks of a study of comparative politi-
cal philosophies because Subhas
Chandra Bose in his life-time was
torn between different ideologies
from time to time, but he always
wanted, first of all, to achieve Jadwun
freedom and then link it 11 his own
way with his idea of socialilom Then
advanced military science and prob-
lems of Indian national tcgiation
It is very appropriate because Subhas
Chandra Bose’s name 1s hnked up
with such things as the Azad Hwnd
Fouj, with the formation of the
Indian National Army, with the slogan
of Itifaq, aetkad, kurbanm:, unity of
faith and sacrifice, The Indian Ma-
tional Army brought togethe. people
of every denomination, thc Indian
National Army which oveicame every
kind of difference that plugues the
people of our own country, Subhas
Chandra Bose wag responsible for
coining that slogan which has beccme
part of the Indian consciousness, Jai
Subhas Chandra Bose was
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something which might be very wel:
known to most of them, that while
at one point of time there were some
about Subha,

which 15 the
first socialist country on German snil,
her researchers have discovered re-
cords from the German archives which
show that Subhas Chandra Bose never
truckled down to Hitler, and wher. he
discovered that in Europe he could
not do his primary job which was the
freedom of hig country, he undertoosk
a hazardous journey in & submarine
to the Far East. And theres again he
tried to work in a manner which
would keep him absolutely indepen-
dent of the fascist machinations of
that period.

1 have heard Soviet academicians
like Academician Deakov, for ex-
ample, who at one time was highly
critica] of Subhag Chandra Bose's role
during the second world war. He has
told me that he has discovered new
material which shows how Subhas
‘was absolutely untouched by any kind
of affiliation with fascist ideology.
But he hed a one-way mind. Why
not?! Our minds are diverted. Even
some of our greatest leaders, I would
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I am sure, my young friend, the
Deputy Minister of Education, would
agree that this is a pious obligation
on the part of our country. I think
Prof. Guha spoke about it. I am sorry
I did not hear him. But there is no
idea of competitiveness in this. Ttere
is the Gandhi Peace Foundation, there
ig the Jawaharlal University and Mu-
seum and heaven knows what else,
s0 many other things. Therefore,
there should be a Netaji Academy.
It is not merely that.

Netaji Subhas Chandra Bose has
become Netaji not because you and
I like it. Personally I am rather all-
ergic to this kind of appellation being
given to anybody, whether it is Duche
or Fuhrer or Netaji. I do not like it.
But here is a title which history itself
has conferred upon him. Here is a
man whose lifework can be studied in
a different fashion, and that is why I
feel that this academy should be set
up as soon as ever it is possible.

There are now some efforts being
made in a disparate way. in a footling
little way, in one place or the other,
but those activities can be co-ordinat-
ed into a dynamic institution because
Subhas Chandra Bose, if anything,
was a dynamic sort of person and he
had no other dream than the dream
for his own country’s future. He had
no other fixation except the freedom
of his own country and he had known
at the same time, that the fulfilment
of a people’s freedom can only come
by way of sociahsm. Even though,
as I have said, he was not ideologi-
cally oriented to the extent of trying
to go into all the factors which make
for a socialist society—but that apart,
~here was a historical figure, here
was a patriotic figure of the first
magnitude, here was something like
the ideal political man whom India
has produced in the last hundred years
or so. Here iz a person to whom the
country owes its tribute. Here is
person sbout whom, sometimes it is
felt, that the CGovernment is rather
riggardly in its approach towmh his
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more incumbent that the Government
comes forward, accept the principle
of the Bill, perhaps improve upon it
to the extent that is possible and
then, I am sure the House would be
happy and the people would be
happy.

I give my entire svppor:t to the Bil}
which has been moved by Prof. Guha
and I venture to hope that the Gov-
ernment will respond accordingly.

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta South): Mr. Chair-
man, Sir, it is really a pleasure and
rather an opportunily in the parlia-
mentary democracy, as a Member of
Parliament, to particirate in such a
discussion where there is scope for
paying a tribute, scope for assessing
the whole heroic traditions of great
national leaders, and particularly, a
leader like Netaji Subhas Chandra
Bose.

I would like to confine mny speech
to this Bill and suggest a few points
absolutely on Netaji Subhag Chandra
Bose. The idea which has been
depicted in the Bill moved by Prof.
Guha is no doubt an honest one, and
I should say it is a sincere attempt.

16.23 hrs,

{Surr S. A. KApErR 1tn the Chair]

But 1 would like to speak very
frankly, and I think the whole House
will not misunderstand me if I say
that the attempts taken for the last
few years to pay our regards to
Jawaharlalji, to pay our regards lo
Sri Aurobindo, to pay our regards to
Mgahatmaji and also to pay our regards
to Netaji Subhas Chsndra Bose, in
some way or the other, either by
forming the universily, or establish-
ing training institutions of making
research arrangements,—I consider
the entire thing as useless, when I
consider the basic objectives and
values of the Indian educational
pystem. I can tell you that even if
you support the Bill and a sort of
Netaji Academy is formed, I have no
doubt that due to the unscientific,
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unhygienic and the most back-dated
eolonial system of Indian education
prevailing in the country, no purpose
of national character can be revealad
in the Indian soil. I have no boubt
about that. (Imterruptions).

I can tell you very elaborately, for
the last few years, if the nation wants
to accuse anybody else, and if they
accuse so one day, the Government of
India who is ruling this country for
the last few years, whether in this
form or that form, I would agree with
them that the Government would be
responsible to the mnation for not
having a concrete, scientific, national,
educational policy for the past years.

A few days before, I had been in
Germany for the youth festival, I
found there, in Europe, and pari:-
cularly in the socialist countries,
especially in the Soviet Union, where
some boys of India go to study, the
first compulsory subject of study is
the revolution of Soviet Russia and
they are supposed to study particularly
the Marxist economy. But in this
poor country, India, therc is no com-
pulsion either to kmow the history of
the freedom movement or there is
any necessity to study or evaluate
the character of the great national
heroes who sacrificed their lives fur
the freedom of our soil. 1 consider
that in spite of our approach to take
over this mine or that factory, in spite
of the sound democratic system, in
spite of our parliamentary history ani
we being a great nation in the world,
the whole educational approach of our
country is so poor, that in spite of
forming such an academy, such an
institute, the actual purpose for which
Prof. Guha, our senior colleague and
personally, a teacher to me, is trying
his best, it would be baseless and use-
less unless and until the basic educa-
tional objective is recriented.

With the progressive outlook of the
hon. Educstion Minister 1 can elaim
that it may be possible within '‘this
Government, under hiz ministership
to create an atmosphere in our country
where peaple can feel that they are
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studying in India, amd not outside;
that they are receiving education
based on the national philosophy and
traditions. Appointment of eommittees
or passing Bills like this may only
serve a certain purpose; it cannot
serve the purpose for which the Indian
students are waiting. Prof. Mukerjee
was saying that Netaji had been
accused in many corners and ap-
preciated in many corners. I also
cannot reconcile myself to the noation
that he is dead, It is not because of
emotion. Because great men like
Netaji cannot die in such way. Even
it it has happened in Japan it can-
not be a matter of emotion. People
who cannot reconcile to the notion
that he is dead, I do not consider them
mad; I do not consider that they are
emotionally and sentimentally fools.
After hig disapoearance from India,
he was claimed as dead. It is baseless.

Shri Samar Guha has mentioned
the purpose for which he has brought
forward this Bill: economic planning,
advance military science, political
philosophy, national integration, ete.
As for national integration, the Gov-
ernment of India is doing tha best
it can within the character of our
society. Rea} integration cannot come
only by certain things like this; it
can come by the participation of
people in national affairs and accep-
tance of the basic objectives of the
Constitution and its secular approach.

Qur coyntry after independence has
deliberately neglected the important
sacrifice of Netaji. I do not want to
accuse any individual; we are all re-
sponsible for it. May be he was not
in Congress; may be he left Congress
or he was removed from Congress
Presidentship. But hig character was
not as a Congressman or as & forward
bloc man; his character was that of
an Indian, a patriot, a permanent
patriot, in every l;beraﬂon movement
in the country and outside. Netaji’s
memory, his ideas ahd services tn the
natitn were not proparly assessed by
the Iree India. I can swear in the
name of God that frankly the Indian
students politically have not been
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taught by the political leaderg who
actually can be treated politica'ly as
the first president of India. If I con-
sider Ho Chi Minh, if I consider the
then President of Bangla Desh before
its independence, I can certainly say
that Dr. Rajendra Prasad was con-
stitutionally the first President but
Netaji was the first politica] President
of India who tried to free India from
British occupation by his sacrifices.
The students should know the whole
history. Unfortunately the history
of modern India is being translated
in a different manner. It is not fair
judgment. Congress leadership claim-
ed Gandhiji as Congressman, Gandhiji
was the father of the nation. There
are many persons who were not in
the Congress but who thought Gandiji
symbolised the nation. Similarly the
Forward Bloc tried to project Netaji
ag its own. That is not so; Netaji is
for the nation. These are wrong con-
ceptions.

I consider that this sort of a Bill is
not actually going to serve the object,
though I appreciate the spirit of the
hon. Mover. Our Government in our
country are trying their best for
social reconstruction. But national
character has to be moulded properly,
by mobilising people properly. As
far as the social reconstruction pro-
gramme is concerned. the privy purse
abolition measure or the nationalisa-
tion of banks was a farce; it cannot
serve the purpose which the nation
wants.

Prof. Mukherjee said that WNetaji
was great because he was appreciated
by the socialist countries. I object to
these remarks; it is not fair. It is not
correct. The socialist countries, parti-
cularly the Soviet Union, are not quite
clear about the heroic contribution of
Netaji. I have no illfeeling for them,
but that is not the point. The point
is whether Netajl hag been properly
assessed in our country or not. It
has not been done, If anybody wants
to speak for Netaji, either he is
blamed as an antagonist of Gandhiji
or he is accused of being an antagonist
of democratic rights. This is absolu-
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[Shri Priva Ranjya Das Munsi]
tely wrong. Even the Vice-Chanceller
of a University or Governor of a State
on some occasion have bypassed the
issue trying to create an impression
as if Netaji cannot be projected as a
leader of the nation. It is unfair to
Indian history and to Indian educa-
tion. 1 hope our minister with his
progressive and dynamic approsch
will definitely try to create a new im-
pact on our society through education-
al means, so that the students can feel
there is a national stream flowing
through their education and they can
feecl that they are properly educated
through Indian national stream,

So, I think this Bill is not the eonly
way in which the purpose can be
served. I think the purpose can be
better served by a progressive and
dynamic approach towards education
so that Netaji will get a permanent,
noble and respectable place in the
mindg of the millions of the people
of this country.

SHRI PILOO MODY (Godhra): Sir,
after having heard mv friend, Shri
Priya Ranijan Das Munsi. I was in-
spired by not only what he said but
by the manner in which he said it,
because it gives me hope that there
may be some small ray of light, that
there are some youth in this country
who can pull thig country out of the
enormous heap of morass which has
clouded our thinking and Jed us into
an atmosphere where one does not
see anything too clearly.

There have been many assessments
of Netaji. In the battle of indepen-
dence, he was perhaps the most con-
troversial figure. DBut the correct
assessment, if jt is to be made, was
made by Prof. Hiren Mukherjee, in
the early part of hig speech. In the
latter part of his speech, having to
reconcile his speech with the earlier
part, he went into a kind of
gymnastics and calisthenics to justify
his praise of Netaji in the concept of
his outdated, antediluvian socialist
philosophy. That apart, several people
here have tried to make out that
Netaji was great because he wa3 a
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socialist. If that is all you can say
about him, I am sorry I would have
to downgrade Netaji completely in the
history of the world. But it is not
s0. The only thing that was pertinent
about him was his single minded
patriotism which did not couatenance
any other form of activity or influence
or toleration. It was merely patric-
tism, If you are, ‘herefure, erecting
a monument to Netaji, it can only
be a monument wanich can teach
patriotism to future generations of
India, where patriotism, I think, has,
all but died. Patriotism is not the
monopoly of any individual or any
group of people.

Patriotism is a way of life, a way
of thinking and a way of feeling.
When I see the sanctimonious humbug
that I hear in this House on numerous
occasions about people irying to show
their patriotism without feeling. with-
out actually living the sentiments ol
patriotism, I think, we have moved
very very far away not only from the
days of Netajj Subhas Chandra Bose
but also from the thinking of Netaji
Subhas Chandra Bose. Therefore, I
will appeal to my hon. friend, Shri
Samar Guha and the Government,
if they have the wisdom to accept
this Bill, that is, if an Academy like
this is to be set up, it should deal with
nothing except how patriotism can be
spread, taught and, particularly, in-
fused in the generations to come. I
have very little hope of this genera-
tion that I see here but at least in
the generations {0 come.

My hon. friend Shri Samar Guba,
says that this Academy will deal with
things, like, the economies of plann-
ing, comparative political philo-
sophies, advance military science and
problems of Indian national integra-
tion. I would appeal to him, “Don’t
try to make Netaji anything more
than what he was.” He was a pairiot.
And that is where it ended. From the
beginning to end, he was a a patriot.
He was no geinus in economic
planning even though he might
have presided over some Planning
Committe. For that matter,
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Jawaharlal Nehru was the Chairman
of the Planning Comumission but that
did not make him a genius on plann-
ing. Today, our dear leader, Shtimati
Indira Gandhi, I believe, is also the
Chairman of the Planning Commission
and we know what the condition of
planning ig in this country. So, let
us not try and make people, par-
ticularly, after their death into some-
ihing which they never were. Other-
wise, they will turn in their graves.
In the case of Netaji, I cannot say
even that.

Let us not fiddle around subjects,
like, economics and planning, or, for
that matter, comparative political
philosophies; for Netaji. I think, was
rather woolly on matter; of political
philosophies and things like that. All
his many opinions on such subjects
have been expressed in the past.
Coming to “advance military scicnce”
don't degrade the man by saying he
was a military geajus cither He was
a patriot. And what we lack in thus
country is patrioism. We do not need
-advance military science; we do rot
need comparative political philo-
sophies of which you see every con-
ceiable shade right here, in this House,
nor do we need economics and planning
because 1t is this economics and plan-
ning that is responsible for our present
miserable disastrous condition.

Let us leave all these subjecls ¢side.
If Netaji had anything tc do with
them, it was only incidental The
main theme s pulriolism. This
country needs patriotism. This
<ountry needs an Indian who is proud
of the fact that he is an Indian; he
walks on a cushion of air six feet high
and he holds his head high. And he
goes to the free nations of the world
ang says, “I am an Indian”. He gets
the respect that is due to him. This is
what we should infuse in our people.

My hon, friend, Shri Priya Ranjan
‘Das Mungi, said something about the
present educational system. Even if
you build this Academy, even if you
Elve crores of rupees, and make it on
the lines that I have suggested, rather
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than what has been put in the Bill,
even then, I have my doubis whether
it will do the simple task of infusing
patriotism into Indian polity, into the
Indian people, I entirely agree with
what he has said about our educational
system I would have liked to add much
more, But this is not the occasion.
We will catch the Education Minister
on some other occasion when 'we can
castigate his Government on its educa-
tional policy. Let us not fiddle around
the history which we have done for so
long, fiddle around with the philosophy
of a man Lke Netaji, for he was
nothing if he was not but a patriot.

MR. CHAIRMAN. Before I call
the next speaker, 1 want to nform
the House that the time allotted for
this Bill will be completed by 4.40
and I have got th2 nameg of flve more
Members who want te speak. So, is
it the pleasure uf the House that the
time be extended?

SOME HON. MEMBERS: Yes

MR CHAIRMAN: So. the time is
extended by about half aa hour.
Then the Minister will reply and
Prof. Samar Guha has the 1ight of
reply.

SHRI SAMAR CUHA: I will make
a submission to you There are many
speakers here. So, I would sav that
if need be, the time be extended so
that it can be taken up the next day
also. This is the type of Bill, if I
may quote Shri Parashar, which is
a very important and a patriotic one.
So, you should give due weight to
thig Bill.

SHRI A. K. M, ISHAQUE (Basir-
hat): As a matter of fact, we also
would like to pay homage onr this
occasion to Netaj.

MR. CHAIRMAN: This is not a
Bill to pay homage. This is a Bill on
a certain matter for which the time
is extended. Then, it should be a
limited time. Y hope half an hour
will do.

Mr. Swaminathan,



295  Netaji National

SHRI R. V. SWAMINATHAN (Ma-
durai): This Bill of Prof. Samar Guha
gives us an opportunity to remember
the grextest revolutionary of our times,
Netuji Subhag Bose, who has done the
greategt gacrifice and service to our
country. We people who were doing
service to the country under the
leadership of Mahatma Gandhi, the
Father of the Nation, Pandit Jawahar-
lal Nehru and Netaji Subhas Bose,
vividly remember those dayg when
Netaji was the symbol of sacrifice.
When he returned to India affer pass-
ing the ICS examination, everyhody
thought that he was going to become
a Collector of some District or gomng
to become a District Judge or a High
Court Judge or occupy some high posi-
tion in the government but he sacri-
ficed all that for the cause of the
nation. Everyone knows about Subhash
Babu's service and sacrifice rendered
to the country. When he presided over
the Congress session at Haripura, it
was a landmark in the history of the
Congregg and afterwards, when he was
electeq President of the Tripura Cong-
ress, there was difference of opinion
among the top leaders of the Congress.
He differed from Mahatmaji and
Mahatmaji also differed from him
though he was elected Congress Presi-
dent. Anyhow Mahatmaji called him
that he was like his son while the
other is Jawaharlal Nehru. Such a
leader like Netaji we have to remem-
ber by creating some thing.

I do not know whether the Govern-
ment will agree with this Bill or not,
but the Government cannot disagree
with the spirit of the Bill because we
must revere our Netaji. Netaji or-
ganized the people in the far east, in
Burma, in Malaysia and Singapore and
other places. When we go to far east
and meet some people, who served
under Netaji, we bhear storles after
stories about his sacrifices and ordeal
he has undergone. Because of the time
limit, 1 may not be able to narrate all
of them but I like to mention here one
instance. After the gurrender of the
Japanese army, Netaji's position be-
came difficult and they were Wotrtler-
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ing what to do whether to surrender
or withdraw, Then it way décided that
they ghould withdraw to Bangkok.
Netaji left Rangoon with his goldiers.
Armong them, there were about 200
girls of Jhansi Rani Regiment
in trucks reached the Moulmein
river, This river is just about 100
mileg away from Rangoon. They could
not crogs the river as there was no
bridge or even small boats or any
facility to cross the river, In fact, I
know Moulmein river as I was in
Burma. It is a very big river and
dangeroug to cross since the river was
full of crocodiles, Then what did they
do? The Japanese soldlers swam
from one bank to the other and lhey
formed a chain of floating soldiers
holding a rope all through the river
of 2 furlongs width. After reaching
other side of the river, Netaii was
confronted with new and odd problems
ag there were no trucks or country
carts except one or two military
trucks which were also loaded wilh
some big Japanese military officials.
They offered Netaji a seat, but Netaj
refused. He wantedq all the 200 girls
to be carried. Since these trucks can-
not hold all the 200 girls it was deci-
ded to walk all the distance to Bank-
kok., So, Netaji gaid, I will also walk
the whole distance along with others.
From Burma border to Bangkok he
walked for all the six hundred miles.
On the way, due to continuous walk-
ing, his legs were swollen. Some of
the INA personnel offereq to carry him.
But he refuscd He gaid, he will rest
for a day and then he will commence
the walking. So, Sir, like that, for 600
miles, without proper and adeguate
food and water, Netaji walked all the
distance. He has undergone all the
ordeal for the gdike of our country, for
the sake of our countrymen  Netajt
wag @ symbol of the gacrifices in cur
freedom struggle.

1 do not know whether Government
will accept this Bill or not. But, 1 am
sure that no true Indian, no patriot
in this country, can oppose the spirit
behind’thig Bill. The Government may
say, it wag prepared by individuals
‘But. may I appeal to the Government
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apd to the hon  Minister to come out
with some other Bill or some concCrete
proposal for creating such a monu-
ment? This country cannot forget our
three great leaders, the Father of our
Nation, Gandhiji, Pandit Nehru and
Netaji Subash Chandra Bose, The
previous speaker mentioned that n
communist countries in their schools
and colleges they are teaching about re-
volutionary movements of their coun-
tries. What abdut our country? We
must alsg do something in the schools
and colleges for teaching about our free-
dom struggle We should also teach our
youth and tell them about the datriotie
role played by our Indian leaders. We
must builg up some institution, some
type of academy, to perpetuate the
memory of hundreds and thousands of
our brethren who have sacrificed s0
much for our country.

So, I appeal to the Government to
come forward to do something in line
with the spirit behind this Bill I
support the spirit behind this Bill.

«SHRI JJ. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, ] am happy
to participate 1p the discussion on the
Bill moved by Prof. Samar Guha re-
lating to the establishment of Netaji
Memoarial Academy to commemorate
the memory of the great national hero
Netaji Subash Chandra Bose. 1 ex-
iend may whole hearted support io
thg Bill

Sir, 1 wonder whether a leader of
the stature of Netay will ever Ye born
in future: Netaji's life has found a
proud place in the history of our coun-
try. It was Nelaji and none else who
affectionately called Mahatma Gandhi
as the father of the Nation for the first
time. Thig ghows the kind of affection
and high regard that he had for
Gandhiji. It is truc that at the time
of election to the Presidentship of the
Indian National Congress Mahalma
Gandhi and Netaji developed diffe-
réences of opinion. But we should re-
member that even at that {ime Netaji
never gpoke a word of complaint
against Gandhiji nor he attempted to
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belittle the leadership of the [ather
of the Nation. 'What all Netaji said was
that ahinga methods in the struggle
for freedom would mean delay in the
achievement of independence ang the
struggle for independence ghould be
intensified greatly. It is all part of
history—travelg abroad in the quest of
support tor freedom of India and trials
and tribulationg that he underwent.

It wag m Rangoon that he gave the
ciarion call *“Challo Delhi”, which
stirred the nation. Netajl's sngle
mindeq devotiop 1o the cause uf free-
dom made the Britisher sit up. They
became aware that the Lion of Bengal
was roaring and thewr days in India
were numbered. We all are aware of
the iright that gripped the British em-
pire ag a result of the activities of
Netaji. The Brnitisherg started feeling
that thousands of Netaji's were bo-n
in the country and it would be inipos-
swle to hold on to India, If there was
one single factor that contributed to
the handing over of the nation by the
British to us, it would not be an ex-
aggcration to say that it was the sense
ot patriotism that was aroused in the
hearts of millions of Indians by 1heir
beloved leader Netaji.

Today, we are discussing the Bill
of Shr1 Samar Guha to create Netaji
Memorial Academy. I am asking this
Government and the ruling party as
to how such an idea did not fiud
favour with them in all these 25 years
since we achieved independence, I
have an uneasy feeling that the future
youth of our country woulq not even
remember the name of Netaji., Iy this
attitude of the Government persistg it
will nol be a remote day when the
people of our country would not even
be knowing Netaji and his courageous
struggle for freedom. 1 think it is
imperative today to make knowledge
of Netaj: and his great deeds a part
of our compulgory education in the
schools and colleges,

Sir, when I went into the Central
Hall for the first time after my elec-
tion as a Member of Parliament I
saw many portraits of our leaders ador-

" *The original speech was delivered in Tamil,
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" ning the panelg of the Hall To my
great dismay ang utter disbellef 1
found Netaji’s portrait conspicuous by
Itg” absence, The present Congress
Pafty" might have had gifferences of
opinfon with Netajl in the past but 1t
would not be proper for that reason o
exclude the portrait of Netajl from the
Cenfral Hall. It would have been
praiseworthy if along with other great
leaders Netaji also found a place, But
unfertunately, this is not so. If great
leader like Netaji are not even re-
membered and their memory not
commemorated approximately, I am
afraid this will not do good to our
country in the long run.

Just as Shivaji succeeded 1n destroy-
ing the mighty Mughal empire by his
brave deeds Netajl too kindled the
spint of patriotism among his country-
men. There is no doubt that this led
the entire nation to campalgn against
the British under the Quit India Move-
ment which ghook the confidence of
the British empire.

We have at Dehra Dun the Indian
Mihtary Academy. It would be in the
fitness of things that in the Silver
Jubilee Year of our Independence thal
we name this Mjlitary Academy after
Netaji. It was Netaji who took up
arms against a regime which believed
in subjugation of the people of our
country by mililary force. I therefore
appeal to the Government to seniously
consider thig proposal for renaming
the academy after Netaji Subhash
Chandra Boge.

I would also suggest in conclusion
that the ruling party and the Govern-
ment should not hesitate in accepting
the principle behind the Bill and should
not feel differently merely hecause the
Bill hag been presented to the House
from the Opposition. It is the duty of
the entire nation to commemorate the
memory of a great leader.

Extending once again my full sup-
port to the Bill I conclude.

o o we g (qTRY) - ATl
oft, Tt gare wv AR gfvew & fan
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SHR!I SOMNATH CHATTERJEE
(Burdwan): We support this measure
very strongly for it secks to perpetuate
the memory of one of the greatest sons
of our country which thig country will
ever have. We should have thought
that Government 1tself ghould have
come forward with a measure like this
with some concrete proposals to per-
petuate the memory of one of the
greatest sons of this country. But it
is very regrettable that exceot paying
lipservice no occasions, specially at the
end of the five year term, they have
hardly thought of Netaji or of doing
something to propagate the teachings
and idealy of Netaji among the pecple
of thig country. There is no history
or proper research of Netaji's achieve-
ments or his 1deas or hiz principles.
Government have not taken any step
in that respect. We should congratu-
late Prof Guha on bringing forward
this Bill for the consideration of
Parliament.

So far ag Netaji's contribution to
our freedom sgtruggle is concerned, it
cannot be highlighted; it has heen uni-
que and his great efforts, no doubt,
accelerated the pace of the achieve-
ment of independence hy this country.
Many of the pitfalls which were faced
by the country in achieving Indepen-
dence, I am sure, would have been
avoided if Netaji's efforts had been
wholly successful.
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There are many facets of his
genius. He was a great patriot; a
revolutionary; he was the idel of the
Indian youth; he was a champion of
civil liberties; a dynamic personality
who made the greatest sacrifice for
the countty. He jis truly treated as
the father of Indian plannings: he was
a pragmatic soecialist, who believed
in secularism and in national integ-
ration. Therefore, we no doubt wel-
come any move towards setting up an
academy as is envisaged in this Bill
for the perpetuation of the memory
of Netaji Subhas Chandra Bose.

So far as this Bill is concerned, it
may be that there is much room for
improvement, and I am sure the Gov-
ernment will accept the spirit be-
hind the Bill and come out at an
early datg with a properly drafted
Bill which will make the academy a
true academy in the sense that a
proper educational atmosphere is
created, wherein, I should think not
only higher studies -or -advanced
studies should be conducted but
many important branches of our edu-
cation should be dealt with in that
academy itself,

1 find one of the objects of this
Bill is only for research work and
for holding seminars. Probably that
may not wholly serve the purpose
because there are in this country
very little research facilities, and un-
less at the earliesti stages a proper
approach is made, proper educational
facilities are given and a proper em-
phasis is paid in accepting or adopt-
ing an adequate educational policy
or system, merely providing for re-
search work may not serve the pur-
pose for which this Bill has been
brought.

One of the important things will
be the control over this institution
which is proposed. It should not be
left only to bureaucratic control. It
should be broad-based, and I would
request the Government and the
Minister to consider the inclusion of
subjects like gocial sciences, and,
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Netali being a great champion of
civil liberties, a course on civil liber-
ties which are very much at stake in
this country, should be one of the
necessary curricula of this academy
or whatever the institute that we
ultimately have,

We think that the Government
should take up this matter in right
earnest, and we expect the Minister
will declare what is the policy and
decision of the Government while re-
plying to this debate, and we strong-
ly support this measure.

MR. CHAIRMAN: The time allot-
ted for discussion of this Bill 1s up
to 5.10. So, is 1t the pleasure of the
House to extend the time for a fur-
ther period?

SOME HON, MEMBERS: Yes.

MR. CHAIRMAN: There is only
one speaker left. Then the Minister
will reply, and then Prof. Samar
Guha wall reply. It may not be con-
cluded by 5.30. At 530 we have to
take up the hali-an-hour discussion.

SHRI SAMAR GUHA: It may not
be possible to finish this before 5.30,
Sir.

MR, CHAIRMAN: We will try.
SHRI SAMAR GUHA: It may be

that the debate on thus Bill will have
to be continued on the nexi occasicn

MR. CHAIRMAN: Extend the
time?
SHRI SAMAR GUHA: It will have

to be extended and the debate taken
up on the next occasion.

ol wm waq waf g7 faw 7 At
Avaw oHEFA &Y WO & A} ¥
St gaT fear wan @, 99 A O F47
&Y &t &, I® *Y gurT Sv Fwar §
T T Ty X q1 OF gy andl )
Ffew Aol A vwfe Wi ST
9% Y 3w g aforarT FT | N WEAT
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& T YT UK T Aq G

fog 9w & sl gTeEm, Y
TR AT, ¥4 faw sy, ag g
Wy faw & |zlz W% wEAAET oo
T ¥ 3 5t g1 & 368 AR
FATE -

“It will be the most befitting
homage that our nation can pay to
him by constituting a National Aca-
demy in his name to conduct ad-
vanced studies in comparative poli-
tical philosophies, in economics of
planning, in higher military science
and in search of new avenues of
our national integration.”

¥R A9 F1 WRT vy go § fagza

F& i wisr 39 & g wfa-frtor

M GAT FT T ET €7 & &

1T & «ft ¥wT 7Y & e Fwar fw

ag ued fagas § 7 @ Fm@r 19

I § | wT g Fracdt w1 foenr &

meey & gY wfva-faate o aeigar

F1 Wi &1 fover & ST A, &1 mE

TrE-Fre wrfa FTHT FREANT FHA 47 G

&, T agd #% % W99 °I9 & AT AT )

u% g @ § (& g Aww AT S
zfazim frar sr T 8, @ oW X
fad gr TP A FfEmET
fg ¥ ¢ 7 3g TEAEaT AME T
gfagT A g amra T sfagm 11920
¥ gz a1 9 sfagw & . @g wa@ad
& fow 2o &Y afagdrav v (weq a1
&7 gfARw & | (WawTR)

oft g« wx wrr  wwWwefa wdRa
AT G A F6 FE e R . 9
iz & 1 wawr ™ o & =pfy
F1E woay T ¢ | (W)

oft v o ot qAE qERw
A UM G g WG g7 WA A
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¥ A TRA Wt @ A Er q@
gt g st {1 wa s § P e
%1 {5 og wis A aREe-RAwT 4,
A ARG HUH argT W AT w7IE
W@ | AAAAG GTET T B QTG
wi &g ?

# frags wom agar g f5 fimer
gt # wopw of@dy gem wifge
w17 39% forg ag waws ¢ v sfagra
&1 wgr g & faar smr =nfgw 1+ 1€
WY qrEf mEw & g, afew gwet 9g a4
at ¢ & a sfaga &1 388 *,
AT-wTTE A, WA qiwAT F7 @ /@0
F< fa@m ar 999 TTEq 1 I5FqT F2 |

& wrgan g fe og wgqfz wg sz dan
Sfr v gHEHY & qrean & wfea-fmio
HIT UGIFar &1 wraen w1 feverr € sod
qAAG wgem ¥ A1 {aw 9w fEar g,
AT & I W € F @HT F
F Wfgu—aMT FY AT HY
HEAWEAT § , A IR FiY  AASH F
sfa asdt w@d ot gl 5 aw
wad 3w & foar o AR FFarg
# oar ofiadq a%, faw & fach #
FEHAMIH & ¥ dar g @ 1 §®
1T BT 6qTT H T@A O UTHA &1 Aq1HT
& A9 9§ T3 Fifgw

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): Sir, during
this illuminating debate. which has
been carried on for two days, we
have been reminded in elequent
terms of the exploits, discipline of
mind and body and burning sense of
patriotism. of one of the greatest sons
of our nation. Many of us had
known Netaji personaily; others were
not so fortunate. All of us, however,
are familiar with the Netaji legend.
Through many moving tributes paid
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by so many of us during this absorb-
ing debate, we have once again been.
made aware of this dominant perso-
nality and his singular contribution.
to the freedom struggle.

SHRI = HAMENDRA SINGH
BANERA (Bhilwara): Don't read
the speach. Speak extempore. It is
not a gtatement. )

MR. CHAIRMAN: He can read it.

SHRI D. P. YADAV: Doubts, ap-
prehensions or anxieties which might
have arisen, however, fleetingly, that
the memories of this great leader
were receding in the background
have, I hope, been dispelled once and
for all. Rarely has the House spoken
with such unison and with so much
fervour.

No one, I am sure will quarrel
with the motives behind Shri Samar
Guha's Bill, that the name of this
great revolutionary should be kept
alive so that future generations will
continue to draw inspiration from his
deeds. I think weg are all a little
touched by this effort but—and here
comeg the dreaded ‘but’—will the es-
tablishment of such an institution
serve this purpose? And would this
be feasible from the lega] and practi-
cal points of view? Are there insti-
tutions already existing which cater
to some of the objects mentioned in
this Bill? These and other questions
arise in my mind in considering this
Bill.

SHRI SAMAR GUHA: Can you
name one institution? You are a **
Don't talk ** We know that this **
has been going on for 25 years. But
a time will come when the nation will
not tolerate it. The whole Congress,
your Government, will be answerable
to the country, not to the future
generation but to the near future gen-
eration. I know your mind.

SHRI D. P. YADAV: I am not
against the purpose indicated in the
Bill, but there are practical hurdles
which may be difficult to surmount.

**Expunged as ordered by the Chair,

the Chair,
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First of all, there is a constitutional
hurdle to overcome. Entry 11 of
List II of the Seventh Schedule to
the Constitution, ...

SHRI SAMAR GUHA: This is the
way he treatg it! The senior Minis-
ter is sitting and his junior is reply-
ing. This is the way they are treat-
ing it. I refuse to hear...(Interrup-
tions) Prof. Nurul Hasan, when he
was a student of the Aligarh Muslim
University, he used to escape from
the University to see Netaji at the
Aligarh station. Now, this gentleman
is sitting smiling and he is giving the
task to his junior Mimster.

MR. CHAIRMAN: Let him reply.
You will get your chance,

SHRI D. P. YADAV: Entry 11 of
List II of the Seventh Schedule to
the Constifution—better known as
the "State List"—deals with “educa-
tion, including universities” gubject
io the provisions of entries 63, 64, 65
and 66 of List I and entry 25 of the
List III to this Schedule. Entry 25
of the List III i1s not relevant to the
objects of the Netaji Nationa] Aca-
demy, as it deals with vocational and
technical training for labour, In any
case, we gather that any matter relat-
g to education, including establish-
ment of a university or other institu-
tion for spreading or dissemination of
knowledge falls in the sphere of State
Jurisdiction unless covered by any of
the aforesaid entries of List I. The
subject matter of the proposed Bill,
however, js relatable only to Entry
11 of the List II, i.c. the State List
and so the Central Government could
establish such an Academy only in a
Union Territory in respect of which
it may assume the role of a State
Government, Unless the jurisdiction
of the Bill is envisaged as extending
to the whole of India, the proposed
legislation falls out of the legislative
competence of the Union of India
and is constitutionally not feasible.

On the other hand, it is felt that
the existing universities in India al-
ready have adeguate facilities for
imparting instruction in the various
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subjects and flelds proposed to be
covered by the Academy envisaged in
Shri Samar Guha’s Bill. There are
at present six Central Universities
(including two in Delhi) in diffe-
rent parts of the country. In terms
of article 252 (1) of the Constitution,
a Bill has been enacted by Parlia-
ment for establishment of another
Central University, namely, the North
Eastern Hill University at Shillong.
The University has been established
recently. This being the case, the
establishment of an Academy, as
contemplated in the Bill, may only
lead to a duplication of effort.

At the same time, I would like to
say emphatically that the Government
are aware of the need to remind the
young of the place of Netaji in the
history of our nation. The Govern-
ment considers it of great importance
that the younger generation should
draw inspiration from Netaji's life
and works. No study of the national
movement will be meaningful without
a study of Netaji's life.

SHRI SAMAR GUHA: This is call-
ed hypocrisy galore.

SHRI D. P. YADAV: The Govern-
ment js making efforts to keep alove
the name of Netaji on a national
plane—I repeat, a national plane.
Above all, he was an Indian and he
subordinated everything to his great
love for India. He 15 remembered
with equal reverence all over the
country As such, it is the view of
the Governmeni that the measures
taken by them should be such as
would be available to the entire coun-

try.

The Indian Council of Historical
Research recently organised in April
this year an exhibition of revolutio-
naries abroad. A conspicuous part of
this exhibition was a pictorial essay
of the achievements of Netaji and his
colleagues in the INA.

THE ICHR is also bringing out two
volumes of source books on the role
of revolutionaries abroad.
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Amongst others. the contribution of
Netaji as also the part played by INA,
wil] figure in these books.

Besides the above, the Indian Coun-
cil of Historical Research has under-
taken a project to record oral evi-
dence of revolutionaries who partici-
pated in the freedom movement. This
would obviously involve those who
were in the INA and would form an
authentic and live record of the
movement organised by Netaji,

The emphasis that Netaji placed on
discipline of the body has not been
forgotten eilther. The National Insti-
tute of Sports. Patiala has been now
named as the Netaji Subhas National
Institute of Sports....

SHRI SAMAR GUHA: You should
have sense. Is this the way you
should revere the memory of a great
military genius?

SHRI D. P. YADAV: Simultane-
ously. its functions "iave also become
engaged primarily in training and
preparing coaches for a small group
or urban based youngmen interested in
sports. the focus of the Institute is
now being directed towards promo-
tion of physical education, games and
sports and scarch for talent right
from the grass-root level. For this
purpose, five Netaji Subhas National
Centres are proposed to be located in
five regions, to be selected in the
ceuntry

All this will give the House an idea
that the Government is aware as any-
one else in this House, about this con-
tribution of Netaji towards achieving
freedom and is equally concerned
about keeping his name and deeds
alive,

1 am sure I have been able to con-
vince Shri Samar Guha...

UHRI SAMAR GUHA: Have you
convinced yourself, not to speak of
Samar Guha? Just have your hand here
{upon your heart) and say.
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SHRID P YADAV:.....and I woulg
request him not to press his Bill

MR. CHAIRMAN: Prof. Samar
Guha, before you begin your speech,
I want to inform the House that the
word used by you during the Minis-
ter's speech, is unparliamentary as
per this list of unparliamentary ex-
pressions, and it will be expunged.

SHRI PILOO MODY: But what
would you do with all the **

MR. CHAIBMAN: It will be ex-
punged.

Shri Samar Guha.

SHRI SAMAR GUHA: It is in the
record of the House that even in the
moment of great anger and anguish,
Provocation or expression of emotion,
I had desisted from using any word or
words that are derogatory to the ac-
cepted concept of the dignity of this
House or against parliamentary conven-
tion, But, today I have done it con-
ciously, I have done it deliberately, I
have done it purposely, because I
thought that if I kept silent and silence
mas~uerading under a sense of decency
and decorum, I would only be betray-
ing the sentiments of the Indian peo-
ple, the millions of people outside, to
whom Netaji is not only their beloved
hero but also an immortal idol of
patriotism and to whom Netaji ig the
inspiration for all and the hest em-
hlem of the concept of Indian nation-
alism. I have done it deliberately
although it is against the test of my
sense of dignity. (Interruptions)

AN HON. MEMBER: Let
finish.

SHRI SAMAR GUHA: 1 will have
the satisfaction, at least for once, of
using a strong word, just expressing
the feelings of the masses of the peo-
ple of India outside this House,

MR. CHAIRMAN: Samar Guha, it
is already 5-80. We should take up
the Half-an-hour discussion.,.

SHRI PILOO MODY: Let him
finish the sentence; you cannot stop
him in the middle.

him

*Expunged as ordered by the Chair.
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SHRI SAMAR GUHA: I wanted
to say that what had been sald by
the honourable Junior Minister when
senior colleague is sitting by him in
an attitude of stoic silence and in-

difference, is nothing but hypocrisy
galore. )

MR. CHAIRMAN: The discussion
will continue on the next day.

17.32 hrs.

HALF-AN-HOUR DISCUSSION
NARMADA RIVER WATERS ISSUE

MR. CHAIRMAN: We will now
take up the Half-an-hour discussion
on Narmada River Waters issue. Shri
P. M. Mehta.

SHRI P. M. MEHTA (Bhavnagar):
Narmada project is a national project,
The country should know what jis the
loss which it suffers in terms of power
generation and in terms of food pro-
duction, which this river causes to
the country. The country is losing
Rs. 1500 crores every year. I will
not dea] with all the technical and
economic aspects of the projects simp-
1y because the scope of the discussion
is limited. But I will say that the
demand of the people of Gujarat and
the Government of Gujarat that 530
feet should be the height of the dam is
based on sound techno-economic
grounds, considerations and principles.
Their demand is that there should be a
530 feet dam; thig is based on pure
merits. I have raised this disccussion
to seek some clarification from the
hon. Minister. What I want to say
is this. I would like to bring to the
notice of the honourable House cer-
tain major decisions which were
taken by the concerned State Gov-
ernments and the Central Govern-
ment,

Sir, in regard to the water dispute
in the year 1854, the Government of
India appointed an expert Committee
kown as the Khosla Committee in
consultation with the Madhya Pra-
desh, Gujarat and Maharashtra Gov-
ernments. In the year 1855, the Khasla
Committee submitted its report and
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the Government of Gujarat accepted
the recommendations of the Report.

In the year 1968. the Government
of Gujarat asked the Central Govern-
ment to appoint a Tribunal under the
Inter-State Water Disputes Act and
referred the long pending issue to the
Tribunal. In the year 1959, this de-
mand of the Government of Gujarat
was accepted by the Central Govern-
ment and the issue was referred to
the Tribunal.

‘While adjudication proceedings
were in progress, all the Four Chief
Ministers of the concerned States, that
is, Gujarat. Maharashtra, Madhya
Pradesh and Rajasthan came to settle
their dispute and arrived at an agree-
ment after the Assembly elections of
1872, Because the same ruling party
came into power, they came to an yn-
derstanding an agreement that this dis-
pute should be referred to or should
be handed over to the Prime Minister
of India. Therefore the dispute is
handed over to the Tribunal. At that
time hopes were raised that the Prime
Minister wad performing the stone-
laying ceremony on 15th August, 1872,

The settlement of dispute was re-
ferreq by the Deputy Minister for
Irrigation and Power in written ans-
wer'to Q. No, 316 dated 14th Novem-
ber, 1872. I would like to quote it:

Q. No. 316: to be answered on
14-11-72.

The Deputy Minister of Irrigation
and Power, in reply, stated as follows:

“The Chief Ministers/Ministers of
Gujarat, Maharashtra, Madhya Pra-
desh and Rajasthan had discussions
on the Narmada dispute from 18th
to 22nd July, 1972, They pointed
out that, though Narmada is one
of the best rivers of the country
with a great potential, it has not
been developed so far and requested
the Government of India to give prio-
rity to its development in this de-
cade. The Chief Ministers felt that
development of Narmada ghould no
longer be delayed in the best regio-
nal and national interests and there-
fore agreed to thd settlement of
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disputes connected with this river
by mutual agreement and with the
assistance of the Prime Minister.”

‘The quantity of water available in
Narmada for the year is assessed at
about 28 million acre feet. The re-
quirements of Rajasthan and Maha-
rashtra for use in their territories
were 0.5 and 0.25 million acre feet
respectively, The Chief Ministers re-
quested the Prime Minister to adjudi-
cate for the balance of water of 27.25
million acre feet between Madhya
Pradesh and Gujarat taking into ac-
count the various relevant require-
ments of both the States. The Chief
Ministers have also requested the
Prime Minister to fix a suitable time
for determination in regard to the
heicht of the Navagam Dam after
going into the foundations and the
view pointr of the Chief Ministers
where after they would finalise the
arrangements for the power genera-
tion and its distribution.

Thereafter., the hon. Members of
this House and the other House had,
from time to time, asked questions
and T would like to quote the answers
given by the Irrigation Minister in
this House and the other House, Sir,
on 27th November, 1972 the Deputy
Minister in the Ministry of Irrigation
and Power, in reply to a question put
(Q No 827) in the Rajya Sabha
stated as follows:

“(a) and (b): The Chief Minis-
ters of the Four States concerned
have agreed that Rajasthan and
‘Maharashtra would have 0.25 mil-
lion and 0.25 million acre feet res-
pectively of Narmada water for use
in their territories and would abide
by the decision of the Prime Minis-
ter in regard to the allocation of
the balance water between Madhya
Pradesh and Gujarat, and in regard
to the height of the Navagam Dam
proposed by the Government of
Gujarat. It is exected that the deci-
gion would be available by the end
of the year.”
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Thereafter, on 4th December, 1872,

while replylng to Q. No. 1181 in
Rajya Sabhs, the Deputy Minister had
said:

“The dispute relating to the Nar-
mada waters among the States of
Gujarat, Madhya Pradesh, and
Rajasthan have been referred to
the Narmada Waters Dispute Tri-
bunal in October, 1969, for adjudi-
cation. While the adjudicatien pro-
ceedings were in progress, the Chief
Ministers of the four States mei in
July, 1972 and felt that the deve-
lopment of the Narmada basin
should no longer be delayed in the
best national interest, and agrced to
the settlement of the dispute con-
nected with the river by mutual
agreement with the assistance of the
Prime Minister of India."

At the end, he said:

“It is expected that a decision on
two matters would be availaoie in
the course of the next two months.”

SHRI PILOO MODY (Godhra):
Meanwhile, the Chief Ministers have
changed and now fthe Prime Minister
is about to change.

SHRI P. M MEHTA: In the game
way, in reply to Q. No. 4084 in the
Lok Sabha, in a written answer, he
said:

“The Chief Ministers of the four
States concerned have ugreed that
Rajasthan and Maharashtra would
have 0.5 and 0.25 million acre-feet
respectively of Narmada waters for
uge in their territories, and would
abide by the decision of the Prime
Minister in regard to the allocation
of the balance between Madhya
Pradesh and Gujarat, and in 1egard
to the height of the Navgaon dam
proposed by the Government of
Gujarat, it is expected that the deci-
sion would be available in wbout
two months.”,

A similar reply was given to Q. 1072
in the LoR SaBha in a written answer.
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In the Raya Sabha, in reply to Q. No.
793, the answer was:

“In regard to the Narmada pro-
ect it is expected that the award of
the Prime Minister is likely to be
given soon.”,

This was on 5th March, 1973,

SHRY PILOO MODY: He will give
the same reply today also. What do
you call this, if not a buncn of hes?

SHRI P, M. MEHTA: I would ask
the hon, Minister of Irmgation and
Power to clarify the whole position
Firstly, on what ground had the
Deputy Minister and the hon. Minister
stated in this House and in the other
House that a decision would bt avail-
able in two months or a decision would
be available soon?

Most respectfully, I would ask the
Minister- Do they attach any value
to what they speak in this House? Do
they attach any value to the assuran-
ces they give or the statements they
make 1n this House? Wouid the lhion
Minister now tel] us why the award
has not been announced tll today?
‘What are the factors comung in the
way of the announcement of the
award? Is it a iact that political rea-
sons have caused the inordinate de-
lay? Is he eware of the fact that
Gujarat is very sensitive on this jssue
and people there are agitated” js he
aware of the fact that they do not
want a decisidn on political grounds
tut a decision based on techno-e¢cono-
mic justification and considerations?
Lastly, would the hon. Minister tell
this House when the hon. Prime
Ministcr will be pleased to spell out
her award? .

o gww WK woEw ¢ (qEAT)
wamfa o, Tg A GrHAT AATAE AT
TN gyl § T ¥ 3 @ n¥¥ qfe
aTeE g ATl @, W I O A
wght & i o7 ITiE AR & SR
Tt areg awrar 7 vy s, &fer @@l
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fEwn & == fisr foq *Y foaar
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#1 1 w frow w2 3

MR. CHAIRMAN: Shri P. G. Mava-
lankar.

SHRI P. G MAVALANKAR
(Ahmedabad): Mr. Chairman, Sir,
this half-an-hour discussion has been
necessitated by the simple fact that
the Minister of Irrigation and Power
has throughout, on the question of the
Narmada waters dispute, been evading
an answer and we wish, therefore, at
least in this particular half-an-hour
discussion that the Minister will be
speciffc and give us the necessary de-
tails and tell us why it has been de-
layed and tell us, which ijs more im-
poriant, when the award will come.

Sir, if you will recall the latest occa-
sion, as recent as the 31st July, last,
my hon. friend, Shri Prasannabha
Mehta, and I had asked a question
and when we asked ‘Are not thc peo-
ple of Gujarat and elsewhere agitated
over this matter he merely replied to
the effect that “Some MPs have made
some enquiries about this” (Inter-
ruptions) Then, on the last occasion,
he also in g very general,
vague way, saying that there are prob-
fems. Of course, there are problems,
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and beca'ise there are problems the
matter has been referred to the Prime
Mimster and if the Prime Minister has
not solved the problems let the matter
g0 back to the tribunal. Now, between
the tribunal and the Prime Mindster,
the whole country, and particularly
the four States are going to be kept
under suspense, and who are suffer-
ing? Not only the people of these Sta-
tes are suffering but the whole nation
is suffering. Crores of rupees wotrth
of production through irrigation and
water facilities are being lost because
of the fact that nothing is being set-
tled. This habit of not taking any
decigion and going on postponing
it s wrong. This is the first part of
my question, namely, how long this
Government will delay such matters
of importance, such matters of nation-
al urgency, where they should give
topmost priority, or rather, should give
immediate and active consideration,
what to talk of priority.
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I say that the utilisation of Nar-
mada waters is a vital matter. It 1s
a national project of great import-
ance, of great promise and potentia-
lity In view of the drought-affected
and drought-prone areas in Western
and Central India, I would like to
tell the Minister that an immediate,
amicable settlement of this problem
is all the the more urgent. People
everywhere are getting restive and
restless over this long silence and the
inexplicable delay on the part of the
Prime Minister in giving her award.

What is more important is that the
monsoon has already set and the Nar-
mada has for yet another year become
turbulent and is in spate. A tremen-
dous loss of land, people, and cattle
is taking place. Dislocation of traffic
hag also taken place. The people's
patience should not be tried and tested
any longer, but a definite time limit is
required. So the conclusion of this
part of the question is, is thig delay
not really unjustifiable and unpar-
donable? Is it not a fact that the
dispute was referred to the tribunal
and then it was referred to the Prime



321 P.M's Award SRAVANA 19, 1895 (SAKA)

Minister o that it could be settied
expeditiously and satisfactorily? But
we find that instead of doing it expe-
ditlously, the Prime Minister is taking
more time. Therefore, I want to ask
this. Already, one ful] year has pass-
ed since it was referred to the Prime
Minister for her award. When is her
award going to be available? Is it
not true that people all nver Gujarat
and elsewhere are suffering” Indeed,
as my hon, friend Shri Kachwai has
rightly put it, in all the four concern-
ed States, the people are agitated over
this point, because this is not a pro-
vincial matter. It 1s a question of
national importance and of national
urgency and priority. I hope at least
here in thig discussion, at the end of
this discussion, the Minister wil! come
out with a definite statemeut and
will give us an assurance that the
matter wijl be discussed and settled
in terms of the national] interest with-
out the intervention of political pres-
sures or difficulties, and in the best
interest of the development of the
country so that the people of this
country can be benefited and poverty
can be eradicated,

SHRI K. S. CHAVDA (Patan).
8ir, on a point of order.

MR. CHAIRMAN: No
order.

SHRI K. 8. CHAVDA. This half-
an-hour discussion is i1egardwg the
Prime Minister's award on tie Nar-
mada river waters dispute So, she
should reply to the debate or at least
she should have remained present. If
it is not possible today. then let he
reply tomorrow.

MR. CHAIRMAN: There is no point
of order. The Minister of Irrigation
and Power is here.

SHRI K. S CHAVDA: My question
was disallowed merely because of the
fact that I asked when the award was
expected, the award to be given by the
Prime Minister. The question wis dis-
allowed because of this,

MR. CHAIRMAN: The Minister of
Irrigation and Power is here and he
will reply.

point of

on Narmada Waters
Issue (HAH)

SHRI K S. CHAVDA: Mainly she
has to reply; it was entrusted to her
by the four Chief Ministers; the ques-
tion was addressed on]y to the Prine
Ministez and not to Dr. i{. L. Rao,
the Minister of Irrigation and Powe1
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SHR] PILOO MODY: If it had been
left to Dr. Rao, he would have decid-
ed long time back.

SHRI K, S. CHAVDA; Dr. Rao will
give the same reply. In a country
where over 23 crores of people live
below the poverty line especially when
the Chief Ministers have said that
they would abide by the award of the
Prime Minister, the Prime Minister
must come here and reply to the de-
bate.

SHRI P. M. MEHTA: Today the
Chief Ministers of Gujarat ana
Madhya Pradesh met this morming
and they discussed this issue. [ re-
quest the hon, Minister to tell this
House the outcome of the discussion

SHRI PILOO MODY: ] am afraid
that as the Prime Munister becomes
weaker the dam will become lower
So the sooner a decision is given the
greater wil] be the extent to which
we can salvage and save this project

THE MINISTER OF IRRIGATION
AND POWER (DR. XK. L, RAO): I
am thankful to the Members for keep-
ing an even level because 1 expected
much more excitement. Water dis-
putes always lead to a lot of excite-
ment (Interruptions) It is said
that the Puime Minister must core
here. She is the arbitrator, how can
she come here. The very suggeslion
is wrong.

SHR] K. S. CHAVDA: She should
explain why there is the delay.
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SHRI PILOO MODY: I am sony
Dr Rao; we do not appreciate th-
Jogic of your argument.

SHRI H M. PATEL (Dhandhuka)
M Dr. Ruo 1s going to take up this
attitude all that I can say is that thie
15> most deplorable. He should under -
stand the reason why everybody s
agitatcd and he should repiv

DR. K L. RAO: I am ‘ryng to
give a reply I heard the hon. Mem-
bers very patiently Nuimada is one
of our imporiant rivers in the coun
try, and it has not been harnessed as
vet in the national interest. We arc
all agreed that the waters in this river
must be harnessed at the carhest
opportunity and we should noti low
any time I only hope that in thr
Fifth Plan 1t will be possible for us
to maoke considerable headwav in the
harnassing of this noble river

I must sav the cucumataace, 11
which the whole pioblem has ar<en
Madhva Pradesh and Gujara. came to
a head on colhision about 10 vears agc
We trind our best to get them to
gether for six years, but we could not
succeed Then we referied the ma'te,
to a tribunul and after four sears the
tribunal cannot give a decision ¢ven
on the amount of water in that river
Thcrefore, we thought that it would
take much more time So it was
derided that we should take thic out
of the tiabunal and I am very glad o
staie tha: the Chief Mini.ters have
done a wonderful thing by agiioing
un the tola] quantity of wawes 1w the
river which 1s itselt very imporiant.
More than five years have been taken
by the Krishna tribunal to come 1o
the agreed amount of water in the
Krishna river Here a difficulty has
been overcome on this account.

Now the question is what should be
the height of the dam and what should
be the allocation of water, These arc
apparently two simple questions,
which have been referred for arbitra-
tion. However, the problem is not so
simple, The hon. Member Shri P. M

AUGUST 10, 1873

on Narmada Waters
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Mehta usked why {ime was extended,
1t is quite true that we expected that
it would be possible fo. the award to
be given much earlier, but complict
tiony, have arisen. The ma.n comph-
cation is the submersion of the terri-
tory 1n effdther State and the submer-
sion is of a very high order if the dam
15 to be of particular heignt and il
that height 1s not adopted there 1s
no use for another State. Therdluie
there is conflict.

324

SHRI P M. MEHTA: Froma 1872
onwards you have said the sumething
in reply.

SHR] PILOO MODY: Will you
allow me to make one constructive
suggestion towards the solution of

Narmada problem” Let Gujarat decide
the height of the dam and let Madhya
Pradesh allot the waters

1800 hrs

DR K L RAO: There is no use in
saying that I am trying to give some
explanation. It 1s a question of suh-
mersion uf a very large extent of land
In the case of the Pong Dam, we did
not arrive at any solution of this ques-
tion and we rushed and const ucted
it ‘The result was we had to stop
the work in the middle The work
was completely retarded. Ponk Dam
presents one of the problems from
whith we have got to learn a lesson
Whe ¢ we have to spend only Rs 18
croreg for compensation we have paid
more than Rs 40 crores  Still, the
problem is so difficult. For three or
four years, it has come in ocur wav
and we could not apply our mind to
any engineering problem So, the
question of submersion is not so sim-
ple. Suppose the Prime Minister
gives an award and it is not possible
to execute it. What iz the use of that
award? If the submersion is in the
same State, there is no problem. But
in this case, the submersion is in the
other State and it is of such a verv
heavy nature. You must recognise
the importance of the problem. 1 fully
appreciate that Gujurat has got lots
of parched land which have to he
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given water and we are guile anxious
that Gujarat must get more water.
But at the same time, there 1s no use
of rushing. We are trying to find out
a solution. The Prime Minister 1s
very patient in this matter. Even
today there were discussiong with the
Chief Minister but the question 1s not
so simple. If it were simple, there
would have been no necessity of go-
ing on discussing it. Mr. Mavalankar
is very angry with me. He is bound
to be angry. 1 can appreciate his
excitement. We have heard Mr.
Kachwai. Mr. Bade was not given a
chance. Otherwise, we would have
had fireworks. If Mr. Mechta had sug-
gested a particular height, I would
have been happy. But he has pitch-
ed the height too high. Naturally Mr.
Kachwai is anxious because it invol-
ves very heavy submersion. No pro-
ject can submerge so much of land.
That is the main problem. We are
fully aware that Narmada waters must
be used in Gujarat to as large an ex-
tent as possible. At the same time,
the other problem of submersion of
huge areas of land is there. We are
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grateluf to the Primne Minister for the
extreme patience she is showing ovel
this matter. ] have personas| expe-
rience of Bansagar project over the
Sone river. It is a very important
project and il will irrigate the worst
drought-hit area of the Ganga basin.
1 have been trying for more than one
year, but all sorts of problems and
difficulties are arising. If you refer
it 1o u tribunal, it will take 10 years.
You should look at it from the prac-
tical point of view.

All that I can say is that the prob-
lem i< receiving the utmost attention,
a very practical gonsideration, and
the Award will be given as soon as
there is a certain amount of agree-
ment between the various parties con-
cerned.

18.06 hrs.

The Lok Sabha then adjourned rilk
Eleven of the Clock on Mondaw,
August 13, 1973/Sravana 22, 1895
(Suka).



